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Sanjay (Bala) Vishwanath Bhegde

------ APPLICANT
V/s

State of Maharashtra
and Others. --- RESPONDENTS

ADDITIONAL AFFIDAVIT
ON BEHALF OF THE RESPONDENT NO. 2

I, Sandesh Shirke, Sub-Divisional Officer, Maval-Mulshi
Sub-Division, Dist. Pune, do hereby state on solemn affirmation

as under:-

1) I say that, the Applicant had filed the present O.A. before
this Hon’ble Tribunal alleging the illegal mining activities
being carried out by the Respondent No. 4 to 13, in
Village Ambale, Taluka Maval, District Pune.

2) I say that, the Hon’ble Tribunal vide its order dated
10.10.2022 had found it appropriate to call for a report

from the District Collector, Pune i.e. Respondent No. 2 to



3)

ascertains whether the Respondent Nos. 4 to 13 wéfe S

o

indulging in stone mining activity beyond the permissible
limit as alleged by the Applicant.

I say that I have already filed an Affidavit dated
24.11.2022 in Reply to the Original Application.
Considering the said Affidavit, this Hon’ble Tribunal has
passed order dated 6.2.2023. I have carefully gone
through the said order, the Hon’ble Tribunal had quoted
the following :-

11. Since we had desired from Respondent No. 2 —
District Collector, Pune as to whether respondent
Nos 4to 13 were indulging in stone mining activity
beyond the permissible limit, but we find that
information given in the affidavit filed before us,
does not contain the same. Respondent No.2 was
supposed to clarify the gat numbers of the
respondents, area of mining approved as per EC
and actual area, approved quantity of mining and
actual quantity extracted by the private
respondent Nos.4 to 13 and whether there is

quarry/mining lease or temporary permit and if

NT

=



4)

5)
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there is quarry lease, what is the actual quantity
as per survey. We, therefore, direct respondent
No.2 to give in tabular form this detailed
information so as to facilitate us in ascertaining
the violation and arrive at a right conclusion.
I say that it is true that, by the order dated 10.10.2022,
this Hon’ble Tribunal had directed the Respondent No.2
Collector to submit a report as to whether, the
Respondent Nos. 4 to 13 were indulging in illegal stone
mining activities beyond the permissible limit. The above
referred Affidavit was filed pursuant to the said order.
I say that, I have prepared a Chart in Tabular form which
gives the following information:-
i) Respondent No.
ii) Village Name.

iii) Gat No. as per the order of the Tribunal dated

"\ 10.10.2012

Orsy | iv) Owner of the property

v) Whether Mining lease (M.L.) or Temporary permit
(T.P.)

vi) The period of Mining Lease or temporary permit



6)

vii) Whether EC is granted \\\E_B_
viii) The period of validity of EC

ix) The MPCB permission with validity.

x) Area of Mining Approved.

xi) Actual mining area as per survey

xii) Approved quantity of mining in Brass.

xiii) Actual quantity extracted in Brass as per Survey.

xiv) Excess quantity mined in brass

xv) Remarks.

The said chart has been annexed herewith and marked as
“ANNEXURE A”.

I say that; I have also annexed all the supporting
documents collectively along with this Affidavit for
convenience on which my tabular chart is relied upon.
Documents related to Gut no. 158 of Respondent No. 4 &
13, along with their translated copies have been annexed
herewith and marked as “ANNEXURE B colly
Documents related to Gut no. 125 of Respondent No. 4 &
13, along with their translated copies have been annexed

herewith and marked as “ANNEXURE C colly.
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‘E\\\f/’ ) Documents related to Gut no. 136/1. 136/2, 136/3 of
Respondent No. 4 & 13, along with their translated copies
have been annexed herewith and marked as
“ANNEXURE D colly.

Documents related to Gut no. 121 of Respondent No. 5,
along with their translated copies have been annexed

herewith and marked as “ANNEXURE E colly.

Documents related to Gut no. 120/2 of Respondent No. 6,
‘ ong with their translated copies have been annexed
,/ﬁleremth and marked as “ANNEXURE F colly.
Documents related to Gut no. 110/2, 110/1/A, 110/1/B,
111, 115/4 of Respondent No. 6 & 9, along with their
translated copies have been annexed herewith and
marked as “ANNEXURE G colly.

Documents related to Gut no. 118 of Respondent No. 6,
along with their translated copies have been annexed
herewith and marked as “ANNEXURE H colly.
Documents related to Gut no. 123 of Respondent No. 7,
along with their translated copies have been annexed

herewith and marked as “ANNEXURE I colly.
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Documents related to Gut no. 116 of Respondent No. 7 & oMol

10, along with their translated copies have been annexed
herewith and marked as “ANNEXURE J colly.
Documents related to Gut no. 117/1, 117/2 of Respondent
No. 8, along with their translated copies have been
annexed herewith and marked as “ANNEXURE K
colly.

Documents related to Gut no. 118 of Respond_ent No. 8,
along with translated copies have herewith and marked as
“ANNEXURE L colly and ANNEXURE L (1).
Documents related to Gut no. 141 of Respondent No. 11,
along with their translated copies have been annexed
herewith and marked as “ANNEXURE M colly.
Documents related to Gut no. 118 of Respondent No. 12,
along with their translated copies have been annexed
herewith and marked as “ANNEXURE N colly.
Documents related to Gut no. 152 of Respondent No. 13,
along with their translated copies have been annexed
herewith and marked as “ANNEXURE O colly.
Documents related to Gut no. 154, 145, 149, 150/1, 150/2,

151, 153/1, 153/2 of Private Owner who are not arrayed as
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the Respondent in the present O.A. No. 88 of 2022, along

with their translated copies have been annexed herewith
and marked as “ANNEXURE P colly.

) Further I have also perused the additional affidavit dated
15.03.2023, filed by the Applicant before this Hon’ble
Tribunal, on perusing the same it is found that the

Applicant is relying on some private agency report which

AT the applicant has appointed privately without any
& P ﬂr:*;,’;'f‘”“\". .
Ny / SANV T A ‘é)ermlssmn from any Government authority. It is
LN/ entO% B C ST
[e85 S NE Y
b | },\r :"\?‘\"‘)IN H'\Q'P‘ \

5730 bmltted that ihe information relied by this office is

‘.\‘;‘},;..t’\ AY oA ‘
b\a D‘. A
2

”W\f E N/E is the government body for undertaking Survey and ETS

ased on the survey carried out by the TILR office which

survey done by the private agency appointed by the
Tahsildar and the Tahsildar has confirmed the
authenticity of the ETS survey by carrying out spot
inspection of the alleged sites. Hence the additional
affidavit filed by tne applicant may not be considered by
this Hon’ble Tribunal.

8) I say that; on perusing the documents i.e. ETS report of
the Tahsildar, Survey Report from the TILR, Mining

Leases, Temporary  Permits, MPCB consents,
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Environmental Clearances etc., it has been found that the
Respondent No. 4 to 13 are having all the requisite
permissions and are carrying out the mining activities
within the permissible area.

Hence, this Affidavit

Date: /03/2023
DEPONENT

Place : Pune @/
(Sandesh Shirke)
{\Aé\\/\) Sub-Divisional Officer

Advocate for the Resp.No.2
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%b& -— Verification

I, SandeshShirke, Sub-Divisional Officer, Maval-Mulshi
Sub-Division, Dist. Pune, do hereby state that I have read the
above content of the aforesaid Affidavit in Para No.1to __ and

that it is true to the best of my knowledge and belief.

Hence, verified this at on th day of March,
203
Affiant
[ know Affiant @/
SandeshShirke,

Sub-Divisional Officer

W

Advocate

BEFORE ME

S

ANGEETA ASHOK BHAGAT
ilbtarv Govt. of India. Pung

Noted and Registered
atseNo A8 4L [20243

Datoi- s ———en eSS

18 MAR 2023
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1) Only ongoing/existing lease are recommended for renewal. The validity period of
the EC will be as per MoEF Notification but limited by the period of lease.

2) Precise mining area will be “jointly demarcated at the site by officials of
Mining/Revenue Department prior to mining operations, for all ‘proposals under
consideration. Record of such site plan, duly verified by competent authonty shall
be maintained.

3) Where the quarry is in a hilly terrain and where some part of the hill is already cut
for quarrying, further hill cutting shall not be done. In such cases, deepenmg the
existing operational area may be preferable done.

4) The lease holder shall undertake ‘adequate safeguard measures during extraction
of material and ensure that due to this activity, the hydro geological regime of the
surrounding area shall not be affected. Regular monitoring of ‘ground  water
level and quality shall be carried out around the mine lease area during the mining

~ operation. If at any stage, it is observed that the groundwater table is getting
depleted due to the mining activity, necessary corrective measures | shall be
carried out. District colleotorernmg officer shall ensure this. = - o
Effective safeguard measures, such as regular watér sprinkling shall be carried out
in critical areas prone to air pollution and having high levels of particulars matter
such as loading and unloading point and all transfer points. Extensive water
sprinkling shall be carried out on haul roads. It should be ensured that the Ambient
Air Quality parameters conform to the norms prescribed by the Central Pollution
Control Board in this regard The status of implementation of measures taken shall
be reported fo Envrronment Department and work shall be completed before the
start of sand mining.

No tree-felling shall be done in the leased area, except only wrth the permission
from complete authority. ‘

Shall necessary statutory clearances shall be obtarned before start of mining
operations.

Mining shall be limited to day hours time only The loadang shall not be done during
night hours.

9) No mrnlng shall be carried out in the safety zone of any bridge andlor embankment.

10) No mining shall be carned out m the vrcrnlty of naturallmanmade archeological
sites.

11) The lease holder shall ‘obtain necessary prlor permission of the competent
authorities for withdrawal of Trequisite’ quantity of water (surface water and
groundwater),if requ[red for the project. -

12) Wastewater, if any, shall be properly collected and treated S0 as to conform to the
standards prescnbed by MoEF/CPCB.

13) No wildlife habitual will be rnfrmged : ' L

14) Enwronmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to any project.

15) Green belt development shall be carried out considering CPCB-guidelines including
selectlon of plant specles and in consultatlon wrth the local DFOfHortrculture
Officer. :

16) Parkmg of vehicles should not be made on pubhc places c

17) Transpiration of materials shall be done by covering ‘the -trucks/tractors with
. tarpaulin or other suitable mechanism SO that no splllage -of mineral/dust takes
place..

18) Appropnate imitative measures shall be taken to prevent any king of pollutlon It
shall be ensured that there are no leakages of orl and grease from the vehicles
used for transplrahon .

19) Vehicular emissions shall be kept under control and regularly monitored. The
mineral transplratlon shall be carried out through the covered trucks only and the
vehicles carrying the mineral shall not be overtoaded

-11-
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20) Special Measures shall be adopted to prevent the nearby settlements from the
impacts of mining activities. Maintenance of roads through which transporatlon of
minor minerals is to be undertaken, shall be carried-out regularly

21) Dispensary facilities for first-aid shall be provided at the site.

22) Occupational health surveillance program of the workers should be undertaken
period leally.

23) Provision shall be made for housing the workers at site, if required, with all
necessary infrastructure and facilities such as fuel for cooking safe drink_ing water,
medical health care and sanitation etc. :

24) Ambient air quality will be regularly monitored at the site and the nearest habitation.
Ambient air quality at the boundary of the preolse mining area shall conform to the
norms prescribed by CPCB.

25) Measures shall be taken for control of noise level to the limits prescribed by CPCB

26) Regular Enwronmental Audlt shall be annually carried out during the operataonal
phase.. :

27) Digital processmg of the entlre lease area in the District USIng remote sensing
technique shall be done regularly once in three years for monitoring and submat the
report to the Environment Department.

28) The funds earmarked. for environmental. protection measure shall be kept in ,a
‘separate account and shall not be. diverted for other purpose.. Year \y[sé-
‘expenditure shall be reported to the Envnronment Department 7/

29) The Mining officer shall submit six monthly reports in hard and soft copy og"t

status of compliance of the stlpulated environmental clearance conditions lncl‘ dingt:
results of monitored data (both in hard & soft copies) to the Dnstnct Collector th ’\
respective Regional Office of the Maharashtara Pollution Control Board & Redk "
Office of MoEF at Bhopal.

30) Any change in mining area, khasara/Gat numbers enta:lmg capacny addition w:th
change in process and or mining technology, modernization and scope of ‘working \**
shall -again - require -prior ‘Environmental Clearance as per prowswns of EIA
Notification 2006 (as amended)

31) Mining Officer shall submit the list of blocks satisfying conditions stlpulated above to
SEIAA/Environmént dept. The revised list of blocks and conditions stipulated above
shall be made available in public domain. It should be published in two local
language newspapers and at each block where mining operation is proposed
District mining -officer should ensure this and submit compllance report to
Environment department with approval form Collector.

32) The environmental clearance is.being issued without prejudice to the actlon injtiated
under EP Act or court case pending in.the court of law and it does not mean that

~ project proponent has not violated any en\nronmental laws. in the past and whatever
decision ‘under: EP- Act or of the Hon'ble court will be bmdlng on the project
‘proponent.-Hence this clearance does .not give lmmunrty to the project proponent in
the case filed against him, if any or-action initiated under EP Act.

33) In case of.submission of false . document and non compllance of stlpulated
conditions, Authority/Environment Department will revoke or suspend the
Environmental Clearance without any intimation and initiate appropnate Iegal action
under Environmental Protection Act, 1986.

34) The Environment department reserves the right to add any. stnngent condltlon or to
revoke the clearance if conditions stipulated are not implemented to the satisfaction
of the department or for that matter for any other administrative reason : after
consuitation with SEIAA.

35) In case of any deviation or alteration in the pro;ect proposal from the one submitted
to this department .for clearance, a fresh reference should be made to his
department to assess the adequacy of the condition(s) imposed and to lncorporate
additional environmental protection measures required, if any.

36) The above stipulations would be enforced among others under the Water
(prevention and Control of Pollution) Act 1974, the Air (Prevention and Control of

{;,e‘
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Pollution) Act 1981, the Environment (Protection) Act, 1986 and rules there
under,Hazardous Wastes (Management and Handling) Rules 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.

) Any appeal against this environmental clearance shall ile with the National
GreenTribunal Van Vigyan Bhavan, Sec-5, R.K.Purum, New Dehli-110022, if
preferred, within 30 days as presscribed under Section 16 of the National Green
Tribunal Act, 2010
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(To Pass Quarry For General Mining)
Ref.:1) Application dated 13.02.2020 of

Applicant Mr. Sudhakar Shankarrao
Shelke, M/s. Sai Stone Crusher, 91,
Kalokar Colony, Talegaon, Dabhade, Tal.
Maval, Dist. Pune-410506.

2) Mines and Minerals Regulation and
Development Act 1957.

3) Maharashtra Land Revenue Act 1966.

4) Maharashtra General Mining Digging
Development and Regulation Rules 2013.

5) Collector Office Pune, Mining Business

Department.

No. Mining Business/SR/89/2020
Pune-1, Dt. 12.03.2021.

Sub.: To pass permission for mining belt at Gut
no. 158, Village Ambale, Tal. Maval, Dist.
Pune of
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2H OOR, out of 4H 95R for Mr. Sudhakar
Shankarrao Shelke, M/s. Sai Stone

Crusher.
Order -

Applicant filled request application with our
office to get mining license for group under
Maharashtra General Mining Digging
Development and Regulation Rules 2013 on
13.03.2020 at 2H OOR out of total SH 84R
including 3H 84R of common share of Vaibhav
Chaudhary Narayan Malpote and OH 80R of
share of Sunil Shelke, 1H 20R of common share
of Sunil Shelke, Sarika Shelke, Pallavi Shelke,
Sudam Shelke of Gut no. 158, Village Ambale,
Tal. Maval, Dist. Pune by Mr. Sudhakar

Shankarrao Shelke, M/s. Sai Stone Crusher, 91
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Kalokar Colony, Talegaon, Dabhale, Tal. Maval,
Dist. Pune-410506 as authorized under Part-2,
Rule 14 (1), (2) of Maharashtra General Mining
Digging Development and Regulation Rules 2013.
1) Pallavi Sudhakar Shelke and 1) Sudam Sunil
Shankarrao Shelke, 2) Smt. Sarika Sunil Shelke,
3) Mr. Sudhakar Shankarrao Shelke jointly
acquired O01H 20 under village Form no. 7/12 of
Group no. 158P, Village Ambale, Tal. Maval, Dist.
Pune under said application and documents. And
Sunil Shankarrao Shelke acquired separately
OOH 80R and Vaibhav Ganpat Chaudhary and
Narayan Prabhakar Malpote acquired jointly O3H

84R.
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Co-occupier 1) Sudam Sunil Shankarrao
Shelke, 2) Sarika Sunil Shelke, 3) Vaibhav
Ganpat Chaudhary and Narayan Prabhakar
Malpote, submitted notarized affidavit, consent
letter on 16.12.2020 for mining license of said
property with Mr. Sudhakar Shankarrao Shelke,
Applicant M/s. Sai Stone Crusher. Kindly
requesting to consider said consent letter. And
Applicant Mr. Sudhakar Shankarrao Shelke,
M/s. Sai Stone Crusher submitted No Objection
dated 24.01.2014 of State Government
Environment Department for said mining of Gut
no. 158, 121, Village Ambale, Tal. Maval,
admeasured 4H O95R. But observed under
original file that mining license is not passed for

said property for applicant. And applicant
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submitted affidavit dated 08.03.2021 that not

digged general mining at said property.

And Mr. Sudhakar Shankarrao Shelke, Sai
Stone Crusher submitted no objection dated
24.01.2014 of State Government Environment
Department for said mining for Group no. 158,
121, Village Ambale, Tal. Maval, admeasured 4H
O5R. But Gut no. 158, admeasured 2H OOR is

asked by applicant under application dated

13.03.2020.

Certificate passed on 16.02.2017 by Chief
Executive Officer, Pune Metropolitan Regional
Development Authority, Pune regarding said
property is passed for agricultural and no

development zone is submitted under case.
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submitted affidavit dated 08.03.2021 that not

digged general mining at said property.

And Mr. Sudhakar Shankarrao Shelke, Sai
Stone Crusher submitted no objection dated
24.01.2014 of State Government Environment
Department for said mining for Group no. 158,
121, Village Ambale, Tal. Maval, admeasured 4H
95R. But Gut no. 158, admeasured 2H OOR is
asked by applicant under' application dated

13.03.2020.

Certificate passed on 16.02.2017 by Chief
Executive Officer, Pune Metropolitan Regional
Development Authority, Pune regarding said
property 1s passed for agricultural and no

development zone is submitted under case.
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No objection of Environment Department is
binding for mining under order dated 27.02.2012
of Hon’ble Supreme Court. Applicant submitted
proposal with Environment Department for no
objection for mining from technical advisor
authorized by central government. Accordingly
Hon’ble Principle Secretary of state environment
disasters assessment authority passed no
objection subject to follow terms and conditions

for licensor under his letter dated 27.10.2020.

Environment Department, State
Government passed no objection on 24.01.2014
for said mining at Gut no. 158, 121, admeasured
4H O95R, Village Ambale, Tal. Maval for Mr.

Sudhakar Shankarrao Shelke, M/s. Sai Stone
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Crusher. But observed under main file the
applicant not submitted mining under

application dated 23.08.2022.

And Environment Department Mumbai
passed extension as on 30.12.2024 under letter
dated 31.03.2020 regarding environment.
Accordingly no objection is there to pass request
of concerned to grant mining for said applicant.
Permission is granted on following terms and
conditions for quarry lease for stone and soil
general mining as on 30.12.2024 under no
objection passed by  state  government
environment department subject to follow the
mining plan, environment no objection, all terms

conditions of Rule no. 3 to 57 of Maharashtra
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General Mining Digging Development and

Regulations Rules 2013.

1) Grantee should follow Maharashtra General
Mining Digging Development and Regulation
Rules 2013 and Maharashtra Land Revenue Act

1966.

2) The grantee should follow rules, order,
conditions prescribed from time to time by
government and Upper Collector Pune regarding

general mining.

3) To register agreement for mining in 60 days
from this order. To submit copy of plan on
carrying survey with own expenses through

concerned tahsil inspector of the property passed
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for mining for same. Grantee should file
application with concerned Tahsil Inspector Land
Records with depositing fee urgently for survey in
15 days after this order. Otherwise, mining and
license passed shall be terminated automatically
and its no refund shall get considering the
grantee is responsible for delay caused for

registration.

3A) Not to start digging by licensor without
registration of mining agreement. Penalty action
shall be taken under Section 48(7) of
Maharashtra land revenue act, 1966 against
general mining digged considering said digging
unauthorized if observed digging started before

registration.
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4) Grantee should deposit land revenue
chargeable for said land at rate prescribed for
belt prescribed by collector for surface used for
mining by him and surface rent not more than

sub tax amount thereon.

5) Grantee should mark the boundary and put
the pole with his own expenses required to show

property leased for mining and to maintain

properly.

6) Grantee should follow any legal provision
applicable then regarding safety health and
amenity of workers working for mining of grantee
and people regarding mining and to provide road,
water and other present amenities legally. And

not to cause inconvenience for anybody from

10
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particles spreading from road used for its
transportation and mining property under
mining order and provision of rules and to
submit no objection of Maharashtra Pollution
Control Board before providing stone machine
and other process if any for same and grantee
should follow strictly its terms and conditions
and to submit xerox copy of said no objection

certificate with our office.

Grantee i1s binding to comply with following
points to control pollution caused due to mining

transport if provided stone machine at mining

property.

11
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A) To provide immediately water sprinkling
process before making soil from stone by stone

machine and to be careful to run it continuously.

B) To sprinkle water regularly on road in mining
and main road to road passing for mining not to

spread the particles.

C) To plant tree 50 per hector at boundary of
property passed and at 20 feet distance each
sufficiently at road side and in labour quarters

and develop it properly.

D) Not to carry any mining, digging and transport
business in night. To dig and transport the stone,
soil, mining in quarry from sunrise to sunset

only.

12
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7) Designated officer may terminate his mining if
the grantee or his transferor or transferee not
granted permission for entry or inspection under
Section 13 and he may seize his royalty fully or
partly.

8) Grantee should report regarding all accidence
through concern magistrate and district
superintendent of police to Hon’ble Director,

Mining Safety, Margaon, Goa.

A) The property is passed in agricultural and no
development zone as reported under case by
Chief Executive Officer, Pune Metropolitan

Regional Authority, Pune.

B) Grantee is binding to submit transport pass

every time with every vehicle passed by

13
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designated officer to transport stone, soil, sand
from property passed. Penalty action shall be
taken under rule considering all general mining
unauthorized in the vehicle if not found transport
pass with the vehicle. And daily accounts register
is required to maintained regarding general
mining digged sold and transported by grantee.
Said register and other accounts statements are
binding to submit with digging place for officer
inspecting from earth science and mining
business directorate and upper collector, district
mining business officer. Otherwise, the said

mining license shall be terminated.

9) Government is free from any claim of grantee

to get loss compensation if observed later, no

14
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land was available to pass on lease, passed for

mining for grantee.

10) Grantee or his transferor or transferee should
not construct any structure against any order
passed by any officer designated to pass such
order or anything authorized for the officer the
property passed on lease for mining or under any
legal provision applicable then to construct the
structure.

11) Government is authorized first to purchase
general mining getting from the said land passed

for mining.

12) State or Central Government reserved right to

pass any line of electricity or telephone or to

15
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construct any road, railway, canal or water

storage or land used for mining.

13) The following conditions are binding for
grantee in authority of collector pune besides

above government terms conditions.

A) Grantee should deposit full royalty for mining
digged with concerned tahsildar after every
minimum six months. But he could deposit
royalty any time and in time to time in less than
six months, but the grantee is not compulsory to
deposit royalty more than six months in advance.
B) Grantee should submit no objection certificate
on stamp paper notarized or signed before

tahsildar from landlord on passing loss

16
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compensation amount for land to landlord, if the

private property is taken on lease for mining.

C) Not to cut or dispose, trees, bushes, etc.
prohibited to cut under rule without permission

in his mining property by grantee.

D) The grantee could not carry mining at
property prohibited if any for any government

purpose on passing the property.

E) Grantee is require to take full responsibility
not to carry mining on property reserved or
protected or any other kind of forest or
government opened, vacant near the property
passed on lease, otherwise such mining business

shall be considered as violation of forest act,

17
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encroachment of government property and the
license shall be terminated without serving any

government notice.

F) Grantee is required to protect digging in the
property with compounding sufficiently and
properly, otherwise the grantee is responsible if
occurred accident on following human, animal in
the digging and he shall be declared entitled for
action under rule and the mining license could

be terminated.

G) The grantee should indemnify the government
if arised the dispute, court matter with other

person regarding mining leased.

18
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H) Government shall taken into possession the
mining leased with quarry thereon and all mining
left in the quarry on terminating the lease tenure
or if revoked the lease and government shall take
into possession on seizing all property on said

land.

I) Government may follow authority to take into
the possession all property with all quarry,
campus on mining zone, machinery there, etc. if
required during business if the war of emergency

is declared.

14) Tenant may calculated said amount payable
under own assessment for royalty payable and

shall deposit from treasury accordingly. Tenant is

19
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binding to deposit difference amount of royalty as

asked by designated officer on assessing finally.

But the designated officer shall charge simple
interest at the rate of 15% yearly before
depositing other amount payable for mining and
said royalty on payment made late for the other
amount payable for mining and royalty form 60t
day on passing date prescribed by government to
deposit amount payable for mining and royalty

under provision of rules.

15) Grantee should submit quarterly stamen
under Form-U with designated officer and
director for period ending on 30 June, 30

September, 31 December, 31 March of deposit of

royalty.

20
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16) Grantee should deposit yearly net rent
prescribed from time to time by government for
each calendar year for the lease and the
permission granted for the grant to get more than
one mining from the said property shall be
prescribed from time to time by government.
When shall deposit separate net rent for each
such mining. But should revise the net rent once

every after three years.

But further grantee is entitled to deposit the net
rent of each general mining or royalty whichever

1s more, but not both.

But net rent is not payable for first three months

on starting the lease.

21
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17) Grantee should deposit surface of the
property granted permission for business and
sub tax for each -calendar year at non-
agricultural assessment of the said property.
Calculation of tenure shall be made with
retrospective effect from the date of passed the
lease whether not received permission to start

business at the property leased.

18) Grantee should start mining in three months
from date of granted lease besides passing other
license sufficiently by the designated officer. And
should transfer and conclude said business
properly and effectively on confirming safety of

quarry workers, protection of mining.

22
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But according to government such mining
may be terminated or revoked regarding any land
on serving 30 days notice to grantee, if its seem
1s properly to terminate permanently any leasing
for such other purpose as the government may
deed proper or to confirm the safety of other
structure for monument, building or to avoid
danger likely for public health or communication
or to protect from pollution, development of

quarry and regulation.

But further mining may be transferred for
such government company or corporation owned
or controlled by government or for other eligible
individual as the government may deem proper

on terminating the mining pre-maturity.

23
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19) Grantee should mark the property leased
through district superintendent land records
with his own expenses on consulting with
designated officer before starting the mining. And
shall maintain and manage it properly with
putting pole and clear boundary marks require to
show property passed on lease for him. Grantee
should maintain property any road, electricity
line, tram way, railway, arial rope way, water
line, etc. passing from his property. He should
provide proper way to pass properly the water
required for mining. He shall maintain any kind
of government or private property in acquisition

zone of his mining.

24



1505

20) Grantee should make the following sufficient

remedy to confirm the following points.

A) The proper height and width of step in open
carry is maintained to dig easily the mines and
other minerals. Floor space of quarry should be
with dust or soil or stone pieces or wet soil or
with any other soft or hard covers, when the
slope in the quarry should be in safe angle of 45
degree from parallel line, when the steps in the
quarry shall be constructed by the grantee that
structure and height of each step should not be
more than one and half meter. Width of the step

should not be less than the height.

Slope in the quarry should be in angle not

more than 60 degree from parallel line if base of

25
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quarry is constructed with hard rock and floor
base of the quarry should be with steps when
height of any step should not be more than six
meters and its width should not be less than

height.

B) Floor part of quarry should be maintained

clean always.

C) To stock the general mining digged with
counting properly and each stock should be

numbers.

21) Grantee should report he designated officer
or director without delay if observed any time the
general mining in quarry, not scheduled in the

zone and not to start and mining business of the

26
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said general mining without getting separate
license for the said business or not to dispose

such general mining.

Designated officer may pass the general
mining lease for any other person if the grantee
failed to file application to get such lease in three
months from date of observing the general

mining.

22) Grantee should arrange for property cleaning

of the property granted him on lease.

23) Grantee should follow all instruction and
direction properly passed from time to time by
state government or director to protect and

develop general mining.

27
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24) Grantee should follow any legal provision
applicable affecting the health and its facilities,
safety of people visiting the designation, his
employees and mining business and shall follow
all present authorities regarding road, water and

amenities passed for any other person.

25) Grantee should,
(a) From boundary of any railway without getting
written permission regarding same from

concerned railway authority.

(b} Not to carry any mining business in 200
meters or not to pass permission for same if blast
is required there and in 50 meters if blast is not
required there from boundary of building or

public works or water irrigation business,

28
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drainage, river, road, canal, any water stocking
without getting written permission for same from

concerned authority of government.

Government could prescribed condition
under advice of railway authority or any
concerned authority before passing any such
permission and grantee should follow such

condition.

26) Grantee should maintain records of full plan
of quarry and numbers of workers working
presently in quarry, receipt of money received,
name of purchaser other detail and quantity of
all kinds of general mining taken on digging and
accurate and true accounts of expense incurred

for mining business by him and should submit

29
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specimen sample of mining found during mining
business and information report and statement
required from time to time for anybody out of the
designated officer and director and shall submit
information under Form-D of quantity of cost of
total mining produced in last calendar month
with officer before 10t day of every month.
Grantee should submit annual information
under Form-E regarding total quantity and cost
of mining goods digged in last year before 15
January of every year with designated officer and

director.

But the grantee should submit information
of such less period if tenure of lease is

terminating before year ending.

30
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27) Grantee should pass permission to visit for
inspection as required to submit statement, plan
and record with said officer or to inspect any
building digging or land of his quarry for any
officer authorized by designated officer or
designated officer for any officer authorized for
same by government. He should instruct
property as any such officer may deem proper
not to dig causing loss of mining and it is his
duty to follow said instructions in period
prescribed by officer as manager or

representative of grantee.

28) Grantee shall arrange to make any part
concrete of the quarry for safety of structure for

any other public structure or road, canal, water

31
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stock, any railway or if required to support it
satisfying any officer authorized by designated
officer for said purpose or concerned railway

authority if the railway safety is concerned there.

29) Lease shall be considered as terminated on
completing 180 days period from date of stocking
mining business or one passing lease if stopped
the business for 180 days continuously on
starting mining business or if failed to start
mining business in 180 days from date of

passing lease by the grantee.

But designated officer may pass order of
content not terminating such lease under
conditions prescribed under order if the

designated officer confirm the grantee is not

32
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possible to start or continue mining business for
reason out of control of grantee under application
submitted by grantee. Before terminating lease

under this sub rule.

But further that, but lease may started
again from such date not prior to date of
terminated the lease, but from date retrospective
accordingly, if the government may deed proper if
state government confirm the business not
started or stopped for reason out of control of
grantee and under application submitted in six
months from date of terminating lease by

grantee.

33
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But not to start again any mining leasing
under above provision again not more than twice

in full tenure of any mining lease.

30) Grantee should report the district magistrate,
superintendent of police and designated officer
regarding all accident, considering seriousness of
accident as required immediately to concerned

mining safety director of central government.

31) Government is free from claim of grantee
regarding loss caused for any land if observed
later any land passed under this lease was not

available to pass for mining on lease.

32) Grantee or his transferor or transferee should

not construct any building against any order

34
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passed by authority designated to pass such
order under any such act, order or instruction or
by any such officer. If the mining belt is there in
his authority against provision of any act, order
or instruction, not in authority to construct the

building.

30) Cost shall be passed at fair market rate
applicable then for the priority, authority for the
grantee for all such general mining for lease

granted for the property.

34) Rights is reserved for any authority to put
pole or to pas line of any electricity or telephone
or authority of any local rights of central
government or to carry public structure or any

road, railway, canal, water storage underground

35
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or over ground of land leased under deed
reserved, but notice shall be served for period of
not less than 30 days from grantee, before
applying such authority and property used for
any of the above purpose shall be deleted from

property leased.

35) Grantee should,
(a) If depth of any specific digging is reached to 6

meters upto most lower point from its height or.

(b) If used the blasting and if then the district

magistrate or chief mining inspector instructed.

36) Grantee shall submit permission to pass for
any government department the business of the

department without accepting royalty of any land

36
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not digged in the mining belt, general mining
required for any bonafied government purpose on
getting instruction from designated officer. Such
instruction shall be given to designated officer on
getting written and specific request from any
officer of any specific department authorized to
certify such Dbeneficial government business
considering quantity of mining or general mining
required specially for said purpose and scope of

such business.

But government department shall pass loss
compensation amount for grantee or landlord if

the lease of the private property is passed.

37) Grantee shall submit transport pass under

Form-N with each mining transported with

37
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general mining provided by any vehicle of

transport out of the said property.

38) Grantee shall pass loss compensation for
survey occupier of land prescribed already on
joint consent by grantee and private land holder
before scratching any land if scratched due to

mining business.

Grantee shall submit of affidavit of content
that submitted provisional written order of
concerned sub divisional officer to execute
agreement of such land to start mining business
if not executed agreement with land holder by
him and if executed agreement directly with all
concerned landholder by him before executing

mining business agreement for said purpose.

38
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But concerned Sub-Divisional Officer
concerned shall register such case in his Court
under the provisions of Section 84 of the

Maharashtra Land Revenue Code, 1966.

But further, the Sub-Divisional Officer
concerned shall settle such case of compensation
for compensation in respect of mineral leases on
priority and taking into account the merits of the

case.

39) If a mining lease has been granted on any
Government land, the lessee shall pay to the
Government such compensation as may be

determined and fixed by the revenue authorities.

39
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40) The Lessee shall strictly comply with all
relevant provisions of the following Acts and
Rules and relevant procedures framed by the
Central and State Governments under the Acts
and Rules.

(a) Mining Act 1952.

(b) Mineral Conservation and Development Rules
1988.

(c) Any Act and rule made by the Central or State
Government from time to time in relation to
subsidiary minerals (thirty) (one) the land on
which the mining lease has been granted shall be

made usable by the lessee.

(Two) The lessee shall plant and maintain

trees before mining.

40
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(Three) The lessee shall plant and maintain
trees around the mining lease area. He shall

ensure that the area remains green.

41) 1) Any other special conditions may be
specified by the competent authority subject to
the approval of the Government. (2) If any of the
conditions specified under rule (46) (1), (1) to (31)
above is in breach by the lessee or his transferee
or assignee, the competent authority shall within
30 days from the date of notice to the lessee or
his transferee assignee shall issue a notice in
writing asking him to remedy such contravention
and if the contravention is not remedied within
such period, the competent authority shall

impose a penalty not exceeding twice the fixed

41
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rate of rent applicable under the written order
after the expiry of such notice and within 8 days
from the date of such order. 4 to be paid. Failure
to provide the power so imposed within the
specified period shall attract an additional
penalty of an amount equal to the rate of rent
imposed per day for the period during which

such contravention continues.

Provided further that if such contravention
continues after imposition of such penalty, the
competent authority shall issue a final notice to
the lessee or transferee or assignee of the same
to take remedial measures against such
contravention within a period of 15 days from the

date of such notice and even after the expiry of

42
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such notice period, if such contravention is not
fully remedied. The competent authority shall
immediately terminate the mining lease and
recover the amount of penalty and fine as if it

were arrears of land revenue.

42) And all order, instruction passed by
government and Hon’ble High Court, Supreme

Court are binding for the grantee.

43) Net rent is binding to deposit with
government under affidavit submitted on stamp
paper of Rs. 200/- to dig general mining under

mining plan of the property asked.

43
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44) To carry mining business excluding the
private forest zone observed if any, otherwise the
grantee is responsible for the same.

45) Mining license shall be terminated
automatically if the Pune Metropolitan Regional

Development Authority required the said

property.

46) To be careful not to violate terms conditions
of mining order, not to get complaint regarding
environment at Hon’ble National Green Tribunal

West Zone, Bench Pune.

47) Rights is reserved to terminate mining license

without serving any prior notice.

ek
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48) Grantee is responsible and should be careful
to submit with our office on renewal before
terminating tenure of environment approval and

mining plan.

49) Said property is passed in authority of Pune
Metropolitan Regional Development Authority
Pune and property asked there is passed in hill
top, hill slope. Maharashtra Government passed
order on 21.08.1984 regarding same, not to grant
permission for new mining on hill. But cleared to
pass permission at hill part or hill slope. Mining
license is passed under condition in affidavit of

such content.

45
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50) Grantee is entitled under rule for said action
if digged unauthorized earlier at mining property

passed or if taken penalty action earlier.

Sd/-,
(Vijaysingh Deshmukh),
Upper Collector, Pune.
(Hon’able Upper Collector, Pune signed original

copy.)

To,

Mr. Sudhakar Shankarrao Shelke, M/s. Sai
Stone Crusher, 91 Kadolkar Colony, Talegoan,
Dabhade,

Tal. Maval, Dist. Pune 410506.

Copy for information and proper action to-

1. Sub Divisional Officer, Maval-Mulshi, Sub
Division Mulshi.

2. Tahsidlar Maval, for information and proper

action .

46
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To instruct concerned talathi and ward officer to
confirm whether grantee follow terms conditions
under order and whether deposit the royalty of
general mining digged at mining property leased

with government at the then applicable rate.

Copy to :- Director, Earth Science and Mining
Business Direcotrate, Maharasthra Government,
Khanij Bhawan, 27, Cement Road, Shivaji Nagar,
Nagpur-440010.
Sd/-,
12.03.21
(Sanjay M. Bamne),

District Mining officer,
Collector Office, Pune.

47
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexc,
Mumbali 400 032

Date: 24" January. 2014

To,

Collector, Pune

Ofttice of the Collector,
Pune.

Subject: Environmental clearance for Stone quarry proposals.

Sir, .

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Commmittee-1, Maharashtra in its 71 meeting and SEIAA in its 61" & 64™ mecting.

2. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of cach quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projccts of minor minerals with lease area less than 5 ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law™. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71" meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lease Hectare)
1 Autade Haveli - 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

-1-
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3| Vadachiwadi U Haveli 26 \I/s.Sonai Stone Crusher 2.00
4 Nandoshi TTHaveli | 4 “Chabu Baburao Ranwade 2.20
5 I Nandoshi Haveli - | Nandkumar Gopalrao 2.74
Kulkarni
_____ 0 Lonikand Haveli 496B/1 | M/s.RMC Readymix India .09
7 Bhilarewadi —j Haveli 14/1& 2 | Kashinath Yashwant Kashid 2.00
%
8 Mangadewadi Haveli 3/4/1, | Mfs.Kedareshwar Stone Co 1.04
3;':5/"]
9 Mangadewadi I Haveli | 341 Chandrkant T.Mangade 1.03
10 I\«1m£;5&*u&1di Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, R
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 53/2 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangpul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
2] Mangrul Maval 37,38 | M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 M/s. Namrata Stone Crusher 2.07
26 Amble - Maval 158,121 | M/s. Sai Stone Crusher 4.95
27 | Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
15072,
153/1,
153/2, 151

S
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oAbl | Med |25 SwSwilSe | 39
29 | Amble | \}1\11 ,L11f1123 | Su11iﬁlWSi}]:lnkm‘l‘;miSAIlulkc B 4'00——2
30 | Amble | Maval | 12072 M/s, Namrata Stone Crusher 1.80 I
31 Amble | Maval | 118 /s, Namrata Stone Crusher | 2.83 F—‘
32 Amble | Maval 116 Vikram Balasaheb Kakade 4.95
33 | Amble S Maval 120 Sagar Shivajirao Pawar 1 304
34 | Amble Maval 118 Santosh Vasant Gholap 2.05
35 Avasair Budruk Ambegao 8772 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 | Girim Daund 725/1, 736 | M/s.1IM (India) Intrastructre 1.02
. Ltd.
45 Khor Daund 1103, Shakil Hamid Shaikh 2.00
1006
46 | Mol Khed 51 Sopan Dondipa Karpe 1.01
47 | Moi Khed - 630 Sopan Satu Sapore 1.02
48 | Moi Khed 302 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 Balasaheb Kisan Gavari 1.03
51 Moi Khed 521 Anis Bashabhai Pathan 1.04
52 Moi Khed 44] Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 Mot Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 511 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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E60 | Mo [Khed 473 Suresh Damu Karpe 1.03
~ 6l | Moi ) Khed | 51 Sopa;ﬁ Kéndipu Kzu'pcﬁ 1.06
62 | Kel gnoh Khed 214 Maruti Rambhau Mugase 1.06
63 ﬁKorcgnon Khed 112 C Anup Ramesh Bothara 1.04
o4 Tayedwadi Khed 382 Ramchandra B.Jadhav, 1.97
Rayjendra Kisan Rokade
65 | Karanjvihire Khed 36 Rumchandra Damodar Kad 4.00
60 Kadus Khed | 2714 Manik Shivaji Kadam 1.07
67 Moi Khed a7 Shivaji Kondiba Sonavane 1.03
68 | Karegaon Shirur | 33/4 Vilas Madhavrao Navale 1.02
69 Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 | Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
2692/2
72 | Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 | Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2305 Vijay Dattu Lande 4.00
75 | Shirur Shirur 1125/172 | Somnath Shankar Ghawate 2.84
76 Sonesangavi Shirur 845 Urmila Rajaram Dherenge 2.00
77 | Tardobachiwadi Shirur 821/1 Vithalrao Laxman Gore 1.63
78 Kardelwadi Shirur 2355/1 Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06
81 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
, Malgunde
85 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04
86 | Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi Haveli 84 Pramod Babanrao Kande - 2.00
89 Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 011 Rupali Shankar Bhumkar 2.43
91 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

-4
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Lata Rajendra Gunjal

92 Ambegaon ‘ Haveli 79/1 E Shivaji Raghunath engase 1.94
93 | l)hu;e[r?i f'lavclr‘é?r 89/ Shi\’:‘1j7in[)unzumy Chakankar 2.16
94 | Yovlewadi | Haveli | 14172 | Shirish Rupchand 1.03
' | Dharmawat
05 Lonikand | Haveli 603 | Shantaram Sadashiv Sakore 1.31
oG Lonikand Haveh 35471 Satav M.Pandit 1.56
97 Lonikand " Haveli 600 Avinash Pandurang Sakore 2.00
98 | Lonikand Haveli | 3590 Maruti Ramchandra 4.35
Bhumkar
99 | Lonikand | Havel; 564 Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 601 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 2:33
102 | Lonikand Haveli 604 Chelan Dattatray Sasane 3:53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 591 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli | 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lonkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattuiray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Jyoti Chandrakant Gunjal/ 4.00
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123 1 Dhayari L Haveld 36/1 | Balasaheb Yashwant Dangat 2.00
—i—ié}iN_uigu_t; . T THaveli | 425 .f\pp;iwhcb Ramchandra Kale 2.00
125 i Yevlewad Haveli | 14/3/1 .ﬂ\nzm(lﬁD_vzmoga Kamthe 1.01 .
120 \_Din_l}m Haveli _80;’4#3 Sanjiv Rajaram thsalknr 3.00

127 | Bhavdi Haveli 157/A | Sanjay Dattatray Dabhade 1.05

128 i Yevlewad Haveli 26/B Sadashiv Govind Darekar 1.04
I 129 | Bhavdi ~ Haveli | 71 Sachin Gulabrao Deshmukh 3.00

150 | Outade | Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00

Handewadi - o

131 | Ambegaon Haveli 53/2 Ratnaprabha Mate 1.04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 39/2/1 | Somnath Suresh Dhandekar 1.06

135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00

578,579
138 | Sasthe Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 56171, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli 567, 569, | Ujwala Vilas Palresha 4.00
576

141 ! Bhavdi Haveli 248 Tatyabhau Sakharam Tambe 2.40

142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 496B Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53

146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.61
Fulsundar

148 | Bhavdi Haveli 201, 202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayart Haveli 67/4/3 | Shivajirao Vithalrao 1.60

Dhankawade
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151 | Gauddara CHaveli | 314 Somnath Suresh Dhandekar IF 1.60
| S R R —
152 [ Charoli — Haveli 76/2 | Ashok Dnyanoba Khandave 1.60
153 | Charoli | Haveli | 76/1 | Balkrishna Dnyanoba | 1.20
Khandve
154 Charoli | TIaveli | 76/5 | Rekba Balkrushana 1.53
Khandave
155 | Ambegaon Haveh 75/2/1, ¢ Samarth Stone Company 1.91
Khurd 7511111,
| 75127212
156 | Bhavdi Haveli 209 Umesh Ruliram Bansal 1.006
(Agrawal)
157 |Lonikand | Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 581 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 355 Kiran Bajirao Zurunge 2.00
160 | Khamgaon o Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarme Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7 Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 72/2 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 327
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 317
1101,
1094,
1091,
1093,
1097,
1099

T
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176 | Mugion Mulshi 511 Lawasa Corporation Ltd. 4.05
177 1\0_1016; 1 Mulshi 1 Lawasa C'(::‘]1(>1'211ic111 Lxil. 3
178 i Chimali Khed 250 Arjun Tukaram Jadhav 1:29
179 | Moi Khed 64> Sandesh Dattatray Gite 1.05
180 | Pimpri Khed 349 | Sanjay Bajirao Vahile 1
ISI | Moi | Khed | 455 | Baban Bajirao Gawari | 1.04
182 | Mot Khed ‘ 484 Shantaram Dattoba Gawari 1.15
183 [ Mol | Khed 442 Swapnil G.Karpe 1.08
184 | Mot Khed 570 Vijay Bajirao Gavari 1.04
185 [Chas  » | Khed 334 | Umesh N.Dhamale 1.21
186 Dhoksangavi Shirur §39 Chandar Abu Pachange 1.75
I87 | Balarwadi Junnar 857 Mohit Sudam Dhamale 2.40
188 | Kolwadi ] Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/7, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n
194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
; V.Khatri, Kartik V.Khatri
197 | Karhawaga] Baramati 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati 594 | Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 069/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 0/1 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 6006 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 177/1 | Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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L 207 | Lonikand Haveli | 383 ,,,j_f"_h_i,‘;“:if_sf‘_ﬂ’_” Shinde 1.94
T8 | onikand | Tavali | 313514 | Wilind Sopaneao Bhosale |~ 200
7509 | Lonikand | _Hl\:]x{ 77370 | sudhakar Dattatray More 2.00 B
200 | Bhavdi | Haveli T—l'ﬁﬁ. 191 'E"iiﬁﬁ'ii'i'{-_éfﬁougule 480
| 204, 205 ) i
211 | Lonikand D THaveli 1596 | Amar Jaysing Tupe 1.08
212 | Bhavdi Haveli 223 Yashwant Shivarkar 1.08
“213 | Lonikand 715\(:11__1 355 7'7\7"ugcsh Dnyaneshwar Dalvi ) 2.00
214 Fuleaon o Haveli | 198 Siddh Ganesh Stone Crusher 1.60
215 | Bhavdi " Haveli | 200 S;\Ej-n);i}uhnnrao Paygude 1.20
216 | Lonikand Haveli 582 Mahesh Vitthalrao Shinde 1.08
| 217 | Fulgaon Haveli 194 S;{n_ipat Mahadu Sakore 1.61
218 | Yeviewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli | 31/8/12 | Najir Gulab Inamndar 1.03
220 | Bhavdi | Haveli 169 | Anish Ashok Kalbhor 1.08
221 | Wagholi [Haveli 111/145 D-;\$'¢"ﬁ1110ba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 1542 Vijay Singh Jadhav 1.02
223 | Bhavdi Haveli 35872 Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191,204 | Manoj Laxman Mane 2.08
225 | Wadebolhai Haveli B Nanasaheb D.Paygude 1.08
226 | Walti ~ Haveli 368 Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 | Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 1578 Kaluram Namdeo Tambe 2.00
| 230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75
232 | Lonikand Haveli 609, 610, | Z.M.Bharucha 4.00
614
233 | Charohi Haveli 78/2,94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327/24 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe
238 | Wadachiwadi Haveli 9/3A/2 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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241 | Bhavdi Haveli 73 Vithal Bhumkar 3.00
242 | Lonikand Haveli 607 | Vivek Madhav Reddy 4.00
243 | Perne Iaveli 399 | Smita Chandrkant Kolte 2.00
244 | Supe (Kh) | Purandar 541 | Sumit Vasantrao Jagtap 1108
245 | Nandgaon Bhor 845, 840 ﬁguy\ﬁﬁgﬁDhoo{g 2.78
246 | Mordewadi i Haveli 36/39, | Devyani Santosh Morde 1.85
36/41,
36/47,
36/73,
36/72
247 | Kodewadi Haveli SA/2A/1 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 | Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Compaﬁy 1.02
250 | Yevlewad: Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 Ananda Ganpati Tambe 1.38
252 | Charoli Bk Havcli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveli 199 Balasaheb Bapusaheb Satav 2.00
255 | Nandoshi Hlaveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli 200 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
) Ramchandra Bhumkar
259 | Wadgaon Shinde Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.00
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
' Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 232
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

A
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Bhalchandra Lashkary

270 | Nandoshi Haveli 4 - Milind Shankar Kiwale 1.20
27 [Lonikand | Haveli | 361712, | Pradip Bajirao Kand | 2.00 |
562:2/1
T372 | Bhavdi  Haveli 23 Pritam Prataprao Khandve 2.00
273 | \\fiailrg-lwl‘i Haveli 1537 Ramdas Banaji Gore 185 |
274 | Bhavdi CHaveli | 82,83 | Shantaram Baban Ghule 1.30
275§ Charoli Bk - Haveli ©60/7 | Shantaram Kondiba 1.20
Sonawane
276 | Charoli Bk Havch 60/1/2/3 | Shashikuant Vishnupant - 1.06
Khandve
277 | Yevlewadi Haveli 247183 Shivaji Mahadeorao Shelar 1.21
278 | Bhavdi Haveli 2406 Sommnath Lahanu Tambe 1.15
279 | Charoli Bk Haveli 60/6, Somnath Raghunath Moze 1.20
B - 60/3, 60/4 o
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde Haveli 415 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z.M . Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Havcehi 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B | Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 43972 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
| 293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10

-11-
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L 299 ; Moshi L Haveli 1! 43971 l Machhindra Eknath Mhaske 1.70
: ! : |
! I S I B
ir 1300 ? Moshi o Taveli | 327,28 | Tayappa Abu Pawar 1.55
L A e
3. SEIAA in its 617 & 64" meetings decided to accord environmental clearance to the

above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Assessment
Notification, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease for individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

Specific conditions:

I. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2 Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where thc quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

I. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the suirounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lcase area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

o

Effective safeguard measures, such as regular water sprinkling shall be cairied out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

L

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations



L

9.

10.
1.

17.

18.
19.

20.

26.

27.
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Minine shall be limited o day hours time only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone ot any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archcological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surface water and groundwater), if required for
the project.

Wastewater, it any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance 1s subject 1o obtaining clearance under the Wildlife (Protection)
Act, 1972 [rom the competent authority, if applicable to any project.

. Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.

. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mincral/dust takes place.

. Appropriate mitigative measures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.

. Vehicular emissions shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the necarby settlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site.

Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall bc made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fucl for cooking, safe drinking water, medical health
care and sanitation cte.

CAmbient air quality will be regularly monitored at (he site and the ncarcst habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

Any change in mining area, khasra /Gat numbers, entailing capacity addition with change
in process and or mining technology, modernization and scope of working shall again

-13-
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require prior Environmental Clearance as per provisions ot EIA- Notification, 2006 (as
amended).

28. Mining Officer shall submit the list ot blocks satislying conditions stipulated above to
SEIAA/Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action initiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, it any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason after consultation with SEIAA.

7.In case ol any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, il any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(R.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

il
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Additional Scerctary. MOEF, “Parvavaran Bhawan” CGO Complex, Lodhi Road,
New Dethi - 10310

Additonal Chief Scerctary Revenue,Revenue & Forest Department.

Member Seerctary, Maharashtra Pollution Control Board,

The CCF, Regional Office, Ministry ol Environment and Forest (Regional Office,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 0106). (MP).

Regional Otfice, MPCB, Pune

District Mining Officer, Pune.

[A- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

(EC Uploaded on - 29 Javy 4.4)
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Volume Report of Stone Quarry of Mr.Sudhakar Shankarao Shelke

Sl.| Section Previous Cutting Volume

No. From Section | Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters | Cubic Meters
1] 2200.000 - 0.000 10.000 38.885 0.000 19.448 0.000
2| 2210.000f 2200.000 10.000 50.000 306.845 38.895 172.870] 1728.700
3| 2220.000f 2210.000 10.000 90.000 597.305 306.845 452.075] 4520.750
4| 2230.000f 2220.000 10.000 120.000 875.720(  597.305 736.513| 7365.125
5| 2240.000{ 2230.000 10.000 130.000 992.040 875.720 933.880f 9338.800
6] 2250.000] 2240.000 10.000 150.000f 1171.280 992.040] 1081.660| 10816.600
7| 2260.000f 2250.000 10.000 150.000f 1268.225| 1171.280| 1219.753| 12197.525
8] 2270.000{ 2260.000 10.000 150.000f 1303.790| 1268.225] 1286.008| 12860.075
9| 2280.000| 2270.000 10.000 140.000{ 1265.410] 1303.790( 1284.600( 12846.000
10{ 2290.000f 2280.000 10.000 130.000] 1216.285] 1265.410[ 1240.848| 12408475
11] 2300.000{ 2290.000 10.000 125.424| 1195.802| 1216.285] 1206.044| 12060.435
12{ 2310.000f 2300.000 10.000 115.020] 1141.890| 1195.802] 1168.846] 11688.460
13] 2320.000§ 2310.000 10.000 104.734| 1085.288{ 1141.890] 1113.589] 11135.890
14| 2330.000f 2320.000 10.000 94.447| 1015.841| 1085.288| 1050.565] 10505.645
15| 2340.000] 2330.000 10.000 88.286 924.435| 1015.841 970.138] 9701.380
16| 2350.000{ 2340.000 10.000 67.581 711.727 924.435 818.081] 8180.810
17( 2360.000] 2350.000 10.000 54.969 583.006 711.727 647.367] 6473.665
18[ 2370.000f 2360.000 10.000 20.000 174.615 583.006 378.811| 3788.105
Total 157616.440
Brass 55694.855

G g
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1
AT &
B ey 08 /2003 d v 03 /2008 w0

2 /2005 430 /0% /2000 500

A9 11 /0% /3000 7 10 /0% /200 L 200
g r?m‘«/ 208y rﬁ 02 /0% /R0t% 2 %00

A 03/ o3 /“"(5‘ (% d r\.ﬂn/ <005 5 E00
7 20 /02 /00¢ L ¥00
9 01 /00 /2038 L 00
(EITIZ I T 2 T @ d6d
et ¢ FHIAET HIAAT , AGTE STHIZ . AL WS T .90
ket b B | IR A R CAC PR
LIS e T B 10 BT s 1o 1 BN D 2 o e e SO A1 £ 2
|
?
; o , . AT "
w.® atf T2 4R % - Retias ETIAHET Iy qrawtl T3
Tawel v
1 2020-2021 MH014041549202021E 04.03.2021 400 10,000.00 4,000,000.00
2 2021-2022 MH003023524202122E 30.06.2021 400 15,000.00 6,000, 000.00
3 2021-2022 MH003023032202122¢ 30.06.2021 460 12,500.00 5,000,000.00
4 |2021-2022 | MH014976019202122€ | 21.03.2022 600 333333 | 2,000,000.00
5 2022-2023 MHO009631182202223E 20.10.2022 600 6,000.00 3,600,000.00
6 2022-2023 MHO011859733202223E 08.12.2022 600 9,167.00 5,500,200.00
|Total Amount 56,000.33 26,100,200.00
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Environmental Conditions:

1) Only ongoing/existing lease are recommended for renewal. The validity period of the |-
EC will be as per MoEF Notification but limited by the period of lease.

2) Precise mining area will be jointly demarcated at the site by officials of

Mining/Revenue Department prior to mining operations, for all proposals under.

consideration. Record of such site plan, duly verified by competent authority shall be

maintained.
3) Where the quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, deepening the existing )

operational area may be preferable done.

4) The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out around the mine lease area during the mining operation. If
at any stage, it is observed that the groundwater table is getting depleted due to the
mining activity; necessary corrective measures shall be carried out. District
collactor/Mining officer shall ensure this.

5) Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulars matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.
The status of implementation of measures taken shall be reported to Environment
Department and work shall be completed before the start of sand mining.

6) No tree-felling shall be done in the leased area, except only with the permission from
complete authority.

7) Shall necessary statutory clearances shall be obtained before start of mining
operations.

-10 -
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E 8) Mining shall be limited to day hours time only. The loading shall not be done during
night hours.

9) No mining shall be carried out in the safety zone of any bridge and/or embankment

10) No mining shall be carried out in the vicinity of natural/manmade archeological sites.

11) The lease holder shall obtain necessary prior permission of the competent authorities
for withdrawal of requisite quantity of water (surface water and groundwater),if requnred
for the project.

12) Wastewater, if any, shall be properly collected and treated so as to confor\‘n te the
standards prescribed by MoEF/CPCB. .

13) No wildlife habitual will be mfnnged B

14) Environmental clearance is subject to obtaining clearance under the “Wildlife
(Protection) Act, 1972 from the competent authority, if applicable Yo any project.

15) Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Offi icer. -

16) Parking of vehicles should not be made on public places.

17) Transpiration of materials shall be done by covering the trucks/tractors with tarpaulm or
other suitable mechanism so that no spillage of mmeraifduet takes place.

18) Appropriate imitative measures shall be taken to prevent any king of pollution. It shall
be ensured that there are no leakages of oil and grease from the vehicles used for
transpiration.

19) Vehicular emissions shall be kept under control and regularly monitored. The mrneral

) transpiration shall be carried out through the covered trucks only and the vehicles

) carrying the mineral shall not be overloaded.

20) Special Measures shall be adopted to prevent the nearby settlemenits from the lmpacts
of mining activities. Maintenance of roads through which transporation of minor
minerals is to be undertaken, shall be carried-out regularly

21) Dispensary facilities for first-aid shall be provided at the site. :

22) Occupational health surveillance program of the workers should be undertaken penod

leally.

23) Provision shall be made for housing the workers at site, if required, with ajl necessary '
infrastructure and facilities such as fuel for cookmg safe drinking water, medical heajth
care and sanitation etc.

4) Ambient air quality will be regularly monitored at the site and the nhearest Labrtat|q~1
Ambient air quality at the boundary of the premse mmmg area shall conform to-the
norms prescribed by CPCB.

25) Measures shall be taken for control of noise level to theftrmlts prescrﬁ)ed by CPCB ‘

26) Regular Environmental Audit shall be annually carrled out during the operatlonat

phase.

27) Digital processing of the entire Iease area in the District usrng remote sensmg
technique shall be done regularly once in three years for monitoring and submlt the

) report to the Environment Department. {

28) The funds earmarked for environmental protectton measufe shall be keptin a separate
account and shall not be diverted for other purpose. Year wise expenditure shaiL be
reported to the Environment Department

29) The Mining officer shall submit six monthly reports in hard and soft copy on the status
of compliance of the stipulated environmental clearance conditions including Iesults of
monitored data (both in hard & soft copies) to the District Collector, the réspective
Regional Office of the Maharashtara Pollution Control Board & Regional Office of
MoEF at Bhopal.

30) Any change in mining area, khasara/Gat numbers entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification 2006
(as amended) '

31)Mining Officer shall submit the list of blocks satisfying conditions stlpulatecl above to
SEIAA/Environment dept. The revised list of blocks and conditions stiputated above
shall be made available in public domain. It should be published in two Iocal Ianguage
newspapers and at each block where mining operation is proposed Dlgtrlct mining
officer should ensure this and submit compliance report to Environment department
with approval form Collector. :

x !
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32) The environmental clearance is being issued without prejudice to the action initiated -
under EP Act or court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon'ble court will be binding on the project proponent. Hence
this clearance does not give immunity to the project proponent in the case filed against
him, if any or action initiated under EP Act.

33) In case of submission of false document and non compliance of stipulated conditions,
Authority/Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986.

34) The Environment department reserves the right to add any stringent condition or to
revoke the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reasonafter  consultation
with SEIAA.

35) In case of any deviation or alteration in the project proposal from the one submitted to
this department for clearance, a fresh reference should be made to his department to
assess the adequacy of the condition(s) imposed and fo incorporate additional
environmental protection measures required, if any.

36) The above stipulations would be enforced among others under the Water (prevention
and Control of Pollution) Act 1974, the Air (Prevention and Control of Pollution) Act
1981, the Environment (Protection) Act, 1986 and rules there under,Hazardous Wastes ;
{Management and Handling) Rules 1989 and its amendments, the public Liability }
Insurance Act, 1991 and its amendments. o

3v) Any appeal against this environmental clearance shall ile with the National
GreenTribunal Van Vigyan Bhavan, Sec-5, R.K.Purum, New Dehli-110022, if
preferred, within 30 days as presscribed under Section 16 of the National Green
Tribunal Act, 2010
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(Mining Belt Approval for General Mining)

Ref.:1) Application to renew mining belt dated
19.10.2020 of Mrs. Sarika Sunil Shelke, 91,
Kadolkar Colony, Talegaon Dabhale, Tal.
Maval, Dist. Pune with annexure.

2) Main order no. M/SR/24/10, dated
05.04.2010 of our office.

3) Mining and Minerals Regulation and
Development-Act, 1957.

4) Maharashtra Land Revenue Act, 1966.

5) Maharashtra General = Mining Digging
Development and Regulation Rules, 2013.

6) Letter no. SIA/MH/MIN/14333427/2020,
dated 31.03.2020 of Hon’ble Principal
Secretary. State Environment Incidents

Assessments Authority (SEIAA).

Collector office, Pune,

Mining business department

No. M/SR/105/2020

Pune-1, Dated 26.10.2020.
Sub.:- Mining belt approval.

At Amble, Tal. Maval, Dist. Pune,
Group no. 125, admeasured total 3H
57R for Mrs. Sarika Sunil Shelke.

10
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Mining belt is passed for 10 year under order
no. Mining/SR/24/10 dated 05.04.2010 of our office
for Amble, Tal. Maval, Dist. Pue, Groﬁp no. 125,
total admeasured 3H, 57R for applicant Mrs. Sarika
Sunil Shelke, 91, Kadolkar Colony, Talegaon
Dabhale, Tal. Maval, - Dist. Pune and Mr. Sunil
Shankarao Shelke. Applicant Mrs. Sarika Sunil
Shelke has requested to pass order to renew mining
belt under mining business plan and environment
no objection certificate dated 31.03.2020 of
Secretary. State Environment Incidents Assessments
Authority (SEIAA), Mumbai under Maharashtra
General Mining Digging Development and Regulatidn

Rules, 2013 on 09.10.2020.

It is cleared under docﬁment submitted with
application of said applicant that, mining belt
approval is passed for 3H 57R passed for mining and

use of mining as property of share of applicant Mrs.

11
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Sarika Sunil Shelke aﬁd Mr. Sunil Si’lankarrao
Shelke of Amble, Tal. Maval, Dist. Pune, group no.
125 as authorized under Part-2, Rule 14(1)(2) of
Maharashtra General Mining Digging Development

and Regulation Rules, 2013.

Our office asked Mr. B. K. Panmand,
Private E:TS surveyor to " submit report 7car1ying
survey of property of applicant, when he submitted
report on carrying survey, where observed the
grantee has digged 162693 brass general mining. It
is observed under record with Tahsildar Maval that,
applicant has yet deposited royalty with government
for 171443 brass ie. no go{rernment due is

receivable from mining holder.

State Environment Incidents Assessments
Authority (SEIAA) has submitted Environment No
Objection on 22.01.2024 for said property under his

letter no. SA/MH/MIN/ 143427 /2020. Mining belt

12
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quarry lease permission is gfa.nted on fo]loxﬁng
terms and conditions for stone and soil general
mining as on 22.01.2024 by Secretary. State
Environment Incidents Assessments Authérity
(SEIAA) subject to follow his condition on drafting
- mining business plan and environment no objection
-and all terms, conditions under Rule no. 3 to 57 -of
Maharashtra General Mining ﬁigging Development
and Regulation Rules, 2013 and terms and
conditions under main order or our office. Mining
belt grantee is binding to follow Maharashtra
General Mining Digging Development and Regulation
Rules, 2013 ahd Maharashtra Land Revenue Act,

1966,

1) Mining belt holder is require to follow rules,
orders, conditions prescribed from time to time
by government and Upper Collector, Pune

regarding general mining.

13



1568

2) Agreemeﬁt is require to register for mining' belt
in 60 days from this order. To submit copy of
plan on carrying survey with own expenses
through concerned Taluka Inspector City
Survey of land passed for mining belt for same.
Mining belt holder is require to file application
with depositing fee urgently for survey in .15
days from this order for said survey with
concerned Tahsil Inspector Land Records.
Otherwise mining belt and license passed shall
be terminated automatically and he shall get its
no refund considering the mining belt holder is

responsible for delay caused for execution.

3A) The grantee could not start digging without
executing mining deed. Penalty action shall be.
taken under Section 48(7) of Maharashtra Land
Revenue Act, 1956, regarding general mining

digged  considering  said digging has

14
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unauthorized if observed digging started before

agreement registration.

Grantee should pay the surface rent not more
than land revenue and sub-cess thereon are
chargeable for the land and rate mentioned
under mining deed as prescribed by collector

for surface of land used for mining by grantee.

Grantee should put marking and pole of
boundary required to show the land allotted for

mining and to maintain it in good condition.

Grantee should follow provision of any act
applicable than regarding points affecting
safety, help and amenity of public or employees
working for mining of grantee and mining
business and should respect the legal rights
regarding road water and other present
amenities for same. And not to cause

inconvenience of anybody by dust spreading by

15
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road used to transport it and fnining property
under provision of rules and order for mining.
And grantee should submit no objection
certificate of Maharashtra Pollution Control
Board if want to install crushing machine and
other machineries for same and should follow
-strictly its terms and- conditions and should
submit Xerox copy of said no objection

certificate with our office.

Grantee is binding to comply with following
poihts to control the pollution caused by
transport of mining and if installed crushing
machine at mining property.

A) To provide immediately water sprinkling
process to crush soil from stone by crushing
machine and to run it continuously.

B) To sprinkle water regularly on road on
mining and from main road to mining road not

to spread the dust.

16
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C) To plant and develop properly trees each at
20 ft distance sufficiently at road side and at
labour quarters at 50 per hector at boundary of

property passed.

D) To transport stone machine mining on
digging stone in quarry from Sunrise to sunset
only. Not to carry any business of mining and

transporting in the night.

Designated officer could terminate his mining
lease and its consideration shall be seized fully
or partly if the tenant or his transferee or
transferor not pass the permission to visit or to
inspect any mining property under Section 13.

Grantee should report fully regarding all
accident to concerned mégistrate and diétrict
superintendent of police through Hon’ble

Director mining safety Margaon,. Goa.

17
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A) tt is agricultural and non—develo.ped zone
property passed under case by Assistant
Director Town Planning Pune Division, Pune.

B) Tfa_nsport pass is binding to submit every
time for each vehicle certified by designated
officer to transport stone, soil, sand from
property passed by mining holder, .penalty
action shall be taken wunder rule there
considering full general mine is unauthorized of
the said vehicle, if did not get transport pass for
the vehicle, and mining holder is required to
maintain daily business register of general
mining sold and transported digged, said
register and other accounts documents is
binding to submit at digging place for Upper
collector, district mining officer and éarth
science and mining business directorate
inspection officer, otherwise this mining deed

shall be terminated.

18
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Government is free from any claim of tenant to
get its loss compensation if observed later no
land was available to lease passed for mining

for tenant.

Tenant or his transferee of transferor should
not construct any building against any order
passed by ;my officer autho-rized to pass suc—:h
order or any such as authorised the officer for
land passed for mining or provision of any act

applicable then to construct building.

Government is authorized preferably to
purchase general mine getting at said land

passed for mining.

11) State government or central government has

reserved right to pass any road, railway, canal
or water source or electricity or telephone line

at land passed for nﬁning.
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12) The following conditions are binding for tenant
in own authority of Collector, Pune besides

above terms, conditions of government.

A) Grantee should deposit full royalty of mining
carried with concerned Tahsildar after
minimum every six months, but tenant could
deposit royélty any time and from time to tin‘le
in less than six month also as convenient for
him, but tenant is not compulsory to deposit

royalty before six months.

B) Tenant should submit no objection
certificate on stamp papér executed before
notary or tahsildar on passing loss
compensation amount of land for landlord if

started mining on private land.

C) Tenant not to cut or dispose free, Ete.
banned to cut under rule without permission in

mining property.
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D) Tenant should not carry digging at property
prohibited if any for government authorized

purpose on passing permission.

E) Tenant is require to be responsible fully not
to carry digging in property of government
open, cattle field or any other kind of forest or
ﬁrotected or reser—véd near boundaln'y. of property
passed under lease. Otherwise such mining
business shall be considered as violation of
forest protection act, encroachment of
government property and lease shall be
terminated without serving any separate notice
for mining.

F) Tenant is required to protect boundary with
digging sufficiently and compounding properly.
Otherwise tenant is responsible if occurred
accident on following human, animal in digging

and he shall declared entitled for action under

“rule and mining deed could be terminated.
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G) Tenant should indemnify the government
separately if occurred dispute, court matter of

tenant with other person regarding mining

ﬁfoperty.

H) Government shall possess mining property
with quarry thereon and all mine remained in
£he quarry on términating lease Aperiod or if
terminated the lease and all property at such

place shall be taken in possession of

government on seizing.

I} Government may refer the authority to
possess all quarry at mining property, campus,
all zone as required for business, machinery
thereon, etc. If the war or emergency is

declared.

Tenant shall calculate said payable amount
under own business to pay the royalty payable

and accordingly shall deposit from treasury.
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Tenant is binding to deposit different amount of
royalty as asked by designated officer on

assessing finally.

Simple interest shall be charged at rate 15%
yearly before depositing other amount payable
for said royalty and binding business on
payme-ﬁf made late fof other amount ;;ayable
for royalty and mining business from 68 day on
crossing date fixed by government to deposit
other amount payable for royalty and mining
business by officer authorized without
prejudicing any provision provided under said

rule.

14) Tenant shall submit quarterly return under
form-T with designated officer and director for
period ending on 30 June, 30 September, 31

‘ December, 31 March.
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15) Tena_ﬁt shall pay annﬁal rent fully as asked by
government from time to time for each calendar
year and as fixed from time to time by
governﬁient if passed }_j_érmission for tenant to
take mining more than one from the said
property. Accordingly he shall deposit such
separate approximate . rent for each. such
mining. But approximate rent shall be revised

once every after three years.

But further the tenant is entitle to deposit
approximate rent of each general mining of royalty,

whichever is more, but not both.

Approximate rent not payable for first three

months on executing lease.

16) Tenant shall deposit sub cess of non-
~agricultural assessment of said property and
land rent for each calendar year for permission

granted to carry mining for property. Tenure

24
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calculation shall be made with retrospective
effect from the date started the lease and for
period, were not received permission to start

mining for property.

17) Tenant shall start mining in three months from
date of starting lease on passing permission for
proper purp;)se by designatec;i officer and shail
transfer and conclude business duly and
properly confirming safety of mining labours,

protection of mining.

But government may terminated such
mining lease of any property or may close on
serving proper notice of 30 days to tenant for
benefit to confirm safety of building, memorials
of other structﬁre or to avoid danger likely to
cause for public health or communication or to
protéct the mines from pollution, fegulation

and development of mining according to

- 25
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government or as the government may deem
proper to terminate permanently any mining
lease for such other purpose as it may deem

proper.

But further that the mining would be
passed for other eligible person as government
may deem p;oper on tennina;ciﬁg mining leasé
before maturity or for such government
company or corporation owned or controlled by

government.

18) Tenant should mark property of mining
through diétrict superintendent land records
with his own expenses on consulting with
designated officer before starting mining
business and shall maintain it.properly with
putting proper boundary mark and poles
require to show property leased for him and

shall keep and maintain permanently such
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boundary marksl and poles in goﬁd condition.
Tenant shall maintain properly any road
passing on his property with electricity line,
tram ways, railwéy, Arial rope wayl water line,
etc. He shall maintain proper way to pass
properly water require for mining. He shall
maintain any kind of government or private

property of acquisition zone of his lease.

Tenant shall make the following sufficient

remedy to confirm the following points.

(A) Proper height and width is maintain of the
steps in the open quarry to get easily the mines

and other dust.

Slope in the quarry should be in safety angle of

45 degree from parallel line, if the floor space of the

~ mining is with dust or stone or sand pieces or other

or any other small or big stone. Tenant shall make

steps in quarry that structure and height of each
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step should not be more than one and half meter.

Width of state should not be less than height.

Slope of quarry _should be in angle not more
than 60 degree from parallel level if floor space of
quarry is with hard rock and floor space of quarry
should be in form of steps. Height of any step should

not be more than 6 meter and its width should not

be less than height.

(B) Floor space of mining shall be maintained
clean permanently. And,

(C) General mining digged shall be put, stocked
in specific propérty measurement and each

stock shall be numbered.

20) Tenant shall report it to designated officer and
director without delay if observed any time
general mining carried in quarry property not
permissible at property and should not start

any mining of said general mines without
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getting separate lease for said business or

should not dispose such general mines.

Designated officer should pass lease of such
general mines for any other person if tenant is failed
to file application to get such leasing in three months

from date of observing general mines.

21) Tenant shall arrange to maintained proper

cleanliness of the property lease for him.

22) Tenant shall follow all instruction and
suggestion properly from time to time
prescribed by state government or director
regarding maintenance and development of

general mines.

23) Tenant shall follow any legal provision
applicable for points affecting safety, health of
visitors of locatidn, mining and its labours and

their amenities and shall follow all present
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prescriptions regarding sources, water and

other amenities provided for any other person.

24) Tenant shall not start any mining business or

permission shall not be passed to carry at.

(A) From boundary of any railway line without
getting . written permission for same . from

concerned railway authority.

(B) In 50 meters distance if digging blast is not
there from any boundary of any water source,
dam, road, river, drain, irrigation business or
public works or building and in 200 meter
distance if digging blast is there without getting
written permission for same from concerned

government authority.

Government could prescribe conditions and

tenant should follow such conditions under advice of
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railway authority or any concerned authority before

passing any such permission.

25) Tenant should maintain accurate and correct
accounts of expense required him to carry mining
and should maintain accounts showing points of
other detail, name of purchaser, receipt of money
rc-;:éived, number ;)f labours worki—ng presently for“
mining and full plan of quarry and shall provide
sample piece of mining found during digging and
information, report and description required form
time to time for anybody out of the designated
authority and director and shall submit information
under Form-D of quantity of total mining produced
in last calendar months and its cost with officer
before 10t day of every month. Tenant shall submit
annual. information undér Form-E of total quantity
and cost of mining goods digged in last year before
15 Januarjr of every year with designated officer and

director.
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But the tenant should submit information of
such less tenure if lease tenure is terminating before

completing year.

26) Tenant shall pass permission for admission for
inspection required to submit accounts, plans
and records with such officer or for inspection
of any buildirulg, digging or lan'd-of his propertyu |
for any officer authorized by designated officer
or officer designated or any officer authorized
by same by government. He shall pass proper
instruction as any such officer may deem
proper not to dig he mining unnecessarily and
it is duty of tenant to follow said instructions in |
period prescribed by his representative or

authorized manager.

27) Tenant shall arrange to make any part of
quarry strong for safety of any railway, water

source, canal road, road any other public works
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or structure or as require to support it, if
railway safety is concerned there to arrange
satisfying the concerned railway authority or
any officer authorized by designated officer for

said purpose.

28) Lease shall be considered as terminated on
co;npleting 180 diays period fr0r;‘1 date of
stopping mining duly or following the lease if
mining is stopped continuously for 180 days on
starting or if the tenant failed to start mining in

180 days from date of passing lease.

But designated officer should pasé order not
terminating lease subject to prescribed under order
if designated officer confirmed it is not possible for
tenant to continue lease or to start mining for
reasons out of control of tenant and wunder
'application ﬁled‘by tenant before terminating lease

under this sub rule.
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But further that, -lease should be étarted again
from date of respective effect or from date of
terminated the lease whichever is not earlier as the
government may deem property if the state
government confirm that mining was not started or
stopped for reasons out of control of tenant and
under applicable submitted in six months from date

of terminating lease by tenant.

But should not start any mining again under
above provision again for not more than twice in full

tenure of lease.

29) Tenant should report information of all accident
immediately with concerned mining safety
director of central government as required
considering seriousness of accident a_nd with
district magistrate superintendent of police and

designated officer.
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30) Government is free from claim of tenant of loss
cause at any such property if observed latter
any property passed under said lease was not

available to pass under mining lease.

31) Tenant or his transferor, transferee should not
construct any structure against any order
passed by authority designated to pass usuch
order under any such act, order or instruction
or by any such officer where mining belt is
there under his authority or on violating
provision of any act, order or instruction

prescribed to construct structure.

32) Cost shall be passed at fair market price rate
cost applicable during preference for tenant for
all such general mining, where lease is passed

for property.

33) Government has reserved rights of any

authority to construct any road, railway, canal,
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Waterrsource or publicl works under gro.und or
over ground of property leased at belt reserved
or any authority to pass any electricity or
telephone line or to put ﬁoles or authorit&ui-f any

local department of central government.

But should serve notice of period not less than
30 days to te-ﬁant before utiliz{né such authoritil and
land used for any above purpose shall be deleted
from zone of lease.
34) Tenant should,

(A) If reached depth of any prescribed digging at

| 6 meter upto most lower point from its height
or,
(B) If used mining blast and then if district

magistrate or chief mining inspector instructed.

35) Tenant should pass permission for any
‘government department to withdraw business

of department without collecting royalty of any
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land not digged in mining belt the generai
mines required for any bonafide government
purpose on getting written instruction from
designated officer. Designated officer should
pass such instruction on getting written or
specific request of any specific department at
authorized to  certify such  beneficial -
government business considering standard of
general mines or mining required specifically
for said purpose and quantity of such business.

But the government department should pass

loss compensation amount to landlord or tenant, if

lease is passed regarding prior property.

36)

Tenant should provide transport pass under
Form-N with each digged mining of general
mining transported by any source of transport

out of the jurisdiction.
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37) Tenant shéll pass such l-oss compensatic.)n
prescribed already on joint consent by tenant
and private landlord before dividing any
property is the land is divided due to mining to

floor space occupier of land.

Tenant should register agreement directly with
ail concerned landiofd before executiﬁg document forﬂ
mining for said purpose and he should submit
affidavit of such content that provision written order
of concerned such divisional officer is submitted to
register agreement of such land with intention to

start mining.

But concerned sub divisional officer should
record such case with his court under provision
under Section 48 of Maharashtra Land Revenue
Code 1966. But further that, concerned sub

divisional officer should settle it considering merit of
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case and preferably such case of floor space loss

compensation regarding mining.

38) Tenant shall pass loss compensation
occupation cost for government as provided and
prescribed by revenue authority, if mining lease

is passed for any government land.

39) Tenant should follow strictly concerned policy
prescribed by central and state government
under acts and rules and all concerned

provisions of following acts and rules.

(A) Mining act 1952.
(B) Mining Protection and Development Rules

1998.
(C) Land shall be made useful through tenant,
where mining lease is passed under any act

and rule for land.
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(.One) It shall be lapplied from tim-e to time by
central or state government regarding mining.
(Two) Tenant shall reconvert it as it was earlier
before starting mixﬁng.

(Three) Tenant should plan trees around zone
of mining property and should maintain it. H§:
should confirm to.maintain greenery at said

zZone.

40) 1) Designated authority should prescribe any
other specific condition subject to government
approval. 2) Designated officer should serve
him written notice asking to make remedy on
such violation in 30 days from date of notice to
tenant or his transferor, transferee if tenant for
his transferor or transferee violated any of the
conditions prescribed under rule (46) (1) (1) to
(31) and should charge penalty not more than
double amount of approximate land rate

applicable under written order on terminating
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Validitj of said notice by designated ofﬁcér and
should deposit said penalty in 8 day from date
of getting such order. Additional penalty shall
be chafged every day of amount of ré;fe of
approximate rent for such period of continued
such violation if penalty charged as such in

said period prescribed is not deposited.

Further that designated officer should service
final notice to tenant or his transferor of transferee
to make remedy for such violation in 15 days from
date of such notice if continues such violation on
charging such penalty and designated officer should
terminate immediately mining lease if not made
remedy fully regarding such violation on terminating
validity of such notice also and fine and penalty
amount recovery shall be made fof land revenue

recovery.
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41) And all order, instruction passed by
government and Hon’ble High Court, Supreme

Court are binding for mining grantee.

42) Rent prescribed is binding to deposit with
government under affidavit submitted on stamp
paper of Rs. 200/- to dig the mining under

mining I;Ian of the property demanded.

43) To carry mining excluding private forest zone
observed, if any, otherwise, mining grantee is

responsible for same.

44) Mining lease shall be terminated automatically
if Pune Metropolitan Regional Property

Development Authority (PMRDA) required said

property.

45) To be careful not to violate terms, conditions of

mining order not to get complaint regarding
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environment at Hon’ble National Green

Tribunal, Waste Zone Bench, Pune.

46) Rights is reserved to terminated mining license

without furnishing any prior notice.

47) Mining grantee is responsible to submit mining
“plan and environmental approval renewal with -
our office before terminating validity and

should be careful accordingly.

48) Mining grantee is entitled for said action under
rule, if digged unauthorisely earlier at mining

property passed or if taken penalty action.

49) Said mining lease was passed under terms and
conditions of Maharashtra General Mining
Digging Rules 2013. But rule 18 of said rule
has provided to pass mining license for 10
years or prior government approval and for five

years without prior government approval for the
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period renewed it or for périod passed the
mining license. It is also provided maximum
period for mining should not be more than 20
years. But extension is passecuzl__- for this mjning
lease subject to submit proposal with
government as government prior approval is
- require to get under Section 18(3) to renew said -
mining license. But shall be acted to terminate
this mining license if government denied to

pass extension for this mining license.

50) Copy of terms and conditioned prescribed on
31.03.2020 by state level environmental
hazardous assessment authority of state
government for said mining license is enclosed
herewith. Said terms and conditions are

binding.

Environmental Conditions :
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3)

4)
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Only ongoing/ existing lease are recommended
for renewal. The validity period of the EC will be
as per MoEF Notification but limited by the

period of lease.

Precise mining area will be jointly demarcated
at the site by officials of mining/ revenue
de};artment prior tom mining operatio;ls, for all
proposals under consideration. Record of such
site plan, duly verified by competent authority

shall be maintained.

Where the quarry is in a hilly terrain and where
some part of the hill is already cut for
quarrying, further hill cutting shall not be
done. In such cases, deepening the existing
operational area may bé preferable done.

The lease holder shall undertake adequate
safeguard measures duriﬁg extraction of

material and ensure that due to this activity,
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the hydro geologiéal regime of the .surrounding
area shall not be affected. Regular monitoring
of ground water level and quality shall be
carried out around the mine leae area during
the mining operation. If at any stage, it is
observe that the groundwater table is getting
depleted due to the mining activity,. necessary
corrective measures shall be carried out.
District collector/mining officer shall ensure

this.

Effective safeguard measures, such as regular
water sprinkling shall be carried out in critical
areas prone to air pollution and having high
levels of particulars matter such as loading and
unloading point and all transfer points.
Extensive water sprinkling shall be carried out
on haul roads. It should be ensured that the
Ambient Air Quality parameters conform to the

norms prescribed by the Central Pollution
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Control Board in this regard. The staﬁus of
implementation of measures taken shall be
reported to Environment Departmetn and
works shall be Completé_d before the sfart of

sand mining.

No tree-felling shall be done in the leased area,
except only with the permission from complete

authority.

Shall necessary statutory clearances shall be

obtained before start of mining operations.

Mining shall be limited to day hours time only.
The loading shall not be done during night

hours.

- No mining shall be carried out in the safety

zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of

natural/manmade archeological sites.
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11) The leése holder shall.obtajn necessary prior
permission of the competent authorities for
withdrawal of requisite quantity of water
(surface water and grouﬁdwater), if required for
the project.

12) Wastewater, if any, shall be properly collected
and treated so as to conform to the standard
prescribed by MoEF/CPCB.

13) No wildlife habitual will be infringed.

14) Environment clearance is subject to obtaining
clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if
applicable to any project.

15) Green belt development shall be carried out
considering CPCB  guidelines including
selection of plan species and in consultation
with the local DFO/Horticulture Officer.

16) Parking of vehicles should not be made on

public places.
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17) Transpiration of materials shall be done by
covering the trucks/tractors with tarpaulin or
other' suitable mechanism so that no spillage of
mineral/ dust takes place.

18) Appropriate imitative measures shall be taken
to prevent any kind of pollution. It shall be
ensured that there are no leakages of oil and - -
grease form the vehicles used for transpiration.

19) Vehicular emissions shall be kept under control
and regular  monitored. The mineral
transpiration shall be carried out through the
covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

20) Special measures shall be adopted to prevent
the nearby settlements from the impacts of
Iﬁining activities. Maintenance of roads through
which transportation of minor minerals is to be

undertéken, shall be carried-out regularly‘
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23)

24)

25)

26)
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Dispensary .facilities for first-aid shall bé
provided at the site.

Occupational health surveillance program of
the workers should be undertaken period leally.'
Provisional shall be made for housing the
workers at site, if required, with all necessary
infrastructure. and facilities such as fuel for .
cooking safe drinking water, medical health
care and sanitation etc.

Ambient air quality will be regularly monitored
at the site and the nearest habitation. Ambient
air quality at the boundary of the precise
mining are‘ shall conform. to the norms

prescribed by CPCB.

‘Measures shall be taken for control of noise

level to the limits prescribed by CPCB.

Regular Environmental Audit shall be annually

carried out during the operational phase.

50



1605

27) Digital processing of the entire lease area in the
District using remote sensing technique shall
be done regularly once in three years for
monitoring and submit the report to the

Environment Department.

28) The funds earmarked for environmental
protection measure shall be kept in a separate
account and shall not be diverted for other
purpose.  Year wise expenditure shall be
reported to the Environment Department.

29) The Mining officer shall subrnit six monthly
‘reports in hard and soft copy on the status of
compliance of the stipulated environmental
clearance conditions including results of
monitored date (both in hard & soft cobies) to -
the District Collector, the respective Regional
office of the Mahsashtes - Bollufion Conérel

Board & Regional Office of MoEF at Bhopal.
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30) Any change in mining area, Khasara / Gat
numbers entailing capacity addition with
change in process and or mining technology,
modernization and scope of working shall again
require prior Environmental Clearance as per
provisions of EIA Notification 2006 (as

amended)

31) Mining Officer shall submit the list of blocks
satisfying conditions stipulafed above to
SEIAA/Environment dept. The revised list of
blocks and conditions stipulated above shall be
made available in public domain. It should be
published in two local District mining officer
should ensure this and submit compliance
report to Environmént department with

approval form Collector.

32) The environmental clearance is being issued

without prejudice to the action initiated under
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EP Act br court case pending in the court .of law
and it does not mean that project proponent
has not violated any environmental laws in the
past and whatever decision under EP Act or of
the Hon'ble court will be binding on the project
proponent. Hence this clearance does not give
immunity to the project proponent in the case
filed against him. If any or action initiated

under EP Act.

In case of submission of false document and
non compliance of stipulated conditions,
Authority/Environment department will revoke
or suspend the Environmental Clearance
without any intimation and initiate appropriate

legal action under Environmental Protection

| act, 1986.

The Environment department reserves the right

to add any stringent condition or to revoke the
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clearance if conditioﬁs stipulated aré not
implemented to the satisfaction of the
department or for that matter, for any other
administrative reasonafter consultation with

SEIAA.

35) In case of any deviation or alteration in the
project pﬂroposal from therone submitted ton this
department for clearance, a fresh reference
should be made to his department to assess the
adequacy of the condition(s) imposed and to
incorporate additional environmental protection

measures required, if any.

36) The above stipulations would be enforced
among others under the Water (Prevention and
Control of Pollution) Act 1974 the Air
(Prevention and control of Pollution) Act 1981,
the Environment (Protection) Act, 1986 and

rules there under, Hazardous Wastes
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(Management and Handing) Rules 1989 and its
amendments, the public Liability Insurance

Act, 1991 and its amendments.

37) Any appeal against this environmental
Clearance shall ile with the National Green
Tribunal Van Vighyan Bhavan, Sec-5, R. K.
Purum, New D;ahli—110022, if p;"eferred, within ”
30 days as prescribed under Section 16 of the

National Green Tribunal Act, 2010.

Sd/-
(Vijaysingh Deshmukh)
Upper Collector Pune.

To,
Mrs. Sarika Sunil Shelke,

91, Kadolkar Colony, Talegaon, Dabhale, Tal. Maval,
Dist. Pune.

Copy to :-
1. Sub Divisional Officer, Maval-Mulshi, Sub

Division, Maval.
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2. Tahsildar Maval for information and proper

action.

To instruct concerned Talathi and ward officer to
confirm whether mining grantee is following terms
and conditions under order and whether depositing

royalty of general mining digged at mining property

panssed with government at the then applicable rate. -
Copy to :- Director, Earth Science and Mining
Business Direcotrate, Government of Maharashtra,
Bhanij Bhawan, 27 Cement Road, Shivaji Nagar,
‘Nagpur — 440010.

- Sd/-
19.10.2020,
(Sanjay M. Bamne),
District Mining Officer,
Collector Office Pune.
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MAHARASHTRA PC LLL@W'Q)B LC)N [ F{(}L bQQRD
REGIONAL OFFICE, PUNE

P i

Phone - (020) — 25811627 - 319 Floor, “Jog Center”
Fax - (020)-25811029 Wakdewadi Mumbai-Pune Rozd,
% Email : ropune@mpcb.gov.in swmemy Fune—411003.
Visit At - hitp://mpeb.gov.in a1 /g
Orange/S.S.1. Da!e ~ 00 h‘ \(\ A0 “q\

Consent No: RO-PUNE/CONSENT/ \ &0+ 00 +6

Consent to operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorlzatmn«under
Rule 6 of the Hazardous and Other Wastes (Management & Trangbountlry
Movement) Rules 2016 y ‘g“ \

[To be referred as Water Act, Air Act and HW (M&TM) Rulessréﬁpectlvely]

............... iﬁ. ‘*:k

CONSENT is hereby granted to &% i& "

B

M/s. Sai Stone Crusher, /™~ :T’ 4”
Gat No. 125, A/P. Amblé
Tal - Maval, Dist - ‘gne}

#

o ‘
located in the area declared under the pr§_ﬂs ons of the Water Act, Air act and

Authorization under the provisions of 1] Rules and amendments thereto

subject to the provisions of the Act and 4 P\ﬁ"les and the Orders that may be made
furi,her and subject to the follow mé"’%c msand condltwns

_ 1 The Consent to Operategﬁgféiﬁd for a permd up to: 28.02.2028

2 The Cﬂusent 15 valld

| Brass/D
Brass/D

G 'ﬁ!@daﬂy quantity of trade effluent from- the factory shall not exceed Nil.

(n) The daily quan‘tity'of sew age effluent from the factory shall not exceed 0.60 Ms.

(i) Trade Effluent: — NA —

(iv) Trade Effluent Disposal: — NA —

(v) Sewage Effluent Treatment: The applicant shal BT
treatment system as is warranted with reference to j

and maintain the same continuously so as to achievefths i , sEtieated effluent
to the following standards. -

de comprehenswe

MPCB CONSENT UAN NO 6100643842
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& ‘-\‘., :f,‘j',?.‘-]‘-’\,‘_gg“,';, Na? 194 e 190 i !
(2 ROD 3 ds wys 270 C, Not s excecd 30 1871
(vi) Sewage Effluent Disposal: The treated domestic efffuent shall be soaked in a
soak pit, which shall be got cleaned per todu,zﬂ}'. Overtlow, if any, shall be used on

iand for gardening / plantation only.

{(vii) Non-Hazardous Solid Wastes:

o: Type Of Waste™ Quantity :UOM_ " “Ireatment Disposal:)

(viii)Other Conditions:
1) Industry should monitor effluent quality regularly. :
2} Industry shall develop green belt of local species in /3% of total aléa

4. The applicant shall comply with the provisions of the \*Vater ('Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and
amendment Rules, 2003 there under b

The daily water consumption for the following catevones is as under:

() Domestic e # 8.30.90CMD
(i) Industrial Processing AN =%0.00 CMD
(111) Industrial Sprinkling ?‘v “ 20.00 CMD
(iv) Agriculture / Gardening o & 0.00 CMD
The applicant shall regularly su}%m\lﬁe@u;liéhoard; the returns o ¥ consumption

in the Prescnbed form and pay%b%eg Hf the said Act.

b,
CONDITIONQ u NDER MR&&

fﬂ The applicant ‘ﬂ”@{? mqmﬂ a ramprehensive control e

control equg‘pmgnhs as is warrauted wilh reference to geﬁér ofiel

and operat @d}n%mtam the same conmnuously S0 as t,o achleve the level
' athe followmg standards

%f } You shall prowde Wmd bleakmg walls. :
S 3) Dust Suppression system & spnnkhng alrangement shall be
ﬁ% provided to all sources of dust emission.

4) You shall develop a green belt along the pel'lphEI'y of unit.

5) You shall construct metalled roads within premises.

6) You shall follow regular cleaning & wetting of the ground within

- Premises.

b. Standards for Ermssmns of Air Pollutants:

(i) SPM/TPM  Not toexceed The SPM measured between 3 to 10
Mitrs, from any process equipment
of a stone crushing unit shall not
Exceed 600 micrograms/MNm?

(11) SO- Not to exceed --- Kg/day

Page 2 of 5
MPCE CONSENT UAN NG 0000048842 W
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6. Standards for Stack Emissions:

{1) The applicant shall observe the following fuel pattern:-

StiNo.- Type Of Fiel 5 Quantity =i - UOM’

(ii) The applicant shall erect the chimney(s) of the following
specifications:-

‘Sr. No,- Chimney Attached To - ==

(iii)  The applicant shall provide ports in the chimney/(s) and facﬁltles%uch as
ladder, platform ete. for monitoring the air emissions and thg same shall be
open for inspection to/and for use of the Board’s Staff. s:Fhe g ney (s) vents
attached to various sources of emission shall be deagpated"by numbers such

as S-1, S-2, etec. and these shall be pamtedl dls,plaved to facilitate
identification.

ﬁ’ ‘% Sl
(ivy  Theindustry shall take adequate measures fog éa;ﬁrol of noise levels from its

owIn sources wﬁhm the premises sogas 1;0 ’mamtam ambient air quality
standard in respect of noise to less th%%{x (A) during day time and 70

dB(A) during night time. Day time igreckoned in between 6 a.m. and 10 p.m.
and night t1me 15 reckoned be‘me§n€l‘Q’?) m. and 6 a.m.
Other Conditions: %*

1) The industry should”

se any nuisance in surrounding area.
| 2) The mdustr”y sho 1d

% tor stack emissions and ambient air quality

ARDOUS AN O’THER WASTE (MANAGEMENT &
) RULES, 20' 6:

% eatment NIL , : o e
:W‘he authomafion is hereby gran‘oed to operate & fBCIh‘tY for collection,
w'* \ = storage, transport & disposal of hazardous waste.
The industry should compiy with the Hazardous and Other Waste M&TM)
Rules, 2016.
-~ 4. Whenever due to any accident or gas leskage or other unforeseen act or
‘even, such emissions oceur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking
all necessary safety measures. The industry shall alsc monitor the
emission and ensure that the emissions do not cause any harm or
nuisance in the surrounding. The industry should not restart the process

w\/\% Page 3 of §
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without g--:—'»‘“‘-" ey of ihe Board and ather statutory organisssion as

St b lis

reqGuire un

b. The unit ]1 ag 1o dis maintan the data online ouwside the tacrary
main gate in Marathi & Tinglish both on a &x4 display board o+
manner and the report of the compliance along with photograph sh e
submitted to this office & concerned Regional Office/ Sub Regional Office

c. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous and Other Waste
(M&TM) Rules, 2016,

8. Industry shall comply with following additional conditions:

i. The applicant shall maintain good housekeeping and take adequate measures
for control of pollution from all sources so as not to cause nuisance to"sumoundmg
area / inhabitants.

ii. The applicant shall bring minimum 33% of the available open land un&el green
coverage/ tree plantation. '

iii. Selid waste — The non-hazardous solid waste arising in the factorv premises,
sweepings, etc., be disposed of scientifically so as not: tolcause any nuisance /
pollution. The ‘apphcant shall take necessary perm:qf;mns from civic authorities
for disposal to dumping ground. SR, Tl

iv. The applicant shall provide for an alternate elec;"cnc %g&. nrce sufficient to
operate all pollution control facilities mgtallgd +by ;‘fh@ ﬁi&m to maintain
compliance with the terms and conditions of the coht Ingthe absence, the

_applicant shall stop, reduce or otherwﬁtse trol pro vu ‘1&1“%0 abide by terms &
conditions of this consent regar: in : \

v. The applicant shall not change araltx fi"‘auantity, quah «£h€ 1%ie of discharge,
temperature or the mode ‘of ‘heA e luent / emissions or azatdous wastes or
control Pquzpmentq pmmgl “'%r;thout previous written permission of the
Board.

vi. The applicant shall ro%i%eﬁcahty for collection of environmental samples and
e&

samples of trade arid sewage effluents, air emissions and hazardous wastes to
the Board staffat t rminal or desxgnated pomts and sha]l pay to the Board
 for the serviteseh | ir : :
vii. The apphca% 1 maLe an apphcatmn for renewal of the consent at least 60
codnye befo theldate of ﬁ;e explry of the consent. :
v:u The _the 30“’ day of Septembex every year, the

ﬁté%gnbed Form-V as pre the prowsmns of rule 14 of the Envlronment
@técm}n} {Second Amendment) Rules, 1992.
‘Inspection book shall be opened and made available to the Board’s officers

\ during their visit to the applicant.

x. The applicant shall install a separate electric meter showmg t,he consumptmn of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.

xi. Separate drainage system shall be provided for collection of trade and sewage -
effluents. Terminal manholes shall be provided at the end of collection system
with arrangement for measuring the flow. No effluent shall be admitted in the
pipes / sewers down- stream of the terminal manholes. No effluent shall find its
way other than in designed and provided collection System.

xii. Neither storm water nor discharge from other premises shall be allowed to mix
with the effluents from the factory.

Page 4 of 5
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9. This is issued without prejudice to any other permission required under
any of the laws, by-laws or regulations in force.

10  The Industry shall renew the existing bank guarantee of Rs 25000 in favour
of Regional Officer, MPCB, Pune, within 15 days valid till 28.02.2028
towards compliance of consent conditions.

11.  This Board reservestherighttoadd / amend / revoke any condition in this
consent and the same shall be binding on the applicant.

12.  This consent is issued for stone crushing unit only. Industry §hall obtain
Environmental Clearance for Stone Quarry, if any, fromy competent

authority. Yy
n T o
13. Incase of any pollution nuisance, the activity shall be stoppeﬁ voiuntarlly
R, Y
14. The Capital investment of the industry is Rs 351. g L@kh
o -

et SN

For AND ON @EHA‘:LF OF M.P.C. BOARD

o, A, "'* (Dr H.D. Gandhe
;é ‘Reg‘mnal Officer, Pune

T09 -

M/s. Sai Stone Crusher,
- Gat No. 125, A/P. Amble Y
Tal - Maval, Dist -~ Pune. Q Q’ iy

" . *}m
Copy to: .
1) Sub-Regional O "M;JCB P_T/P_IL/P.C./Satara/ Solapur.
2) Chief Accounts %&qr“MPCB Mumbai

_TransactionNo._ | -

TXN1805001968 |  18.05.2018 -

Page 5 of 5
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Government Ol iviana rashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexe,
Mumbai 400 032

Date: 24™ January. 2014

To,

Collector, Pune

Oftice of the Collector,
Pune.

Subject: Environmental clearance for Stone quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-1, Maharashtra in its 71% meeting and SEIAA inits 61™ & 64"™ meeting.

2. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of cach quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also farther quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below S ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71" meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lease Hectare)
1 Autade Haveli 06/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

1z

ol
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3 Vadachiwadi Haveli 26 M/s.Sonai Stone Crusher 2.00
4 Nandoshi " Haveli 4 | Chabu Baburao Ranwade 220
5 | Nandoshi Haveli 4 Nandkumar Gopalrao 2.74
Kulkaroi
6 Lonikand Haveli 496B/1 M/s.RMC Readymix India .09
7 Bhilarcwadi Haveli 14/1& 2 | Kashinath Yashwant Kashid 2.00
8 Mangadewadi Haveli 37441, M/s.Kedareshwar Stone Co 1.04
3511
9 | Mangadewadi Haveli 3/471 Chandrkant T.Mangade 1.03
10 Mangadewadi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 | Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, . '
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 ‘M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
2] Mangrul Maval 37,38 | M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
20 Amble Maval 158, 121 | M/s. Sai Stone Crusher 4.95
27 Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
150/2,
15311,
153/2, 151

390
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t 28 Amble . Maval 23 [ Sarika Sunil Shelke i 3.57 :
7397 [Aamble | Maval | 15671273 | Sunil Shankarrao Shelke | 400
30 Amble Maval | 12072 M/s, Namrata Stone Crusher .80

|
31 |amble | Maval | 118 | MJs Namras Stone Crasher 78 |
32 |Amble | Maval I 110 Vikram Balasaheb Kakade 4.95
33 [Amble | Maval 121 hgagm' Shivajirao Pawar 3.64
34 | Amble ‘Maval | 118 Santosh Vasant Gholap 2.05
35 Avasair Budruk Ambegao 87:2 Chandrakant Gulabrao 4.00
n Raskar
36 Avasair Budruk Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafeaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girim - Daund 725/1, 736 | M/s.1IM (India) Infrastructre 1.02
Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 511 Sopan Dondipa Karpe 1.01
47 | Moi Khed 030 Sopan Satu Sapore 1.02
48 | Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 | Balasaheb Kisan Gavari 1.03
51 Moi Khed 521 | Anis Bashabhai Pathan 1.04
52 Moi Khed 44] Bajirao Mahadu Karpe 1.05
53 | Moi Khed 319 Ramdas Shipati Yelwande 1:01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 | Moi Khed | 473 Suresh Damu Karpe 1.03
ol | Mol *h,_l{l_l?dﬂmi— 511 Sopﬁﬁi{(mdipa Karpe 1.006
—(;Z—ﬁiil{cign_k)l-lﬁm’ T Khed I 214 Maruti Rumbhau Mllgﬂ-sc 1.06

63 Koregaon Khed 112 Anup Ramesh Bothara 1.04
o4 | Jayedwadi Khed 38/2 Ramchandra B.Jadhav, 1 97

Rajendra Kisan Rokade
63 Karanjvihire Khed 80 Ramchandra Damodar Kad 4.00

60 Kadus — Khed 2714 Manik Shivaji Kadam 1.07

67 | Mot Khed 571 Shivaji Kondiba Sonavane 1.03

68 Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02

69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89

70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00

Temgire
71 Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
2692/2

72 | Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02

73 Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41

74 | Annapur Shirur 2365 Vijay Dattu Lande 4.00

15 Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84

76 | Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00

77 | Tardobachiwadi Shirur 821/1 Vithalrao Laxman Gore 1.63

78 Kardelwadi Shirur 2355/1 Prabhavati Hansraj Halapani 1.05

79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00

80 | Kardelwadi Shirur 2304/1 | Dattatray Ganpat Lande 3.06

81 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06

82 Pashan Mala Shirur 1154 Namdeco Dhondiba Ghavte 2.84

83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03

84 Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04

Malgunde

85 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04

86 Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06

87 | Malthan Shirur 63 Chandar Abu Pachange 2.07

88 | Bhavdi - Haveli 84 Pramod Babanrao Kande 2.00

g9 Lonikand Haveli 557 Navanath Bajirao Kand 2.40

90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 2.43

o1 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

4-
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92 | Ambegaon [ Haveli é 70/1 | Shivaji Raghunath Fengase 1.94
03 _"_T-I)llu)—‘a;ri_ L Haveli — 899 S‘hi\’ﬂji"6;1ltalruy_(_'?l.l-;l-l:uﬂ(m‘ T 2.16
|
94 | Yevlewadi | Haveli E 147172 | Shirish Rupchand 1.03
L - - B Ll}un‘ﬂluwal -
05 Lonikand Haveli 603 Shantaram Sadashiv Sakore ].31
96 Lonikand Haveh 55471 Satav M.Pandit 1.36
97 | Lonikand Haveli 600 | Avinash Pandurang Sakore 2.00
98 | Lonkand | Haveli | 390 | Maruti Ramchandra 435
Bhumkar
99 Lonikand Haveli 564 Bapusaheb G.Kand - 2.00
100 | Lonikand Haveli 601 Chetan Datlatray Sasane 2.80
101 | Lonikand Havcli 585 Chetan Dattatray Sasane 233
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 353
103 | Lonikand | Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand | Haveli 592 Dayaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 591 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli | 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lomkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand | Haveli | 400,402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Iyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal '
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123 | Dhayari Havel 36/1 | Balasaheb Yashwant Dangat 2.00
124 ﬂ?\"iaiguun Haveli 425 ?iiﬁ:is:lhcb Ramchandra Kale 2.00
| 128 T Yevlewadi Haveli 14/3/1 Anand Dyanoba Kamthe 1.01
126 VI')lmy;u'i Haveli | 80/473 Sanjiv Rajaram Kusalkar 3.00
127 | Bhavdi Haveli 157/A | Sanjay Dattatray Dabhade 1.05

128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
i 129 | Bhavdi ~ Haveli 71 Sachin Gulabrao Deshmukh 3.00 |
130 | Outade Haveli 67/5/2 | Rohidas Raghunath Ghule 200 |

Handcwadi

131 | Ambegaon Haveli 532 Ratnaprabha Mate 1.04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 3972/1 Somnath Suresh Dhandekar 1.06

135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00

578, 579
138 | Sasthe Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
56272
140 | Lonikand Haveli 567-,- 569, | Ujwala Vilas Palresha 4.00
576

141 | Bhavdi Haveli 248 Tatyabhau Sakharam Tambe 2.40

142 | Charoli Haveli 3 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 496B Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53

146 | Lonikand Haveli 5717, 578, | Suryakant Sandipan More 4.00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.601
' Fulsundar

148 | Bhavdi Haveli 201,202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60

Dhankawade
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S e e e e T e e e e e

CIS1 | Gauddara [ Havdli 314 [ Somnath Suresh Dhandckar | 1.60
I Y AR S S S
152 Charoli Haveh 70:2 Ashok Dnyanoba Khandave .60
C 153 | Charoli Haveli | 76/ | Balkrishna Dnyanoba | 1.20
| [Khandve
154 Charoli Haveli | 76/5 | Rekha Balkrushana s
Khandave
[55 | Ambegaon Haveli 75/2/1, | Sumarth Stone Company 1.91
[Khurd - 7517141,
- . — _7;i2_;’2f2 _— -
156 | Bhavdi Haveli 209 Umesh Ruliram Bansal 1.06
(Agrawal)
157 | Lonikand | Haveli 120 Kiran Kand 2.00
158 | Lonikand Haveli | 381 Sangita Subhash Parathe 1.02
159 | Lonikand | Haveli 555 | Kiran Bajirao Zurunge 2.00
160 K_lia_mg:oﬁ Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 1243 Sitaram Maruti Chaugule 1.01
Sidhanath
164 fPimpzllg;mn Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli 1" Junnar 122/7, | Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
| 163 | Pimpalgaon Junnar 72/2 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar [.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
_ 117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 317
1101,
1094,
1091,
1093,
1097,
1099

S
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176 | Muguon Mulshi 51/1 Lawasa Corporation Lid. 4.05
177 l\oloslu“__ _?\1111—\|u ) 1A Lawasa Corporation Ltd. 3
178 | Chimuli Khed 230 AT un Tukaram Jadhav 1.29
179 | Mo Khed 645 Sandesh Dattatray Gite 1.05
[30 Pim'in‘i . Khed | 349 Sanjay Bajirao Vahile 1
81 | Moi Khed | 455 | Babun Bajirao Gawari 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawarl [.15
183 | Moi Khed 442 Swapnil G.Karpe 1.08
184 | Moi Khed 570 | Vijay Bajirao Gavari 1.04
185 | Chas _ Khed 334 Umesh N.Dhamale 1.21
186 | phoksangavi Shirur 83 Chandar Abu Pachange 175
187 | Balarwadi _tJunnar 857 Mohit Sudam Dhamale 2.40
188 | Kolwadi ) Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 | Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/7, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n
194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 406 Harichandra IChatri, Atur 2.00
V.Khatri, Kartik V.Xhatri
197 | Karhawagaj Baramati | 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 321
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 17711 Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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‘L 207 | Lonikand l tlaveh & 583 | Shivaji Sonba Shinde 1.94 ]
208 | Lonikand | Haveli | 513,31 Milind Sopanrao Bhosale 2.00
C 209 | Lonkand Haveli ' 579 Sudhakar Dattatray More 2.00
7210 [ Bhavdi | Haveli | 190,191, | Sudhir S.Chougule 4.80
| | 204,205
211 JV!._nnikuﬁ 7777777 " Haveli ‘ 596 Amar Javsing Tupe |08
212 | Bhavdi i Haveh 223 Yashwant Shivarkar 1.08
213 | Lonikand ] Tlaveli | 335 —_\;u?_ush Dnyancshwar Dalvi 2.00
214 | TFulgaon T Haveli | 198 | Siddh Ganesh Stone Crusher 1.60
215 | Bhawdi  Haveli 200 Sunjuy@ubnnruo Paygude 120 |
216 | Lonikand Haveli | 582 Muahesh Vitthalrao Shinde 1.08
217 ! Fulgaon ~ Haveli 194 ASﬁﬂﬁipat Mahadu Sakore 1.6l
218 | Yeviewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli | 31/8/12 Najir Gulab Inamdar 1.03
220 | Bhavdi 1 Haveli 169 | Anish Ashok Kalbhor s ]
221 | Wagholi  Haveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli | 1542 | Vijay Singh Jadhav 1.02 |
223 | Bhavdi Haveli | 35872 | Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191, 204 | Manoj Laxman Mane 2.08
225 | Wadebolhai Haveli 115 Nauazéﬁegb.l’nygudc 1.08
226 | Walii Haveli 368 | Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 157B Kaluram Namdeo Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75
232 | Lonikand Haveli | 609,610, | Z.M Bharucha 4.00
614
233 | Charoli Haveli 78/2,94/1 | SM.Bharucha 3.00
234 | Moshi N Haveli | 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327124 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe
238 | Wadachiwadi Haveli 9/3A/2 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19

0.



1625

241 k Bhavdi Haveli | 75 Vithal Bhumkar 3.00
237 [ Lomkand | Haveli | 607 [ Vivek Madhav Reddy 4.00
N \[)’L_HI, T Haveli © 399 | Smita Chandrkant Kolte 2.00
| 244 {7371[)—0_(1‘\'.11) * Purandar 541 Sumit Vasantrao Jagtap 1.08
245 | Nandeaon Bhor 845, 846 | Ajay Vijay Dhoot 2.78
246 | Mordewadi Haveli 36/39, | Devyani Santosh Morde 1.83
36741,
36/47,
36/73,
36:/72
247 | Kodewadi Haveli 5/1/2A/1 | Nikhil Construction 2.535
248 | Bhavdi Haveli 169 KKamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
| 250 | Yeviewadi Havclhi 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 | Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveli 199 Balasaheb Bapusaheb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
Ramchandra Bhumkar
259 | Wadgaon Shinde | Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.00
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605,607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 2.32
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

10=
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270 | Nandoshi Haveli | 4 Milind Shankar Kiwale | 1.20
T 271 | Lonikand U haveli L s61402, ) Pradip Bajirao Kand [ 2.00
i 5627271 |
T 272 | Bhavdi  Havel |23 | Pritam Prataprao Khandve 2.00
275 | Wagholi. U Havei | 1537 | Ramdas Bangji Gore REREE
274 Bhavdi Haveli | 82,83 | Shantaram Baban Ghule 1.80
275 | Charoli Bk Haveli | 6077 | Shantaram Kondiba 120
{ | Sonawane
276 | Charoli Bk | Haveli 60/1/2/3 | Shashikant Vishnupant 1.06
; Khandve
277 | Yevlewadi Haveli 24718 Shivaji Mahadceorao Shelar 1.21
278 | Bhavdi  Haveli 246 Somnath Lahanu Tambe 1.15
279 | Charoli Bk ~ Haveli 60706, Somnath Raghunath Moze 1.20
1 - 60/5, 60/4
280 | Bhavdi i Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi  Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde | Haveli EE Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Havcli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishuu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80,81 | Z.M Bharucha - 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi | Haveli 157/B Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli | 4393 | Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 43972 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary

-11-
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299 | Moshi | Haveli 43971 . Machhindra Eknath Mhaske 1.70
| !

| : !

7“\()—()_1\_%;]11 T Taveli | 327428 Vl_’l“uyuppn Abu Pawar —L 1.55 J
it e S| B - : S _

SEIAA in its 61" & 64" meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Assessment
Notification, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease for individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

J

Specilic conditions:

1. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue

Department prior to mining operations, for all proposals under consideration. Record of such site

plan, duly verified by competent authority shall be maintained.

3. Where the quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, deepening the existing
operational area may be preferably done.

General conditions:

l. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lcase area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective mecasures shall be carried out. District Collector/mining officer shall ensure this.

[

Effective safeguard measures, such as regular water sprinkling shall be cairied out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. 1t should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

(%]

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations



=l

6.

[

9.

10.
11.

17.

18.

a
. Occupational health surveillance program of the workers should be undertaken

19

20.

[§8]
—

NN
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26.
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Mintng shall be Timited w day hours thue only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone ot any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surface water and groundwater). if required for
the project.

Wastewater, if any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject (o obtaining clearance under the Wildlite (Protection)
Act, 1972 from the competent authority, if applicable to any project.

.Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and n consultation with the local DFO/Horticulture Officer.

. Parking of vcehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.

. Vehicular emissions shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which (ransportation of minor minerals is
to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site.

periodically.

Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and facilitics such as fuel for cooking, safe drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarest habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

. Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

in process and or mining technology, modernization and scope of working shall again

-13-
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require prior Environmental Clearance as per provisions ol EIA- Notification, 2000 (as
amended).

28. Mining Officer shall submit the list of blocks satistying conditions stipulated above to
SEIAA/Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance 1s being issued without prejudice to the action initiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hom'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Enviromment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason after consultation with SEIAA.

7.In casc ol any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, il any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution )-Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(R.A. Rajeev)

Principal Secretary,
Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

.7
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Addiional Scerctary. MOEF, “Paryavaran Bhawan® CGO Complex, Lodht Road,
New Delhi - 10310

Additional Chief Scerctary Revenue,Revenue & Forest Department.

Member Scerctary. Maharashtra Pollution Control Board,

The CCF. Regional Office. Ministry of Environment and Forest (Regional Office,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-3, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Otfice, MPCB, Pune

District Mining Ofticer, Pune.

1A- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1). Dy. Secretary (TC-2), Scientist-1, Environment Departmient.

10. Select file (TC-3).

(EC Uploaded on - 29 Jary 4.4)
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3000

CROSS SECTIONS OF STONE QUARRY IN GUT NO.125 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MRS.SARIKA SUNIL SHELKE

Cutting: 885.957

Datum: 93.0

Cutting: 803.863

Datum: 93.0

Cutting: 719.523

Datum: 83.0

Cutting: 619.656
Datum: 94.0

Culting: 288.645

Datum: 94.0

Cutting: 140.765
Datum: 850
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CROSS SECTIONS OF STONE QUARRY IN GUT NO.125 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MRS.SARIKA SUNIL SHELKE

Cutting: 2098.214

Cutting: 1981.145

Culting: 1992 060

Cutting 1873.155
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CROSS SECTIONS OF STONE QUARRY IN GUT.NQ.125 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MRS. SARIKA SUNIL SHELKE
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Volume Report of Stone Quarry of Mrs.Sarika Sunil Shelke
Sl.| Section Previous ' Cutting Volume

Na. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters | Cubic Meters
1 940.000 - 0.000 10.000 140.765 0.000 70.383 0.000
2 950.000 940.000 10.000 20.000 288.645 140.765 214.705] 2147.050
3 960.000 950.000 10.000 41.891 619.656 288.645 454.151| 4541.505
4 970.000 960.000 10.000 47.880 719.523 619.656 669.590| 6695.895
5 980.000 970.000 10.000 53.869 803.863 719.523 761.693] 7616.930
6 990.000 980.000 10.000 59.858 885.957 803.863 844.910] 8449.100
7| 1000.000 990.000 10.000 65.847 984.274 885.957 935.116] 9351.155
| 8 1010.000] 1000.000 10.000 71.836) 1074.275 984.274| 1029.275{ 10282.745
9| 1020.000f 1010.000 10.000 77.825| 1159.455( 1074.275] 1116.865] 11168.650
10 1030.000 1020.000 10.000 73.813] 1064.148 1159.455| 1111.802| 11118.015
11| 1040.000{ 1030.000 10.000 75.921| 1085.725| 1064.148| 1074.937| 10749.365
12| 1050.000f 1040.000 10.000 150.000] 1873.155| 1085.725] 1479.440| 14794.400
13[ 1060.000] 1050.000 10.000 150.000f 19982.060| 1873.155| 1932.608 19326.075
14| 1070.000{ 1060.000 10.000 140.000{ 1981.145| 1992.080{ 1986.603| 19866.025
15/ 1080.000{ 1070.000 10.000 141175 2098.214| 1981.145] 2039.680( 20396.795
16/ 1090.000{ 1080.000 10.000 109.423| 1755.355| 2098.214| 1926.785] 19267.845
17{ 1100.000{ 1090.000 10.000 102.374| 1702.456| 1755.355| 1728.906| 17289.055
18] 1110.000f 1100.000 10.000 90.286| 1540.967| 1702.456| 1621.712| 16217.115
19] 1120.000f 1110.000 10.000 78.197| 1349.832| 1540.967| 1445.400] 14453.895
20| 1130.000{ 1120.000 10.000 75335 1274.423| 1349.832] 1312.128]| 13121.275
21| 1140.000f 1130.000 10.000 40.000 663.370{ 1274.423 968.897| 9688.965
' Total 246551.955
Brass 87120.832
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— Volume Report of Stone Quarry of Mr.Sarika Sunil Sholke_Part-A
'S1 | Section Previous Cutting Volume
No From Section | Difference Width Area Previous | Average Volume
Sq Meters Area Sq Meters |Cubic Meters
1 §70.760 - 0C20 o011 0187 0 COo0 0054 0.000
2 $80 000 970 760 9240 29 293 493 853 0187 247.020] 2282455
3 850 000 680 000 10 002 36 185 615 542 493 853 554 658 5546 975
4] 1000.000 ©30 000 10 000 40474 693476 615 542 654 509] 6545.090
5{ 1010000{ 1000 000 10 000 84 008] 1183363 693476 938420 9334195
6 1020 000 1010.000 10 000 104 816 1633278 1183 363 1558.321] 15583 205
7 1030 GO0 1020 000 10 C20 113 584 2129752 1433 278 2031.515] 20315 150
B 1040 C00 1030 000 10 000 122 351 2290 667 2129 752 2210 360 22103 535
8] 1050 000] 1040 000 10 000 117 351 2216 56C] 2290957] 2251.764] 22537635
10] 1080 000] 1050 000 10 €00 118 286] 227B 831 2216560 2247.695| 22476 955
1" 1070 000 1060 000 10 GQ0 126 527 2450 266 2278 831 2284 549| 23845 485
12 1080 000 1070 000 10 000 135548 2712.188] 2490266| 2601211] 26012 110
13 1080.000 1080 020 10 000 144 568 2661 388 2712156 2836 773] 28387725
14 1100 000 1053 050 10 C00 140 552 147B 700] 2961389] 2220049] 22200490
15 1110 000 1100 020 10 000 69 385 1389 876 1478 709 1434 253 14342 525
16 1120 000 1110 000 10 000 67 648 1314 235 1389 876 1352 C55] 13520 555
17]  1130000] 1120020 10 000 65909] 1249055 1314 235] 1281655] 12816655
18 1140 000 1130 000 10 000 44 759 840 059 1249 055 1044 528| 10445975
15 1150 000 1140 020 10 000 23439 433 510 8400549 635 805 6358 045
Total 284635.230
Brass 100599.021
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1 l20102011 | % 113.10.2010 515.50 103,099.00
2 12013-2014 | 212 24.02.2014 1,000.00 200.000.00
3 |2013-2014 213 24.02.2014]  1,000.00 200,000.00
4 2013-2014 _ 211 24.02.2014 - 1 mm 0 ) WEQQ,OOG,GO
s |e013-2014 | 222 09.03.2014 1,000.00 ~200,000.00
6  |2013-2014 234 12.03.2014 1,000.00 200,000.00
7 |2013-2014 108 12.03.2014 ~1,000.00 200,000.00
8 [2014-2015 160 [03.09.2014 1,000.00 200,000.00
.9 [2014-2015 168 07.10.2014 1,000.00 200,000.00
' 10 12014-2015 178 03.11.2014 1,000.00 200,000 00
| 131 |2014-2015 i79 $3.11.2014 _ 1,000.00 200,000.00
12 {2014-2015_ 176 02.11.2014 1,000.00 200,000.00
13 {2014-2015 177 03112014  1,000.00 ) 200,000.00
14 120182015 | 199 11.11.2014]  1,000.00 200,000.00
15 20142015 | 200 11.11.2014)  1,000.00 200,000.00
|16 j2014-20i5 | 213 21.01.2015 4,000.00 _ 800,000.00
17 |2014.2015 | 201 07.02.2015]  1,000.00 200,000.00
18 [2014-2015 | 290 07.01.2015 | 1,000.00 200,000.00
“T1e lzp142015 | 308 115.01.2015]  1,000.00 200,000.00
20 20142015 310 115.01.2015]  1,000.00 200,000.00
21 120142015 320 120.01.2015,  1,000.00 | } 200,000.00 |
77 12012.2015 3209 104.02.2015! 1,000.00 t 200,000.00
|23 120152016 20 16042015 1,000.00 200,000.00
23 20152016 21 16.04.2015,  1,000.00 200,000.00
|25 12015-2016 22 16.04.2015) 1,000.00 200,000.00
26 (20152006 | 31 16.04.2015 1,000.00 200,000.00
: 27 120182016 “ 50 16.04.2015 1,000 n'\‘; - - 200,000.00
L ZE_0iS2016 L ay 16082015, 100000 | 200,000.00 |
| 29 [2015-2016 42 116.04.2015]  1,000.00 | ~200,000.00 |
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: i : i |
§ o . | AT e .
lag.E ! i LIRS S E . ferw AT TERT
fE ! i qm
I | 3
T30 owsonie | 3 160420150 100000 - o0p0000
31 20152016 32 ~ T16.0a. 10'157 100000 20000000 |
T3 bowsaote | 33 lieoazols| 1,000.00 200,000.00 |
"33 20152006 | 66 16.04.2015]  1,000.00 |  200,000.00
34 12015-2016 67 16.04. zo‘isi 1,00000{  200,000.00
35 (2015 2016 128 16.04.2015 1,000.00 200,000.€
36 (20152016 | 4642590 |03.11.2015, 625000 |  2,500,000. ori_'
37 12015-2016 6648414 20.01.2016] 5,693 2,277,000.0 |
38 12015 2016 7427053 18.02.2016 3,333 1,000,000 nn
. 39 120152016 | 7607260 25.02.2016! 3,333 |  1,000,000.00 |
a0 |z0162017 | 223982 12.04.2016] 3,333 1,000,000.00
a1 120162017 8512207 04.02.2017| 6,666 2,000,000.0¢ |
a2 12016-2017 9043084 04.03.2017 | 6,666  2,000,000.00 |
a3 (20162007 | 139109 30.03.2017 8,333 2,500,000.00 |
Taa jie-2017 | 240549 31.03.2017! 8,333 2,500,000.00 |
45 12017-2018 3831456 25.07.2017 6666, 2,000,000.00
T a6 12017 2018 2482245 27.03.2018 16666 5000000 06 |
47 [20i7-2018 | 12750065 ({31.03.2018] 6,666 2,000,000.0¢
as  |20182019 | 7838620 30.10.2018 6,666 |  2,000,000.00 |
49 2018 2019 8743609  [28.11.2018] 6,666 ) 2,000,000.0¢
50 12018-2019 8938617 |03.12.2018] 6,666 | 2,000,000.00 |
51 |2018-2019 Mh011385996201819¢ | 01.62.2019] 5,000 2,000,000.06 |
52 120182013 | MnO13a54550201819¢ | 20.03.2019) 8,750 ~3,500,000.00
53 [2038-2019 | Mh014059575201819F [30.03.2019] 7,500 3,000,000.00
54 12019-2020 MHO009135045201920F | 05.12.2019 | 1,991 796,400.00
55 120152020 | nHB0S135222201920¢ | 05.12.2018 | 1,250 | _ 500,606.00
56 (20192020 | MHO10742666201920€ | 15.01.2020! 2,500 | 1,000,000.00 |
"""" 57 120192020 | MHO12437714201920€|24.02.2020] 2500 | 1,000,000.00 |
s¢  |2019-2020 MH000009282202021E | 63.06.2020 2,500 1,000,000.00
59 120202021 MHO03181417202021F [11.08.2020] 1875 750,000.00 |
60 120202021  |MHO07442526202021F [2511.20200  2500] 1,000,000.00 |
61 [2020-2021 __|MHO009733140202021€ 105.01.2021) 2500 1,000,000.00 |
62 120202021 MH011310366202021E | 08.02.2021 2500 1,000,000.00 |
§3 120202021  MHO12821683202021F |04.03.2021 2500 1,650,600.60
64 20222023 | MHO09630407202223F | 20.10.2022 3000 1,800,000.0¢ |
65 (20222023 | MHO11860906202223 | 08.12.2022 834 500,400.00 |
Total Amount ! 187,152.00 59.1"‘;,“9.01"
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(Regarding approval of Mining Lease for Minor Mineral)

Read:-

1)  Application dated 12/03/2008 of Mr. Sunil and
Sudhakar Shankarao Shelke.

2) Mines and Minerals (Regulation and
Development) Act 1957

3) Bombay Minor Mineral Mining Rules 1955

4)  Maharashtra Land Revenue Act 1966

5)  Government Circular No. MCR / 1759/64361 M.
N.G.date 15/11/1961 According to t'he site inspection
report dated 6/09/2008 by the Mining Officer, Pune.

Collector's Office, Pune

Mining Branch

No. Mining / SR / 26/2008 Pune-1,
Dt. 23/10/2008

Subject: Mining Lease Approval, C.N. 136/1/2/3

Mauje Amble Ta. Maval Dist. Pune.

ORDER

I, Additional Collector, Pune, in virtue of the
powers conferred under Chapter Two Rule 5 of the
Bombay Subordinate Mineral Mining Rules, 1955.Mr.
Sunil and Sudhakar Shankarao Shelke Res. Talegaon

Dabhade Maval Dist. Pune to Mauje Amble t. Maval
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Dist. Land at Pune S.No. 136 /9/2/3 is granting mining

lease (quarry lease) permission for the minor mineral

stone for a period of 5 years from the date of execution

in an acquired area of 10 acres on the following terms

and conditions.

1)

2)

3)

The lease holder must comply with the relevant
provisions of the Bombay Subordinate Mineral
Mining Rules, 1955 and the Maharashtra Land

Revenue Act, 1966.

The mining lease holder must comply with the
rules, orders and conditions prescribed by the
Government and the Additional Collector, Pune

from time to time regarding minor minerals.

Execution of mining lease (agreement) must be
done within three months from this order. For
this, the concerned Taluka Inspector, Land
Records should submit a copy of the map at his

own expense of the area sanctioned by the mine.
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For enumeration, the mining lease holder must
make an application to the Taluka Inspector Land
Records regarding the urgent fee for enumeration
within fifteen days of this order. Otherwise, the
sanctioned mining lease and license shall
automatically be cancelled and no refund shall be
given to the mining lease holder, holding the
lease holder responsible for the delay in
execution.

Leaseholders shall not commence mining unless
the mining lease is executed. If it is found that
the mining has started before the execution, the
ongoing mining will be considered unauthorized
and penal action will be taken under Section 48 (7)
of the Maharashtra Land Revenue Act, 1966 on the

minor mineral mined.

The holder of a mining lease shall pay royalty at
the rate specified in Appendix 1 to the Bombay

Mining of Minor Minerals Rules, 1955, on minor
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mineral shipped from the area allotted by the
licensee. Also, 2% TCS on all government dues
paid. It is mandatory to pay. But such rates shall
be liable to be revised once in every three years
as per the order of the Government.

The lessee shall also pay dead rent annually at
such rate as may be fixed by the Collector in the
mining lease within the Ilimits specified in
Appendix 2 of the above rule and if more than one
mineral is permitted to be extracted in the same
area, the Collector shall fix different dead rents in
respect of each mineral. provided that the lessee
shall be entitled to pay the higher of death rent or
royalty in respect of each subsidiary mineral, but
not both.

The lessee shall also pay a surface rent (surface
rent) for the surface of the land to be used for
mining at a rate fixed by the District Collector and

specified in the mining lease and not exceeding
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the amount of land revenue and cess liveable on

that land.

Except as otherwise permitted by the competent
authority on reasonable grounds, the lessee shall
commence mining operations by execution within
three months from the date of grant of the license
and shall thereafter continue the same with due
skill and workmanship. The lessee shall carefully
store such waste soil/murum etc. by removing
rejection/overburden, arrange proper drainage
and remove all valuable secondary minerals from

the mine to prevent damage.

The lessee shall erect at his own expense
boundary marks and poles necessary to indicate
the area allotted by the mining lease and shall

maintain them in good condition.

The Lessee shall take adequate measures to

ensure the following:
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a) The height and width of open pit trenches shall
be properly maintained so that minerals and
waste materials can be removed easily.

b) Keep the surface where work is carried out
clean and

c) Forming the mined minor minerals into piles of

suitable sizes and each pile no. will give.

If any minor mineral not mentioned therein is
found in the area under the mining lease, the
lessee shall forthwith report the same to the
appropriate officer and the Director, Geology and
Mines and shall not remove or dispose of such
mineral without obtaining a mining lease for the
séme. If he does not apply for such mining lease
within three months from the discovery, the
competent authority may grant mining lease to
any other person for such mineral.

He shall arrange for proper sanitation of the area

allotted to him by the mining lease.
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The lessee shall comply with such reasonable
directions and instructions as may be issued by
the Government from time to time for the
improvement and development of subordinate

minerals.

The lessee shall comply with the provisions of any
law for the time being in force relating to mining
and matters affecting the safety, health and
comfort of the employees working in the lessee's
mine or the public and shall respect the rights of
way, water and other existing facilities in
connection therewith. Also, according to the
provisions of the mine belt order and- rules, no
one should be bothered by the dust coming out of
the mine belt area and the roads used for its
transportation and for this purpose, if standing
machines and similar systems are to be erected, a
no-objection certificate should be obtained from

the Maharashtra Pollution Control Board and its
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terms and conditions should be followed. The

lessee shall strictly execute and submit to this

office a photocopy of such certificate of absence.

In order to prevent the pollution caused by

the construction of mining machinery in the

mining area as well as the transportation of

minerals, it will be obligatory on the lease holders

to fulfill the following matters.

a)

b)

While making gravel from stone by vertical
machine, water spray system should be
installed promptly and it should be kept in
regular operation.

Main road to mine road as well as mine road
should be regularly watered so that dust
does not fly.

Adequate number of trees (at 20 spacing
each) should be planted and maintained at
50 per hectare on the boundary of the area
with ganjur as well as near worker's

residence and roadside.
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d) Excavation of stone in the mine, transport of
gravel ore should be done only between
sunrise and sunset, no mining and transport

should be done at night.

The lessee, except with the written permission of
the railway administration concerned, from the
boundary of any railway line or from the boundary
of any base, canal, road or public works or
buildings without prior permission of the
Government, 50 yards if without tunnel and 200
yards if tunnelled. No mining shall be done or
permitted to be done on the site within the
distance. The Railway Government or such
conditions as the Government may think fit may

be imposed while granting permission.

If it is necessary to use explosives for stone
extraction from the mine, before using explosives
in the mine belt area, the necessary explosives

license should be obtained from the Joint Chief
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Explosives Controller, Navi Mumbai and a copy of

the same should be submitted to this office and

the terms and conditions should be followed. At

the time of mining, the holder of mining belt

should place an iron cover on the hole and place

the weight of twelve or more sandbags on it and

take care as follows :-

a)

b)

d)

Sufficient advance notice to the public should
be given by putting up a flag at 200 yards (60
m) from the place of mine laying and
marking the danger area in an efficvient
manner.

Ensure that all people in that area are
properly sheltered.

Due care should be taken that no person
goes near the tunnelling site.

Public should be warned not to come near
the mine for the next half hour after the

explosion.
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e) Adequate precautions have been taken to
protect the public from danger. Or the
Competent Officer may freely visit any place

of explosion to ascertain whether or not.

The lessee shall keep accurate accounts showing
the quantity and other particulars of all minor ore
extracted and shipped from the mine and the
number of persons employed therein, and the
lessee shall keep complete maps of the mining
lease and such information as may be required
from time to time by the Director, Geology and
Mines, together with a representative sample of
the ore obtained from his mining operations.

Report statements will be submitted to them.

The lessee shall make available to such officer as
may be authorized by the Government or the
competent authority or the Director, Geology and
Mines, to enter the building at any place within his

mining lease for the purpose of inspecting the
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excavation or any of his accounts and surveying
records. Such officer shall give such reasonable
directions as he may deem necessary to prevent
the mining of such mineral as may be wasted, and
it shall be the duty of the lessee, his agents or
managers, to carry out such directions within such
period as may be specified by such officer. If the
lessee fails to comply with the investment within
the specified period by his agent or manager, the
competent authority may terminate the lease or
impose a fine not exceeding twice the annual
dead rent.

The lessee shall strengthen or support any part of
the mine to the satisfaction of the Railway
Administration or Government concerned for the
safety of any railway, dam, canal, road or any

other public work or structure.

The mining lease shall be liable to be cancelled if
the lessee ceases mining for six consecutive

months but the mining lease shall not be
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cancelled if the lessee is prevented from mining
for reasonable reasons or if the lessee has
stopped mining with the prior permission of the

competent authority.

If the lessee or his transferee or assignee does
not permit any access or inspection under clause
(thirteen), the competent authority may cancel
his mining lease and forfeit his security in whole

or in part as aforesaid.

Lessee shall report all accidents to concerned
Magistrate and District Superintendent of Police as
well as Hon. Should be given to the Director, Mine

Safety, Mandgaon Goa.

As specified in clauses (one) (two) (three) (four)
(five) (six) (seven) (eight) (nine) (ten) (eleven)
(twelve) (fourteen) (twenty) of this rule In case of
breach of any condition by the lessee or his
transferee or assignee, the Competent Authority

shall give notice in writing to the lessee within
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thirty days from the date of notice of the breach

to take remedial action and if the aforesaid

condition is complied with within this period, the

Competent Authority may terminate his mining

lease by the lessee or the transferee or assignee.

In case of breach of any other condition, the

Competent Authority may compel a fine not

exceeding double the amount of the deceased

rent.

a) The conditions in the opinion report dated
6/08/2008 by the Assistant Director Urban

. Development in the said matter shall remain
binding and breach thereof shall be liable to
cancellation of the mining lease.

b) The mining lease holder is required to issue a
transport pass at all times along with each
vehicle attested by the competent authority
for transportation of stone, soil, gravel from
the sanctioned area. If the vehicles with

which the transport pass is not found, the
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entire secondary mineral in those vehicles
will be treated as illegal and penal action will
be taken against them as per rules.
Similarly, the mining lease holder must keep
a daily account register of minor mineral sold
and transported minor mineral. It shall be
mandatory to make the register and other
accounting documents available to the
Additional Collector, District Mining Officer
and the Inspecting Officer of the Directorate
of Geology and Mining at the mining site
otherwise the said mining lease will be
cancelled.

If it is subsequently found that any land included

in the mining lease of the lessee was not available

for lease, the Government shall be exempt from

any claim of the lessee for compensation thereon.

The lessee or his transferee, or assignee, in
contravention of the provisions of any law for the

time being in force relating to the erection of
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buildings or of any order made by the authority
having jurisdiction over the area granted by the
mining lease or by any officer competent to make

such order, No building will be erected.

The Government shall have the first right to
purchase secondary minerals available from the
land in respect of which the mining lease has been

granted.

The right of the State Government or the Central
Government to construct any road, railway, canal
or reservoir or to carry any electric or telephone
wire line (line) in or on the land granted by the

mining lease shall be reserved.

In addition to the above terms and conditions of
the Government, the following conditions are
binding on the lease holder at the discretion of the
Collector, Pune.

a) The mining lease holder shall pay the full

royalties of the mined minerals to the
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concerned Tehsildar at least every (6)
months. However, if it is convenient for the
lessee, he can pay the royalty at any time
and from time to time, even within a period
of less than six months. But the lessee will
not be forced to pay the royalty earlier than
six months.

If the lessee has taken a mining lease on
private land, he must obtain a non-
cancellation certificate on stamp paper
before the Tehsildar by paying compensation
to the land owner for the loss of land.
Prohibited from breach by the lessee as per
rulesTrees/trees etc. It should not be cut or
disposed of in mining areas without
permission.

If any area is restricted for any government
official purpose after the approval, the lease
holder shall not be allowed to mine in that

area.
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If there are reserved or protected or any
other type of forest area or Government
Park/Gairan within the limits of the area
sanctioned under the lease, no mining shall
be carried out within those limits. The lessee
must take full responsibility for this.
Otherwise such mining will be considered as
encroachment on Government land/violation
of Forest Protection Act and the mining
leases will be cancelled without any separate
notice.

It is necessary for the lessee to secure the’
mine shafts with adequate and suitable
fencing. By not doing so, if an accident
occurs due to human/animal falling into the
pit, the liability will remain on the lease
holder and he/she will be eligible for legal
action and the mining lease may be

cancelled.
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In case of dispute / court case of the lessee
with other person regarding the leased area,
the lessee shall indemnify (separate) the
Government from such claim.
On the expiry of the lease period or if the
lease is cancelled, then the area of the lease,
including the mines thereon and all minerals
remaining in the mine, shall be taken over
by the Government and all property in such
area shall be seized and taken over by the
Government.
All mines on the mining lease area Iif
necessary in the operation of war or
emergency declared. The Government can
exercise the power of taking possession of all
areas such as premises, including plants etc.
Signature/-XXX

(Vasantrao Vaidya)
Additional Collector, Pune
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Mr. Sunil and Sudhakar Shankarao Shelke
Res. Kadolkar Colony, Talegaon Dabhade
Ta. Maval Dist. Pune.

To,
Copy :

1) Tehsildar, Maval

a)

b)

Whether the mining lease holders comply with
the terms of this order and subordinate mineral
extraction rules or how? Must see it.

Mineral transport permission books should be
signed and certified by the mining lease holder
according to the prescribed format and a record
of this should also be kept in his office.

They should personally inspect the mining area
and the mining area accounts at least once a
year and submit a detailed report to this office
about how the mining lease holders pay all the
government dues to the treasury on time or
submit the prescribed statements to all

concerned at the prescribed time.
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Taluka Inspector Land Records, Maval is informed
to take appropriate action to inform that the
condition no. As per 3, enumeration map should
be prepared on priority basis for execution by
enumeration only upto sanctioned area after
payment of survey fee. As it is mandatory for the
lease deed execution along with the map to be
done within the prescribed time, care should be
taken to take this calculation without delay.
Forwarded to Sub Divisional Officer Maval Sub
Division Pune for information. *Civil submission
for information and perusal.
Hon. Director, Mines, Security, Goa Division,
Bhadgaon, Goa.
Hon. Director, Directorate of Geology and Mining,
Government of Maharashtra, June Secretariat,
Nagpur-440 001.

Sd/- Illegible

23/10/2008
For Additional Collector, Pune.



1676

Pune-1, date: 29/09/2014

Subject: - Regarding cancellation of
mining lease

Mauje Amble, p. Land at Maval,
Dist.Pune, G.No. Area between
136/1/2/3 - 10 hectares

Order
This office order no. Mining / SR / 26/2008 dated
23/10/2008 Mr. Sunil and Sudhakar Shankarao Shelke,

Res. Talegaon Dabhade, Maval, District Pune. Their
names are Mauje Amble, T. Land in Maval District Pune

C.No. 136 / 1/ 2/ 3 in 10 acres area was granted a
mining lease for a term ending on 22/10/2013.

Mining Leaseholder Shri. Shelke had requested
cancellation of the mining lease in his application dated

01/08/2014.

Pursuant to the application of the applicant,
Tehsildar Maval has submitted a report dated

06/09/2014. It states that ETS is calculated by machine.

Accordingly, 68421 brass of minor mineral has been
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mined and the licensee has collected royalty of 64817
brass of minor mineral to the government. There is no
objection to closing the mine by depositing the royalty
of the remaining 3604 brass minor minerals to the

government.

Therefore, the order of this office after collecting
the royalty of the remaining 3604 brass secondary

minerals from the licensee. Mining lease approved
under Mining / SR/26/2008 dated 13/10/2008 Revenue
and Forest Department circular no. L V S-0708 / MMR-
27/Pro.No. 261/M dated 23/02/2009 cancelling the mining
lease granted on condition of compliance with the
following terms / conditions.

The entire responsibility of extinguishing the
mining lease will be on the mining lease holder.
Henceforth mining in the said area shall be punishable
by Indian Penal Code

shall be eligible for action under Section 379.
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Sd/-
Pradeep Patil Additional Collector,

Pune
To,

Mr. Sunil and Sudhakar Shankarao Shelke,
Res. Talegaon Dabhade, Maval, District Pu

Correspondence - To Tehsildar Maval for information
and appropriate action.

Intimation should be given to the Regional

Officer that no further mining will be done in the

said mining lease area. Also these mines are

extinguished or how? It should be noted that the

responsibility for this will remain with you.

Forwarded to Sub Divisional Officer Maval Sub Division

Pune for information.

Sd/-
For Additional Collector, Pune
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, PUNE

Phone - (020) — 25811627 ammenee. 3 Enpr “Jog Center”
Fax - (020)-25811029 Wakdewadi Mumbai-Pune Road,

Email : ropune@mpcb.gov.in wmawy Pune—411003.
Visit At : http://mpcb.gov.in | /4

MPCB CONSENT UAN NO 0000048847 W

Orange/S.S.I Date: ") D\O':T'\ 201D
Consent No: RO-PUNE/CONSENT/ {3,050 00F59

Consent to operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization® under
Rule 6 of the Hazardous and Other Wastes (Management & Transboundry
Movement) Rules 2016

[To be referred as Water Act, Air Act and HW (M&TM) Rules respectxvely]

---------------

CONSENT is hereby granted to

M/s. Sai Stone Crusher,./ d
Gat No. 136/1/2/3, A/P. Amble ;
Tal — Maval, Dist — Pune

located in the area declared under the prOV1s10ns of the Water Act, Air act and
Authorization under the provisions of HW(M&TM) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may be made
further and subject to the following terms,and conditions:

1. The Consent to Operate@;iﬁ’grgpﬁéd for a period up to: 30.04.2028

2. The Consent is valid.}fdi‘?thé' manufacture of -

Maximum

| , Product Name Quantiiy
1 Stone’Metal & Artificial Sand | 1200 Brass/M
2~ y Sténe Dust 70 Brass/M

3 CONDITIONS UNDER WATER ACT:

(1) The dally quantity of trade effluent from the factory shall not exceed Nil.
(ii) The daily quantity of sewage effluent from the factory shall not exceed 0.40 M3.
(i11)) Trade Effluent : --- NA ---

(iv) Trade Effluent Disposal: — NA —

(v) Sewage Effluent Treatment: The applica#t ov1de comprehenswe
treatment system as is warranted with refergns ;

to the following standards.

Page 1 of §
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(1) Suspended Solids Not to exceed 100 mg/l
(2) BOD 3 days 27° C. Not to exceed 30 mg/l.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used on

land for gardening / plantation only.

(vii) Non-Hazardous Solid Wastes:

Sr.No. Type Of Waste Quantity UOM Treatment' Disposal

(viii)Other Conditions:
1) Industry should monitor effluent quality regularly.
2) Industry shall develop green belt of local species in /34 of total area
4. The applicant shall comply with the provisions of the Water (Prevention &

amendment Rules, 2003 there under

The daily water consumption for the followmg categ

(1) Domestic b, 5 O.
(i1) Industrial Processing 0.0
(iii) Industrial Sprinkling o AN« 2000

(iv) Agriculture / Gardening 0.00 CMD

The applicant shall regularly submlt to'the Board the returns of water consumption
in the prescribed form and pay»-"thetCess as specified under Section 3 of the said Act.

5. CONDITIONS UNDER AIR ACT

(1) The apphcant shall mstall a comprehensive control system consisting of
control equlpments as is warranted with reference to generation of emission
and operate and maintain the same continuously so as to achieve the level
of pollutants to the following standards:

Control Equipment:

'1) Conveyor belt shall be covered to avoid dust emissions.

2) You shall provide Wind breaking walls.

3) Dust Suppression system & sprinkling arrangtment shall be
provided to all sources of dust emission.

4) You shall develop a green belt along the periphery of unit.

5) You shall construct metalled roads within premises.

6) You shall follow regular cleaning & wetting of the ground within
Premises.

b. Standards for Emissions of Air Pollutants:

(i) SPM/TPM  Not to exceed The SPM measured between 3 to 10
Mtrs, from any process equipment
of a stone crushing unit shall not
Exceed 600 micrograms/Nm3

Page 2 of §
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(1) SO2 Not to exceed --- Kg/day
6. Standards for Stack Emissions:

(1) The applicant shall observe the following fuel pattern:-

Sr. No. Type Of Fuel Quantity UOM
--NA--

(11) The applicant shall erect the chimney(s) of the following
specifications:-

Sr. No. Chimney Attached To : Height in Mtrs.

(1i1)  The applicant shall provide ports in the chimney/(s) and. facihtles such as
ladder, platform etc. for monitoring the air emissions and the ‘same shall be
open for inspection to/and for use of the Board’s Staff. The chimney(s) vents
attached to various sources of emission shall be deslgnated by numbers such

as S-1, S-2, etc. and these shall be pamted/ d15played to facilitate
identification. SNy

he industry shall take adequate measures. for control of noise levels from its
own sources within the premises so as to maintain ambient air quality
standard in respect of noise to less’ than 75 dB(A) during day time and 70
dB(A) during night time. Day time"is, ‘reckoned in between 6 a.m. and 10 p.m.
.and night time is reckoned beAtYsie_é;na.JO p.m. and 6 a.m.

(v) Other Conditions: ~ 4
1) The industry should’ not cause any nuisance in surrounding area.
2) The industry should monitor stack emissions and ambient air quality
Regularly. :

7. CONDITIONS UNDER HAZARDOUS AND OTHER WASTE (MANAGEMENT &
TRANSBOUNDRY 'MOVEMENT) RULES, 2016:
(1) The: Industry shall handle hazardous wastes as specified below.

o Sr. No Type of Waste ' Quantity UOM  Disposal

(i)~ Treatment: - NIL :
1. The authorization is hereby granted to operate a facility for collection,
Ny storage, transport & disposal of hazardous waste.
2.  The industry should comply with the Hazardous and Other Waste (M&TM)
Rules, 2016.

a. Whenever due to any accident or gas leakage or other unforeseen act or -
even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking
all necessary safety measures. The industry shall also monitor the
emission and ensure that the emissions do not cause any harm or
nuisance in the surrounding. The industry should not restart the process

’

’ Page 3 of §
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without permission of the Board and other statutory organization 5’&,‘

require under the law.

b. The unit has to display and maintain the data online outside the factory
main gate in Marathi & IEnglish both on a 6'x4’ display board in the
manner and the report of the compliance along with photograph shall be
submitted to this office & concerned Regional Office/ Sub Regional Office.

¢. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous and Other Waste
(M&TM) Rules, 2016.

8. Industry shall comply with following additional conditions:

i. The applicant shall maintain good housekeeping and take adequate“ineasuree
for control of pollution from all sources so as not to cause nuisance to surroundmg
area / inhabitants. *

ii. The applicant shall bring minimum 33% of the available open land unde1 green
coverage/ tree plantation.

iii. Solid waste — The non-hazardous solid waste arising in-the' factorv premises,
sweepings, etc., be disposed of scientifically so as not to ca
pollution. The applicant shall take necessary perrmssm )&
for disposal to dumping ground. £ % /’?

iv. The applicant shall provide for an alternate electmc oWer sqyree sufficient to
operate all pollution control facilities mstalled by e; pﬁrcant to maintain
compliance with the terms and conditions of the con n the absence, the
applicant shall stop, reduce or otherw1se _control productiefi to @bide by terms &
conditions of this consent regardmg pollutmn levels.

v. The applicant shall not change or alter quantity, quality, the rate of discharge,
temperature or the mode of the efﬂuent / emissions or hazardous wastes or
control equipments- prowded for ‘without previous written permission of the
Board. oy, 3

vi. The applicant shall prov1de facﬂlty for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous wastes to
the Board staff'at the‘terminal or designated points and shall pay to the Board
for the serviceg rendered in this behalf.

vii. The apphcant shall make an application for renewal of the consent at least 60
days before the date of the expiry of the consent.

viii.The ﬁrm shall submit to this office, the 30t day of September every year, the
Envn'onmental Statement Report for the financial year ending 315t March in the
prescnbed Form-V as pre the provisions of rule 14 of the Environment

rotection) (Second Amendment) Rules, 1992.

any nuisance /
yom¥civic authorities

%

ix. .{Xsﬁmspectlon book shall be opened and made available to the Board’s officers

% during their visit to the applicant.

Xx. The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.

xi. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system
with arrangement for measuring the flow. No effluent shall be admitted in the
pipes / sewers down- stream of the terminal manholes. No effluent shall find its
way other than in designed and provided collection System.

xii. Neither storm water nor discharge from other premises shall be allowed to mix

with the effluents from the factory.
” Page 4 of §
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9. This is issued without prejudice to any other permission required under
any of the laws, by-laws or regulations in force.

10  The Industry shall renew the existing bank guarantee of Rs 25000 in favour
of Regional Officer, MPCB, Pune, within 15 days valid till 30.04.2028
towards compliance of consent conditions.

11. ThisBoardreserves the right to add / amend / revoke any condition in this
consent and the same shall be binding on the applicant.

12.  This consent is issued for stone crushing unit only. Industry shall obtain
Environmental Clearance for Stone Quarry, if any, from competent
authority. ~

13. In case of any pollution nuisance, the activity shall be stopped voluntarlly

14. _The Capital investment of the industry is Rs 147 0 Lakh

e 7,-_;“" fffffia_,i For AND ON BEHALF OF M.P.C. BOARD
!q (e/ &\
‘g i ) =

7 A /&

A o e (Dr H. D. Gan he)

' - g % » Regional Officer, Pune

To,

M/s. Sai Stone Crusher, B
Gat No. 136/1/2/3, A/P. Amble B, oy
Tal - Maval, Dist - Pune.

.

Copy to:
1) Sub-Regional Ofﬁcer MPCB P-I1/P-1I1/P.C./Satara/ Solapur.
2) Chief Accounts Officer; MPCB, Mumbai

Received Consentfee of -
Sr. No. . Amount (Rs.) Transaction No.
A TXN1805001966

18.05.2018
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexe,
Mumbai 400 032

Date: 24" January, 2014

To,

Collector, Pune

Oftice of the Collector,
Pune.

Subject: Environmental clearance for Stone quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71 meeting and SEIAA in its 61 & 64™ meeting.

2. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects ot minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71" meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also

considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

]
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3 | Vadachiwadi Haveli | 26 M/s.Sonai Stone Crusher 2.00
4 Nandoshi  Haveli ! | Chabu Baburao Ranwade 2.20
S [Nandoshi | Havel; 4 Nandkumar Gopalrao 2.74
Kulkarni
6 | Lonikand Havel; 496B/1 | M/s.RMC Readymix India 4.09
7 Bhilarcwadi  Haveh 14/1& 2 | Kashinath Yashwant Kashid 2.00
i
S Mangadewadi Haveli 37471, M’s.Kedareshwar Stone Co 1.04
3/5/1
) Mangadewadi Haveli 34471 Chandrkant T.Mangade 1.03
10 | Mangadewadi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, R '
19/7B,
19/9,
19/11,
19/12,
18/1B, IB
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul ~ Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37, 38 M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
26 Amble Maval 158, 121 | M/s. Sai Stone Crusher 4.95
27 Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
15072,
15311,
153/2, 151

9
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I 28 | Amble | Maval 123 ! Sarika Sunil Shelke 3.57 :
P29 Amble Maval 136/1/2/3 | Sunil Shankarrao Shelke 4.00
TR0 [Awble | Mal | 1202 | M Namwaa Sione G | 180 |
Y Amble T Maval | 118 M’s. Namrata Stone Crusher 2.85 7‘
i
32 Amble T Maval 116 Vikram Balasaheb Kakade 495
33 Amblc 1 Maval 121 gagur Shivajirao Pawar 3.64
34 | Amble Maval | 118 Santosh Vasant Gholap 2.05
39 Avasair Budruk Ambegao 87/2 Chandrakant Gulabrao 4.00
n Raskar
36 Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 Shirdale Ambegao 142 Kishan G.Bhansali 2.08
)
38 Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 Vafeaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3471
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 | Girim Daund 725/1, 736 | M/s.JIM (India) Intrastructre 1.02
Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 511 Sopan Dondipa Karpe 1.01
47 | Moi Khed 0630 Sopan Satu Sapore 1.02
48 | Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 | Balasaheb Kisan Gavari 1.03
51 Moi Khed 521 Anis Bashabhai Pathan 1.04
52 | Mot Khed 44] Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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Shivaji Suresh Jambale

00 | Mot Khed 475 Suresh Damu Karpe 1.03
ol [ M Khed 511 Sop‘.l‘ﬁ-kb;{dipn Kzu'pcm 1.06
62 Kc]guoh_ - Khed 214 Maruti Rambhau ;\fhlgaﬁz‘ 1.06
63 Koregaon » Khed 112 Anup Ramesh Bothara 1.04
o4 Jayedwadi I[KChed 382 Ramchandra B.Jadhav, 1.97
Rajendra Kisan Rokade
65 l\'arnn_i\'ﬁ;é Khed 30 Ramchandra Damodar Kad 4.00
66 Kadus Khed 2714 Manik Shivaji Kadam .07
67 Mot Khed 571 Shivaji Kondiba Sonavane 1.03
68 | Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 2.79
2692/2
72 Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
75 Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2365 Vijay Dattu Lande 4.00
75 | Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84
76 | Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00
77 | Tardobachiwadi Shirur 821/1 Vithalrao Laxman Gore 1.63
78 Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 23064/1 | Dattatray Ganpat Lande 3.06
31 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde
85 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04
86 | Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi Haveli 84 Pramod Babanrao Kande - 2.00
89 | Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 243
91 Jambhulwadi Haveli 75/2/1/1 1.21

2
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92 Ambegaon x Haveh 79/1 Shivaji Raghunath I'engase [.94
ET —li;;n?‘ 1 Haveli | 899 Shivaji Duttzurz@ Chakankar 2.16
94 | Yevlewadi | Haveli 14/172 | Shirish Rupchmldw_ 1.03
Dharmawat
95 | Lonikand Haveli | 603 | Shantaram Sadashiv Sakore 1.31
9¢ Lonikand Haveh 554/1 Satav M.Pandit .56
97 Lontkand  Haveli 600 Avinash Pandurang Sakore 2.00
98 | Lonikand Haveli | 390 Maruti Ramchandra 4.35
Bhumkar
99 | Lonikand Haveli 564 Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 0601 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 2.33
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 591 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lomkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli | 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 350
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.0
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Jyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayari Haveh 3071 Balasaheb Yashwant Dangat 2.00
T 124 | Nai gzi&n_m | Haveli 425 Appasaheb Ramchandra Kale 2.00
125 | Yevlewadi T Haveli 14/3/1 Anand—lsﬂyunobil Kamthe 1.01
120 “-th;;u’i Haveli | 80/4/3 | Sanjiv Rajaram Kusalkar 3.00
127 | Bhavdi Haveli | 157/A | Sanjay Dattatray Dabhade 1.05
128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi  Haveli 71 Sachin Gulabrao Deshmukh 3.00
130 | Outade ~ | Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00
Handcwadi
131 | Ambegaon Haveli 53/2 Ratnaprabha Mate 1.04
132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60
133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60
134 | Yevlewadi Haveli 39/2/1 Somnath Suresh Dhandekar 1.06
135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07
136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00
137 | Lonikand Haveli 576/1, | Vilaskumar Palresha 4.00
578,579
138 | Sasthe Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
56272
140 | Lonikand Haveli | 367,569, | Ujwala Vilas Palresha 4.00
576
141 | Bhavdi Haveli 248 Tatyabhzi Sakharam Tambe 2.40
142 | Charoli Haveli 3 Tanaji Govind Chaudhari 1.08
143 | Lonikand Haveli 4968 Surekha Ramchandra Jagtap 2.00
144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33
145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53
146 | Lonikand Havch 577, 578, | Suryakant Sandipan More 4.00
579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 261
Fulsundar
148 | Bhavdi Haveli 201,202 | Sidharth Subhash Bhayani 4.00
149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16
150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60
Dhankawade
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151 | Gauddura T Haveli | 314 | Somnath Surcsh Dhandckar | 1.60 |
|
152 Charoli | Haveli | 7672 | Ashok Dnyanoba Khandave 1.60
153 | Charoli | Haveli | 761 | Balkrishna Dnyunubzi_g 120
‘| Khandve
154 | Charoli aveli | 76/5 | Rekha Balkrushana 1435
Khandave
155 | Ambegaon Havehi 75/2/1, { Samarth Stonec Company 1.91
Khurd 75/1/1/1,
lasnnnr
156 | Bhavdi Haveli 209 Umecsh Ruliram Bansal 1.06
(Agrawal)
157 | Lonikand | Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli TS Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 Kiran Bajirao Zurunge 2.00
160 Kﬁlgzloll Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 7243 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7, | Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 7272 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
1101,
1094,
1091,
1093,
1097,
1099

T
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176 ] Muguon Mulshi 5171 Lawasa Corporation Lid. 4.05
177 lx&l_o_sﬁl_ 1 Mulshi 1/1 1 Lawasa ET)i‘pur:Mim] Ltd. 3
178 ; Chimali Khed 250 A]'jUl;l‘lrlli(lrl_lznﬂ Jadhav 1.29
179 | Mo1 Khed 645 Sandesh Dattatray Gite 1.05
180 | Pimpri ' Khed 349 | Sanjay Bajirao Vahile 1
181 |[Moi Khed 455 Baban Bajirao Gawarti s 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawari 1.15
183 | Mol N Khed iy Swapnil G.Karpe 1.08
184 | Moi Khed 570 | Vijay Bajirao Gavari 1.04
185 | Chas ° Khed 334 | Umesh N.Dhamale 121
186 Dhoksangavi Shirur 839 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 Mohit Sudam Dhamale 2.40
183 | Kolwadi ] Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n

191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n

192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/1, Chimbalkar

35/12

193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n

194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00

743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V.Khatri, Kartik V.Khatri

197 | Karhawagaj Baramati | 392,393 | Ujwala Vijay Solaskar 1.02

198 | Malegaon Baramati 594 Sachin Ganpatrao Taware 1.45

199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21

Karavagaj

200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04

201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20

202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01

Chaudhari

203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92

204 | Bhavdi Haveli 1771 Popat J. Tambe 2.00

205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90

206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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207 | Lonikand Havel 583 . Shivaji Sonba Shinde 1.94

208 | Lonikand ~Haveli | 313,514 | Milind Sopanrao Bhosale | 2.00 |
209 | Lontkand Haveh } 379 Sudhakar Dattatray More 2.00
2100 | Bhavdi | Haveli | 190, 191, | Sudhir S.Chougule 4.80

| 204,205
211 | Lonikand Haveli 596 Amar Jaysing Tupe 1.08
212 | Bhavdi Haveli 293 Yashwant Shivarkar 1.08
213 | Lonikand | laveli | 555 | Yogesh Dnyancshwar Dalvi 2.00
214 | Fulgaon | Haveli | 198 | Siddh Ganesh Stone Crusher 1.60
215 | Bhawdi ~ Haveli 200 | Sanjay Babanrao Paygude | 1.20
216 | Lonikand Haveli 582 Mahesh Vitthalrao Shinde 1.08
217 | Fulgaon Haveli 194 Sanﬁlpat Mahadu Sakore 1.61
218 | Yevlewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli | 31/8/12 | Najir Gulab Inamdar 1.03
220 | Bhavdi Haveli 169 Anish Ashok Kalbhor 1.08
221 | Wagholi  llaveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 | Vijay Singh Jadhay 1.02
223 | Bhavdi Haveli 35812 Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191, 204 | Manoj Laxman Mane 2.08
225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 157B Kaluram Namdco Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 175
232 | Lonikand Haveli | 609,610, | Z.M.Bharucha ) 4.00
614
233 | Charoli Haveli 78/2,94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli | 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327124 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe

238 | Wadachiwadi Haveli 9/3A72 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19

-0-
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241 | Bhavdi | Haveli |75 Vithal Bhumkar 3.00
23 [Lonikand | Haveli | 607 | Vivek Madhav Reddy 4.00
B 2—__;“,_' Perne | IHaveli 399 Smita Chandrkant Kolte 2.00
244 | Supe (Kh) Purandar 541 Sumit Vasantrao Jagtap 1.08
2345 | Nundeaon Bhor 845,846 | Ajay Vijay Dhoot 278
246 | Mordewadi . | Haveli 36739, | Devyani Santosh Morde 1.85
36/;4 | ,
36/47,
36/73,
36/72
247 | Kodewacdi Haveli 5/1/2A71 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 | Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yevlewadi Haveli 39 “Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 | Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveli 199 Balasaheb B:ipusahcb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 | Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat DagaTray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
- 1 ' Ramchandra Bhumkar
259 | Wadgaon Shinde | Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.00
261 [Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 2.32
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

SF0s




1694

Bhalchandra Lashkary

270 ! Nandoshi - Haveli 4 - Milind Shankar Kiwale 1.20
2710 [toenikand | Taveli | 561712, | Pradip Byjirao Kand 2.00
56272/ |
T 272 I Bhavdi | Haveli | 23| Pritam Prataprao Khandve 2.00
275 | Wagholi | Haveli | 1537 | Ramdas Banaji Gore | 185
274 Bhﬁuzlvl - Haveli | 82,83 T Shantaram Baban Ghule 1.30
275 | Charoh Bk Haveli 6077 Shantaram Kondiba 1.20
Sonawane
276 | Charoli Bk Haveli 60/1/2/3 Slm.\‘hikunl-\-'ishmnpzmt - 1.06
Khandve
277 | Yevlewadi Havcli 24/18 | Shivaji Mahadeorao Shelar 121
278 | Bhavdi ) Haveli 246 Somnath Lahanu Tambe 1.15
279 | Charoli Bk Haveli 60/6, Somnath Raghunath Moze 1.20
I 60/5, 60/4
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde Haveli 415 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z.M.Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 43972 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
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299 i Moshi i [avel 3971 ‘ Machhindra Eknath Mhaske 1.70
| |

T el "}—‘327:‘2—8_ - 1 Tavappa Abu Pawar L
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SEIAA in its 617 & 64™ meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Asscessment
Notification, 2006 subject to implementation of the following terms and conditions.

1. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

()

Specific conditions:

I. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where tlic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

I. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lcase area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

2. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

W)

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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Mining shall be limited to day hours time only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone ot any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archcological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surface water and groundwater), if required for
the project.

Wastewater, it any, shall be properly collected and treated so as to contorm to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject (o obtaining clearance under the Wildlite (Protection)
Act, 1972 from the competent authority, it applicable to any project.

. Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.

. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative measures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.

. Vehicular emissions shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which (ransportation of minor minerals is
to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. i
Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fucl for cooking, safe drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarcst habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

Any change in mining area, khasra /Gat numbers, entailing capacity addition with change
m process and or mining technology, modernization and scope of working shall again

1 3=
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require prior Environmental Clearance as per provisions of” EIA- Notification, 2006 (as
amended).

28. Mining Officer shall submit the list ot blocks satistying conditions stipulated above to
SEIAA/Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action iitiated under EP
Act or any court casc pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department rescrves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason alter consultation with SEIAA.

7.In case of any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the

adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, it any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(R.A. Rajeev)

Principal Secretary,
Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

-14-
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Additional Scerctary. MOEF, “Parvavaran Bhawan” CGO Complex, Lodhi Road,
New Dethi - HHOSTO

-

Additonal Chief Scerctary.Revenue,Revenue & Forest Department.

Mcember Seerctary, Maharashtra Pollution Control Board,

The CCF. Regional Office, Ministry of Environment and Forest (Regional Oftice,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 0106). (MP).

Regional Office, MPCB, Pune

District Mining Officer, Pune.

LA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Dircctor (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.
Sclect file (TC-3).

(EC Uploaded on - 2 9 Javy 4.4)
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NAME OF OWNER - MR.SUNIL SHANKARAC SHELKE

LAND DEVELOPMENT

TOTAL AREA OF QUARRY- 20542.272 SQ.M.

TOTAL EXCAVATION - 194023.820 CUM.

68559.653 BRASS

LEGEND

QUARRY BOUNDARY
1M CONTOUR

%/ % 2% Sy %y
s Tal s Yoy % ey R N Y
& 4 % M T N M MR Y
o g Moy By, %4 %y o, By Ny B N N %
) e )% ‘%“Q‘“)“*}*"o"b;'l%.“"r"'ﬁ;"o‘Q*"ﬁ. %‘
Y % by % B G B B N N 8 R,
. .‘%"v;%‘qk'(»h“%,’Qt*%‘.‘hv%‘%‘qb‘
" \i 4,4",. % %sfz‘%‘*}%"h 4% "Q.“‘Q "be'%

3.5M CONTOUR

NAME OF WORK:-
TOPO!-RAPHICAL SURVEY OF STONE QUARRY IN GUT NO.136 OF VILLAGE-AMBALE,

TAL-MAVAL, DIST-PUNE. BY USING TOTAL STATION INSTRUMENT.
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ARRY-IN GUT NO.138 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUN
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Cutting: 1992.328

Datum: 85.0
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CROSS SECTIONS OF STONE QUARRY IN GUT.NO.136 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.SUNIL SHANKARAO SHELKE

Cutting: 48.280

Datum: 89.0

Cutting: 810.810

Datum: 86.0
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Volume Report of Stone Quarry of Mr.Sunil Shankararao Shelke

Sl.

Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sq. Meters |  Area Sq. Meters [Cubic Meters
1 1660.000 - 0.000 30.000 382.110 0.000 191.055 0.000
2 1670.000] 1660.000 10.000 160.000{ 2078.015 382.110| 1230.063] 12300.625
3 1680.000| 1670.000 10.000 170.000] 2050.025{ 2078.015| 2064.020{ 20640.200
4 1690.000f 1680.000 10.000 167.948| 1992.328( 2050.025{ 2021.177{ 20211.765
5 1700.000] 1690.000 10.000 143.937| 1634.189| 1992.328| 1813.259| 18132.585
6 1710.000{ 1700.000 10.000 153.265| 1649.909 1634.189| 1642.049| 16420.490
7 1720.000f 1710.000 10.000 154.166| 1598.602 1649.909| 1624.256| 16242.555
8 1730.000f 1720.000 10.000 165.068! 1690.681 1598.602| 1644.642| 16446.415
9 1740.000f 1730.000 10.000 165.970] 1625.690 1690.681 1658.186{ 16581.855
10 1750.000{ 1740.000 10.000 170.017] 1565.913| 1625.690( 1595.802] 15958.015
11 1760.000] 1750.000 10.000 170.000| 1410.630] 1565.913| 1488.272] 14882.715
12 1770.000] 1760.000 10.000 150.000] 1080.395| 1410.630| 1245.513| 12455.125
13 1780.000f 1770.000 10.000 120.000 810.810 1080.395 945.603| 9456.025
14 1790.000{ 1780.000 10.000 20.000 48.280 810.810 429.545| 4295.450
Total 194023.820
Brass 68559.653
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(Regarding approval of Mining Lease for Minor Mineral)

Read:-

1)  Application dated 03/09/2010 of Shri Sagar
Shivajirao Pawar

2) Mines and Minerals (Regulation and
Development) Act, 1957.

3) Bombay Minor Mineral Mining Rules 1955

4)  Maharashtra Land Revenue Act 1966

5)  Government Circular No. MCR / 1759/64361 M.
N.G.date 15/11/1961 according to the site inspection
Report dated 25/09/2010 by the Mining Officer,

Pune.

Collector's Office, Pune

Mining Branch

No. Mining / SR / 82/10 Pune-1,
Dt. 30/09/2010

Subject: Mining Lease Approval, 9 acres in C.N.
121 Mauje Amble Ta. Maval Dist. Pune
Sh Sagar Shivajirao Pawar

ORDER

I, Additional Collector, Pune, in virtue of the
powers conferred under Chapter Two Rule 5 of the
Bombay Subordinate Mineral Mining Rules, 1955. Sh

Sagar Shivajirao Pawar Res. Indori kundmala Distt.
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Maval Distt. Pune to Mauje Amble t. Maval Dist. Land

at Pune S.No. 121 is granting mining lease (quarry

lease) permission for the minor mineral stone for a

period of 9 years from the date of execution in an

acquired area of 10 acres on the following terms and

conditions.

1)

2)

3)

The lease holder must comply with the relevant
provisions of the Bombay Subordinate Mineral
Mining Rules, 1955 and the Maharashtra Land

Revenue Act, 1966.

The mining lease holder must comply with the
rules, orders and conditions prescribed by the
Government and the Additional Collector, Pune

from time to time regarding minor minerals.

Execution of mining lease (agreement) must be
done within three months from this order. For
this, the concerned Taluka Inspector, Land

Records should submit a copy of the map at his
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own expense of the area sanctioned by the mine.
For enumeration, the mining lease holder must
make an application to the Taluka Inspector Land
Records regarding the urgent fee for enumeration
within fifteen days of this order. Otherwise, the
sanctioned mining lease and license shall
automatically be cancelled and no refund shall be
given to the mining lease holder, holding the
lease holder responsible for the delay in
execution.

Leaseholders shall not commence mining unless
the mining lease is executed. If it is found that
the mining has started before the execution, the
ongoing mining will be considered unauthorized
and penal action will be taken under Section 48 (7)
of the Maharashtra Land Revenue Act, 1966 on the

minor mineral mined.

The holder of a mining lease shall pay royalty at

the rate specified in Appendix 1 to the Bombay
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Mining of Minor Minerals Rules, 1955, on minor
mineral shipped from the area allotted by the
licensee. Also, 2% TCS on all government dues
paid. It is mandatory to pay. But such rates shall
be liable to be revised once in every three years
as per the order of the Government.

The lessee shall also pay dead rent annually at
such rate as may be fixed by the Collector in the
mining lease within the Ilimits specified in
Appendix 2 of the above rule and if more than one
mineral is permitted to be extracted in the same
area, the Collector shall fix different dead rents in
respect of each mineral. provided that the lessee
shall be entitled to pay the higher of death rent or
royalty in respect of each subsidiary mineral, but
not both.

The lessee shall also pay a surface rent (surface
rent) for the surface of the land to be used for
mining at a rate fixed by the District Collector and

specified in the mining lease and not exceeding
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the amount of land revenue and cess liveable on

that land.

Except as otherwise permitted by the competent
authority on reasonable grounds, the lessee shall
commence mining operations by execution within
three months from the date of grant of the license
and shall thereafter continue the same with due
skill and workmanship. The lessee shall carefully
store such waste soil/murum etc. by removing
rejection/overburden, arrange proper drainage
and remove all valuable secondary minerals from

the mine to prevent damage.

The lessee shall erect at his own expense
boundary marks and poles necessary to indicate
the area allotted by the mining lease and shall

maintain them in good condition.

The Lessee shall take adequate measures to

ensure the following:
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a) The height and width of open pit trenches shall
be properly maintained so that minerals and
waste materials can be removed easily.

b) Keep the surface where work is carried out
clean and

c) Forming the mined minor minerals into piles of

suitable sizes and each pile no. will give.

If any minor mineral not mentioned therein is
found in the area under the mining lease, the
lessee shall forthwith report the same to the
appropriate officer and the Director, Geology and
Mines and shall not remove or dispose of such
mineral without obtaining a mining lease for the
same. If he does not apply for such mining lease
within three months from the discovery, the
competent authority may grant mining lease to
any other person for such mineral.

He shall arrange for proper sanitation of the area

allotted to him by the mining lease.
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12) The lessee shall comply with such reasonable

13)

directions and instructions as may be issued by
the Government from time to time for the

improvement and development of subordinate

minerals.

The lessee shall comply with the provisions of any
law for the time being in force relating to mining
and matters affecting the safety, health and
comfort of the employees working in the lessee's
mine or the public and shall respect the rights of
way, water and other existing facilities in
connection therewith. Also, according to the
provisions of the mine belt order and rules, no
one should be bothered by the dust coming out of
the mine belt area and the roads used for its
transportation and for this purpose, if standing
machines and similar systems are to be erected, a
no-objection certificate should be obtained from

the Maharashtra Pollution Control Board and its
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terms and conditions should be followed. The

lessee shall strictly execute and submit to this

office a photocopy of such certificate of absence.

In order to prevent the pollution caused by

the construction of mining machinery in the

mining area as well as the transportation of

minerals, it will be obligatory on the lease holders

to fulfill the following matters.

a)

b)

While making gravel from stone by vertical
machine, water spray system should be
installed promptly and it should be kept in
regular operation.

Main road to mine road as well as mine road
should be regularly watered so that dust
does not fly.

Adequate num'ber of trees (at 20 spacing
each) should be planted and maintained at
50 per hectare on the boundary of the area
with ganjur as well as near worker's

residence and roadside.
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d) Excavation of stone in the mine, transport of
gravel ore should be done only between
sunrise and sunset, no mining and transport

should be done at night.

14) The lessee, except with the written permission of

15)

the railway administration concerned, from the
boundary of any railway line or from the boundary
of any base, canal, road or public works or
buildings without prior permission of the
Government, 50 yards if without tunnel and 200
yards if tunnelled. No mining shall be done or
permitted to be done on the site within the
distance. The Railway Government or such
conditions as the Government may think fit may

be imposed while granting permission.

If it is necessary to use explosives for stone
extraction from the mine, before using explosives
in the mine belt area, the necessary explosives

license should be obtained from the Joint Chief
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Explosives Controller, Navi Mumbai and a copy of

the same should be submitted to this office and

the terms and conditions should be followed. At

the time of mining, the holder of mining belt

should place an iron cover on the hole and place

the weight of twelve or more sandbags on it and

take care as follows :-

a)

b)

d)

Sufficient advance notice to the public should
be given by putting up a flag at 200 yards (60
m) from the place of mine laying and
marking the danger area in an efficient
manner.

Ensure that all people in that area are
properly sheltered.

Due care should be taken that no person
goes near the tunnelling site.

Public should be warned not to come near
the mine for the next half hour after the

explosion.
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e) Adequate precautions have been taken to
protect the public from danger. Or the
Competent Officer may freely visit any place

of explosion to ascertain whether or not.

The lessee shall keep accurate accounts showing
the quantity and other particulars of all minor ore
extracted and shipped from the mine and the
number of persons employed therein, and the
lessee shall keep complete maps of the mining
lease and such information as may be required
from time to time by the Director, Geology and
Mines, together with a representative sample of
the ore obtained from his mining operations.

Report statements will be submitted to them.

The lessee shall make available to such officer as
may be authorized by the Government or the
competent authority or the Director, Geology and
Mines, to enter the building at any place within his

mining lease for the purpose of inspecting the
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excavation or any of his accounts and surveying
records. Such officer shall give such reasonable
directions as he may deem necessary to prevent
the mining of such mineral as may be wasted, and
it shall be the duty of the lessee, his agents or
managers, to carry out such directions within such
period as may be specified by such officer. If the
lessee fails to comply with the investment within
the specified period by his agent or manager, the
competent authority may terminate the lease or
impose a fine not exceeding twice the annual
dead rent.

The lessee shall strengthen or support any part of
the mine to the satisfaction of the Railway
Administration or Government concerned for the
safety of any railway, dam, canal, road or any

other public work or structure.

The mining lease shall be liable to be cancelled if
the lessee ceases mining for six consecutive

months but the mining lease shall- not be
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cancelled if the lessee is prevented from mining
for reasonable reasons or if the lessee has
stopped mining with the prior permission of the

competent authority.

If the lessee or his transferee or assignee does
not permit any access or inspection under clause
(thirteen), the competent authority may cancel
his mining lease and forfeit his security in whole

or in part as aforesaid.

Lessee shall report all accidents to concerned
Magistrate and District Superintendent of Police as
well as Hon. Should be given to the Director, Mine

Safety, Mandgaon Goa.

As specified in clauses (one) (two) (three) (four)
(five) (six) (seven) (eight) (nine) (ten) (eIevén)
(twelve) (fourteen) (twenty) of this rule In case of
breach of any condition by the lessee or his
transferee or assignee, the Competent Authority

shall give notice in writing to the lessee within
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thirty days from the date of notice of the breach

to take remedial action and if the aforesaid

condition is complied with within this period, the

Competent Authority may terminate his mining

lease by the lessee or the transferee or assignee.

In case of breach of any other condition, the

Competent Authority may compel a fine not

exceeding double the amount of the deceased

rent.

a) The conditions in the opinion report dated
6/08/2008 by the Assistant Director Urban
Development in the said matter shall remain
binding and breach thereof shall be liable to
cancellation of the mining lease.

b) The mining lease holder is required to issue a
transport pass at all times along with each
vehicle attested by the competent authority
for transportation of stone, soil, gravel from
the sanctioned area. If the vehicles with

which the transport pass is not found, the
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entire secondary mineral in those vehicles
will be treated as illegal and penal action will
be taken against them as per rules.
Similarly, the mining lease holder must keep
a daily account register of minor mineral sold
and transported minor mineral. It shall be
mandatory to make the register and other
accounting documents available to the
Additional Collector, District Mining Officer
and the Inspecting Officer of the Directorate
of Geology and Mining at the mining site
otherwise the said mining lease will be
cancelled.

If it is subsequently found that any land included

in the mining lease of the lessee was not available

for lease, the Government shall be exempt from

any claim of the lessee for compensation thereon.

The lessee or his transferee, or assignee, in
contravention of the provisions of any law for the

time being in force relating to the erection of
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buildings or of any order made by the authority
having jurisdiction over the area granted by the
mining lease or by any officer competent to make

such order, No building will be erected.

The Government shall have the first right to
purchase secondary minerals available from the
land in respect of which the mining lease has been

granted.

The right of the State Government or the Central
Government to construct any road, railway, canal
or reservoir or to carry any electric or telephone
wire line (line) in or on the land granted by the

mining lease shall be reserved.

In addition to the above terms and conditions of
the Government, the following conditions are
binding on the lease holder at the discretion of the
Collector, Pune.

a) The mining lease holder shall pay the full

royalties of the mined minerals to the
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concerned Tehsildar at least every (6)
months. However, if it is convenient for the
lessee, he can pay the royalty at any time
and from time to time, even within a period
of less than six months. But the lessee will
not be forced to pay the royalty earlier than
six months.

If the lessee has taken a mining lease on
private land, he must obtain a non-
cancellation certificate on stamp paper
before the Tehsildar by paying compensation
to the land owner for the loss of land.
Prohibited from breach by the lessee as per
rulesTrees/trees etc. It should not be cut or
disposed of in mining areas without
permission.

If any area is restricted for any government
official purpose after the approval, the lease
holder shall not be allowed to mine in that

area.



f)

1732

If there are reserved or protected or any
other type of forest area or Government
Park/Gairan within the limits of the area
sanctioned under the lease, no mining shall
be carried out within those limits. The lessee
must take full responsibility for this.
Otherwise such mining will be considered as
encroachment on Government land/violation
of Forest Protection Act and the mining
leases will be cancelled without any separate
notice.

It is necessary for the lessee to secure the
mine shafts with adequate and suitable
fencing. By not doing so, if an accident
occurs due to human/animal falling into the
pit, the liability will remain on the lease
holder and he/she will be eligible for legal
action and the mining lease may be

cancelled.
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In case of dispute / court case of the lessee
with other person regarding the leased area,
the lessee shall indemnify (separate) the
Government from such claim.
On the expiry of the lease period or if the
lease is cancelled, then the area of the lease,
including the mines thereon and all minerals
remaining in the mine, shall be taken over
by the Government and all property in such
area shall be seized and taken over by the
Government.
All mines on the mining lease area if
necessary in the operation of war or
emergency declared. The Government can
exercise the power of taking possession of all
areas such as premises, including plants etc.
Signature/-XXX

(R K Gaikwad)
Additional Collector, Pune



1734

To,

Sh Sagar Shivajirao Pawar

Res. Indori kundmala Distt. Maval Distt. Pune
Copy to :

1) Tehsildar, Maval

a)

b)

Whether the mining lease holders comply with
the terms of this order and subordinate mineral
extraction rules or how? must see it.

Mineral transport permission books should be
signed and certified by the mining lease holder
according to the prescribed format and a record
of this should also be kept in his office.

They should personally inspect the mining area
and the mining area accounts at least once a
year and submit a detailed report to this office
about how the mining lease holders pay all the
government dues to the treasury on time or
submit the prescribed statements to all

concerned at the prescribed time.
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2) Taluka Inspector Land Records, Maval is informed

3)

5)

to take appropriate action to inform that the
condition no. As per 3, enumeration map should
be prepared on priority basis for execution by
enumeration only upto sanctioned area after
payment of sufvey fee. As it is mandatory for the
lease deed execution along with the map to be
done within the prescribed time, care should be
taken to take this calculation without delay.
Fdrwarded to Sub Divisional Officer Maval Sub
Division Pune for information. Civil submission for
information and perusal.

Hon. Director, Directorate of Geology and Mining,
Government of Maharashtra, June Secretariat,

Nagpur-440 001.

Sd/-

Illegible

30/09/2010

For Additional Collector, Pune.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, PUNE

Phone - (020) — 25811627 e 3" Floor, “Jog Center”

Fax - (020)-25811029 Wakdewadi Mumbai-Pune Road,
Email : ropune@mpcb.gov.in awmmmy Pune —411003.

Visit At : http://mpcb.gov.in b\ | /4

Orange/M.S.I. Date: 0z 04 /7 2.
Consent No: RO-PUNEICONSENT/ /204,000 4.2 7

Consent to Operate under Section 26 of the Water (Prevention & Co‘ntrol of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Cg ntrol of
Pollution) Act, 1981 and Authorization / Renewal of Authorization unde T{\ée% of
the Hazardous and Other Wastes (Management and Transbound;y % ment)
Rules, 2016

[To be referred as Water Act, Air Act and HW (M&TM) Rules respe\‘tlvely]
............... i ;‘g" ,\}
CONSENT is hereby granted to S
M/s. Pawar Stone Crush%r,}‘

Gat No. 121, A/P. Ambales
Tal. Maval, DlS‘l Pur;:;e.h

located in the area declared under theiprowswns of the Water Act, Air act and
Authorization under the provisions “of (M&TM) Rules and amendments thereto
subject to the provisions of the Ac he Rules and the Orders that may be made
further and subject to the following e s\and conditions:

1. The Consent to Operatgés granted for a period up to: 31.03.2026

2. The Consent isga?{!?ﬁkfogthe manufacture of —

Maxium
Quantity
sk Stone Metal 600 Brass/M
Stone Dust 50 Brass/M

Artificial Sand 600 Brass/M

Product Name

3, EédﬁblTlONS UNDER WATER ACT:

1. The daily quantity of trade effluent from the factory shall not exceed NIL.

2. The daily quantity of sewage effluent from the fa&ory shall not exceed 0.5 N°.
(iiiy Trade Effluent : -— NA -
(iv) Trade Effluent Disposai:‘ — NA =

(v) Sewage Effluent Treatment: The applicant shall prowde comprehensive treatment
system as is warranted with reference to in and operate and maintain the
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same continuously so as to achieve the quality of treated effluent to the following

standards.
(1) Suspended Solids Not to exceed 100 mgll.
(2) BOD 3days27°C. Not to exceed 100 mgl/l.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a soak
pit, which shall be got cleaned periodically. Overflow, if any, shall be used on land for
gardening / plantation only.

(vii) Non-Hazardous Solid Wastes:

’:%&

Sr.No. Type Of Waste Quantiy Uom reatmen ispbsal

3 aﬂﬂ% % n
(viii)Other Conditions: 1) Industry should monitor effluent guaﬁ}reguﬁaﬁy
2) Industry shall develop green belt, of 1oca| specaes in
1/3" of total area. {"‘x N

4. The applicant shall comply with the provisions X\i\e Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referrg{‘?\cess Act) and amendment

Rules, 2003 there under \
The daily water consumption for the followmg%egones is as under:
(i) Domestic = {%\ 0.60 CMD
(ii). Industrial Processing s LN 0.00 CMD
(i) Industrial Sprinkling %g%,;}%,é 5.00 CMD

(iv) Agriculture / Gardening N 0.00 CMD =

The applicant shall regularly‘%%@o the Board the returns of 2 gonsu ptlon
in the prescribed form ?J‘“; %he Cess as specified under Se& on/3 of th

Act. b4 :

: N
5. CONDITIONS UNDER,A'}IRQACT
(i) The appucant shall install a comprehensive control system ¢ sfs°t|

control feqmpments as is warranted with reference to generation of
emis ion @nd operate and maintain the same continuously so as to
achrgve ihe level of pollutants to the following standards:

ntrol Equipment:
3y Conveyor belt shall be covered to avoid dust emissions.

% ° 24 2) You shall provide Wind breaking walls.
\:‘2 \\“v 3) Dust Suppression system & sprinkling arrangement shall be
»gj«a Provided to all sources of dust emission.

4) You shall develop a green belt along the periphery of unit.

5) You shall construct metalled roads within premises.

6) You shall follow regular cleaning & wetting of the ground within
Premises. .

b. Standards for Emissioné of Air Pollutants:

(i) SPM/TPM Not to exceed The SPM measured between 3 to 10
Mtrs, from any process equipment
- of a stone crushing umt shall not
Exceed 600 mg/Nm®
(i) SO2 Nottoexceed -~ Kg/day.

, ; Page 2 of 5
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6. Standards for Stack Emissions:

(i) The applicant shall observe the following fuel pattern:-

Sr. No. Type Of Fuel Quantity UOoM
ENAS
(ii) The applicant shall erect the chimney(s) of the following
specifications:-
Sr. No. Chimney Attached To Height in Mitrs.
~NA-- \

=5,

(i) The applicant shall provide ports in the chimney/(s) and facili’tiégs‘:sahch as
ladder, platform etc. for monitoring the air emissions and the's same shall be
open for inspection to/and for use of the Board’s Staff,:Jgef\éh" ney(s) vents
attached to various sources of emission shall be desi Jnate d‘g‘ygrumbers such
as S-1, S-2, etc. and these shall be painted/ displayed o{a‘%llitate identification.

(iv) The industry shall take adequate measures for*gﬁo‘&golwf noise levels from its

own sources within the premises so as to mai%taip”tg‘,mbient air quality standard
in respect of noise to less than 75 dB(A)%dgriquday time and 70 dB(A) during
night time. Day time is reckoned in betvifeeri“’@é.rh. and 10 p.m. and night time

is reckoned between 10 pm.and 6 a.m. %}

(v)  Other Conditions: ¥, N
1) The industry should anﬁcgﬁ €:any nuisance in surrounding area.
2) The industry should monitorstack emissions and ambient air quality
Regularly. : SO

CONDITIONS UNDER HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
TRANSBOUNDRY MWNT) RULES, 2016:

() The I?i‘c(ﬁf&tgyshall handle hazardous wastes as specified below.

Sr. No. Type of Waste Quantity Uom Disposal
—-NA--

i), % “Treatment: - NIL
*\_‘{ (%Z}

e Y l%’\ > . - . . *
A% The authorization is hereby granted to operate a facility for collection,
storage, transport & disposal of hazardous waste.

2. The industry should comply with the Hazardous and Other Wastes
(Management and Transboundry Movement) Rules, 2016.

b. Whenever due to any accident or gas leakage or other unforeseen act or
even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the production process should be stopped by taking all

_ : ; Page 3 of §
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necessary safety measures. The industry shall also monitor the emission
and ensure that the emissions do not cause any harm or nuisance in the
surrounding. The industry should not restart the process without permission
of the Board and other statutory organization as require under the law.

c. The unit has to display and maintain the data online outside the factory
main gate in Marathi & English both on a 6'x4’ display board in the manner

and the report of the compliance along with photograph shall be submitted
to this office & concerned Regional Office/ Sub Regional Office.

d. It shall be ensured that the Hazardous waste is handled, managed &
disposed of strictly in accordance with the Hazardous and Other Wastes
(Management and Transboundry Movement) Rules, 2016.

Y

8. Industry shall comply with following additional conditions: 4

i N
r',‘.~ - “";*

i. The applicant shall maintain good housekeeping and take adequateﬁhteasures for
control of pollution from all sources so as not to cause n |§€noe 0 surrounding
area / inhabitants.

ii. The applicant shall bring minimum 33% of the availab \ben land under green
coverage/ tree plantation.

iii. Solid waste — The non hazardous solid waste ns g\m the factory premises,
sweepings, etc., be disposed of scientifically s as to cause any nuisance /
pollution. The appllcant shall take necessapy per }lons from civic authorities for
disposal to dumping ground. %\é

iv. The applicant shall provide for an ath‘m te

operate all pollution control facilutueni}}

!ectric power source sufficient to
lled by he applicant to maintain
compliance with the terms and of the consent. In the absence, the

applicant shall stop, reduce or 0 ise, control production to abide by terms &
conditions of this consent reg% lution levels.

v. The applicant shall not ch'a ge“or alter quantity, quality, the rate of discharge,
temperature or the mode* of> e ‘effluent / emissions or hazardous wasTes ¢
equipments provided for wjth out previous written permnsswn of the

vi. The applicant shall@ vide facility for collection of environmg
samples of trade and ?vage effluents, air emissions and hazardo{is wastés to the
Board staff erminal or designated points and shall pay 3
services ren eg n thls behalf.

vii. The apphcan ‘shall make an application for renewal of the consen =t
before the cfa:te of the expiry of the consent.

viii. '[}.e fi rm\shall submit to this office, the 30" day of September every year, the
E vnronhféntal Statement Report for the financial year ending 31 March in the

\?& seribed Form-V as pre the provisions of rule 14 of the Environment (Protection)
% (Se cond Amendment) Rules, 1992.
s inspection book shall be opened and made available to the Board's officers
during their visit to the applicant.

x. The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.

xi. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find its way other
than in designed and provided collection System.

xii. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

. Page 4 of 5
UAN No.:- MPCB-CONSENT-0000043477 T -




PR RO

B A

1740

10.

11.

12.

13.

To,

This is without prejudice to any other permission required under any of the laws,
by-laws or regulations in force.

This Board reserves the right to add / amend / revoke any condition in this consent
and the same shall be binding on the applicant.

This consent is issued for stone crushing unit only. Industry shall obtain
Environmental Clearance for Stone Quarry from competent authority.

Industry shall extend existing BG's for further period upto 31.07.2026
The Capital investment of the industry is Rs. 340.0 Lakhs. %
For AND ON BEHALF OF M.F! {B@ D

J.SR alunkhe)

'%l@fﬁcer Pune
e
%

M/s. Pawar Stone Crusher, “sees®™ & g
Gat No. 121, A/P. Ambale, \\J
Tal. Maval, Dist. Pune

ﬁ .
Copy to: e NN
Sub-Regional Officer, Pune-Il {;
It is directed to insure com lla ‘J f consent condition and submit compliance
report half yearly. &

27.02.2018
31.03.2018

TXN1802003190
TXN1803004365
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexc,
Mumbai 400 032

Date: 24" January, 2014

To,

Collector, Pune

Oftice of the Collector,
Punc.

Subject: Environmental clearance for Stone quarry proposals.

Sir,

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71%' meeting and SEIAA in its 61% & 64" mecting.

2. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law™. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71% meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village » No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

i
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3 Vadachiwadi I Haveh 26 \/s.Sonai Stone Crusher T 2.00
4 Nandoshi T Haveli | 4| Chabu Baburao Ranwade 220
5 | Nandoshi Haveli 4 Nandkumar Gopalrao 2.74
Kulkarni
6 Lonikand Haveli 496B/1 | M/s.RMC Readymix India 4.09
7 Bhilartewadi | Haveli 14/1& 2 | Kashinath Yashwant Kashid 2.00
3 Mangadewadi Haveli 37441, M/s.Kedareshwar Stone Co 1.04
3/5/1
9 Mangadewadi ~ Haveli 3/4/1 Chandrkant T.Mangade 1.03
10 |M angz;dewudi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, R
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli S3/2 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
2] Mangrul Maval 37,38 | M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158,121 | M/s. Sai Stone Crusher 4.95
27 Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, Stone Crusher)
150/2,
1534,
153/2, 151

D
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| 28 | Amble | Maval 125 | Sarika Sunil Shelke 3537 |
29 [Amble |} Maval | 136/ 7375 | Sunil Shankarrao Shelke """W_”If(?i)-—;
30 Amble 3 Maval 12072 M/s. Namrata Stone Crusher 1.80 i
31 Amble © Maval | 113 “M/s. Namrata Stone Crusher 2.83 i
32 | Amble T Maval 116 Vikram Balasaheb Kakade 495
33 | Amblc Maval 121 Sagar Shivajirao Pawar 3.04
34 Amble Mavaul 11S Santosh Vasant Gholap 2.05
35 | Avasair Budruk | Ambegao 8772 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 | Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 | Girim Daund 725/1, 736 | M/s.1IM (India) Intrastructre 1.02
Ltd.
45 | Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 511 Sopan Dondipa Karpe 1.01
47 | Mot Khed 630 Sopan Satu Sapore 1.02
43 Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde 1.0
50 | Moi Khed 570/3 | Balasaheb Kisan Gavari 1.03
51 | Moi Khed 521 Anis Bashabhai Pathan 1.04
52 | Moi Khed 44] Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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00 | Moi Khed 475 Surcsh Damu Karpe 1.03
6l | Moi - Khed 511 Sopa_n—lvit‘)‘hrdipu Kurpc" 1.06
02 Kelgaon T Khed 214 Maruti Rambhau Mugase 1.06
3 Koregaon " Khed 112 Anup Ramesh Bothara 1.04
[ Juycd\\'udi Khed 3872 Ramchandra B.Jadhav, 1.97
Rajendra Kisan Rokade
65 Karanjvihire Khed 86 Ramchandra Damodar Kad 4.00
60 Kadus Khed 2714 Manik Shivaji Kadam 1.07
67 Mot Khed 571 Shivaji Kondiba Sonavane 1.03
68 Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 230273, | Madhukar Haribhau Temgire 2.79
2692/2
72 | Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 | Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2305 Vijay Dattu Lande 4.00
75 Shirur Shirur 1125/172 | Somnath Shankar Ghawate 2.84
76 | Soncsangavi Shirur 345 Urmila Rajaram Dherenge 2.00
77 | Tardobachiwadi Shirur 82171 Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06
31 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde
85 | Karegaon Shirur 3972 Sandesh Krishnaji Kohkade 1.04
86 | Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi Haveli 84 Pramod Babanrao Kande 2.00
89 | Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 243
91 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

e




92 | Ambegaon ' Haveli 79/1 Shivaji Raghunath F'engase ] 1.94
03 | l_)hu)"a'l.rr‘_ﬁn— | ~ Haveli 89/9 Shivaji 6;1[12111‘11)/ Chakankai ; 216
94 | Yoevlewadi Haveli | 14/172 | Shirish Rupchund" 1.03
Dharmawat
95 | Lonikand | Haveli 603 Shantaram Sadashiv Sakore 1.31
9¢ | Lomkand Haveh 554/1 Satav M.Pandit [.56
97 | Lonikand | Haveli 600 Avinash Panduran g Sakore 2.00
98 | Lonikand Haveli | 590 Maruti Ramchandra 4.35
Bhumkar
99 | Lonikand Haveli 564 Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 601 Chetan Dattatray Sasane 2.80
101 | Lonikand Havcli 585 Chetan Dattatray Sasane 2.53
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
586, 591 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lonkand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore ' 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Iyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 ! Dhayari Haveli 36/1 | Balasaheb Yashwant Dangat 2.00
124 Naigz{&:“ Haveli | 425 7\-1;1:£15:ll1cb Ramchandra Kale 2.00
125 | Yevlewadi Haveli | 14/3/1 .‘\n&lndﬁs‘_\a&;gﬂ Kamthe 1.01
126 -Dlak)};\ri Haveli | 80/4/73 Sanjiv Rajaram Kusalkar 3.00
127 | Bhavdi Haveli 157/A | Sanjay Dattatray Dabhade 1.05
128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi Haveli 71 Sachin Gulabrao Deshmukh 3.00
130 | Outade Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00
Handcwadi
131 Ambég?i‘c;x; Haveli 5372 Ratnaprabha Mate 1.04
132 | Bhavdi Haveli 157/A | Rammdas Dattatray Dabhade 1.60
133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60
134 | Yevlewadi Haveli 39/2/1 Somnath Suresh Dhandekar 1.06
135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07
136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00
137 | Lonikand Haveli 576/1, | Vilaskumar Palresha 4.00
578,579
138 | Sasthe Havel 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli 567,569, | Ujwala Vilas Palresha 4.00
576
141 | Bhavdi Haveli 248 Tatyablﬁﬁl Sakharam Tambe 2.40
142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08
143 | Lonikand Haveli 496B Surekha Ramchandra Jagtap 2.00
144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33
145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53
146 | Lonikand Haveli 5717, 578, | Suryakant Sandipan More 4.00
579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.61
Fulsundar
148 | Bhavdi Haveli 201,202 | Sidharth Subhash Bhayani 4.00
149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16
150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60
Dhankawade




1747

151 | Gauddara Haveli 314 Somnath Suresh Dhandekar 1.60
152 Charoli | Haveli [ 762 | Ashok Dnyanoba Khandave 1.60
MGSM‘:_(‘j‘_lx'z‘fx"gl"i_W_-MM Haveli | 7671 | Balkrishna Dnyunob; 10
Khandve
154 | Charoli [Haveh 76/5 | Rekba Balkrushana a 1:33
Khandave
155 j Ambegaon Havceli 75/2/1, 1 Samarth Stonc Company .51
Khurd | 751711,
75127212 i
156 | Bhavdi Haveli 209 Umecsh Ruliram Bansal 1.06
(Agrawal)
157 |Lonikand | Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 381 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurunge 2.00
160 Ki‘lilm@ml Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7, | Firojkhan M.Pathan 1.08
12142
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 72/2 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mabhesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 327
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
1101,
1094,
1091,
1093,
1097,
1099

.
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176 ] Muguon Mulshi 5171 Lawasa Corporation Lid. 4.05
177 lx&l_o_sﬁl_ 1 Mulshi 1/1 1 Lawasa ET)i‘pur:Mim] Ltd. 3
178 ; Chimali Khed 250 A]'jUl;l‘lrlli(lrl_lznﬂ Jadhav 1.29
179 | Mo1 Khed 645 Sandesh Dattatray Gite 1.05
180 | Pimpri ' Khed 349 | Sanjay Bajirao Vahile 1
181 |[Moi Khed 455 Baban Bajirao Gawarti s 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawari 1.15
183 | Mol N Khed iy Swapnil G.Karpe 1.08
184 | Moi Khed 570 | Vijay Bajirao Gavari 1.04
185 | Chas ° Khed 334 | Umesh N.Dhamale 121
186 Dhoksangavi Shirur 839 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 Mohit Sudam Dhamale 2.40
183 | Kolwadi ] Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n

191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n

192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/1, Chimbalkar

35/12

193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n

194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00

743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V.Khatri, Kartik V.Khatri

197 | Karhawagaj Baramati | 392,393 | Ujwala Vijay Solaskar 1.02

198 | Malegaon Baramati 594 Sachin Ganpatrao Taware 1.45

199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21

Karavagaj

200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04

201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20

202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01

Chaudhari

203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92

204 | Bhavdi Haveli 1771 Popat J. Tambe 2.00

205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90

206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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241 Bhavdi Havceh 75 Vithal Bhumkar 3.00
232 | Lonikand Haveli | 607 | Vivek Madhav Reddy 4.00
243 | Perne T T Haveli " 399 | Smita Chandrkant Kolte 2.00
244 Supe (Kh) | Purandar 541 Sumit Vasantrao Jagtap 1.08
245 | Nand gaon Bhor 845,840 | Ajay Vijay Dhoot 2.78
246 _Mm'(lm\'uﬁ?_ Haveli 36739, Devyant Santosh Morde 1.85
36/41,
36/47,
36/73.
3()/"72
247 | Kodewad Haveli S/172A71 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yevlewadi Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi | Haveli 211 | Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Havceli 199 Balasaheb [ Bﬁpusahcb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
Ramchandra Bhumkar
259 | Wadgaon Shinde Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.0
261 | Lonikand Haveli 135 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhay 2.32
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

-10-
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207 | Lonikand Havel 583 . Shivaji Sonba Shinde 1.94

208 | Lonikand ~Haveli | 313,514 | Milind Sopanrao Bhosale | 2.00 |
209 | Lontkand Haveh } 379 Sudhakar Dattatray More 2.00
2100 | Bhavdi | Haveli | 190, 191, | Sudhir S.Chougule 4.80

| 204,205
211 | Lonikand Haveli 596 Amar Jaysing Tupe 1.08
212 | Bhavdi Haveli 293 Yashwant Shivarkar 1.08
213 | Lonikand | laveli | 555 | Yogesh Dnyancshwar Dalvi 2.00
214 | Fulgaon | Haveli | 198 | Siddh Ganesh Stone Crusher 1.60
215 | Bhawdi ~ Haveli 200 | Sanjay Babanrao Paygude | 1.20
216 | Lonikand Haveli 582 Mahesh Vitthalrao Shinde 1.08
217 | Fulgaon Haveli 194 Sanﬁlpat Mahadu Sakore 1.61
218 | Yevlewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli | 31/8/12 | Najir Gulab Inamdar 1.03
220 | Bhavdi Haveli 169 Anish Ashok Kalbhor 1.08
221 | Wagholi  llaveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 | Vijay Singh Jadhay 1.02
223 | Bhavdi Haveli 35812 Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191, 204 | Manoj Laxman Mane 2.08
225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 157B Kaluram Namdco Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 175
232 | Lonikand Haveli | 609,610, | Z.M.Bharucha ) 4.00
614
233 | Charoli Haveli 78/2,94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli | 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327124 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe

238 | Wadachiwadi Haveli 9/3A72 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19

-0-
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270 | Nandoshi Haveli | 4 - Milind Shankar Kiwale 1.20
271 | Lonikand  Haveli | 36017122, | Pradip Bajirao Kand | 2.00
| 562771 |
272 {Bhavdi | Haveli | 23 | Pritam Prataprao Khandve 2.00
© 273 | Wagholi | Haveli | 1537 | Ramdas Banaji Gore 185 |
274 | Bhavdi Haveli | 82,83 ‘;F_Slmm;x_ljz'u-ﬂ Baban Ghule 1.30
275 Charoh Bk Haveli 60/7 Shantaram Kondiba 1.20
Sonawane
276 | Charoli Bk Haveli 60/172/3 | Shashikant Vishnupant 1.06
Khandve
277 | Yevlewadi Haveli 24/1B | Shivagi Mahadeorao Shelar 1.21
278 | Bhavdi Haveli 246 Somnath Lahanu Tambe 1.15
279 | CharoliBk | Haveli 60/6, | Somnath Raghunath Moze |  1.20
- 7 L 60/5, 60/4
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 | Wadgaon Shinde | Haveli 415 Tanaji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z.M . Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
2388 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 439/2 | Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary
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SEIAA in its 61" & 64™ meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Asscssment
Notification, 2006 subject to implementation of the following terms and conditions.

1. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

(8]

Specific conditions:

[. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where tlic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, deepening the existing

operational areca may be preferably done.

General conditions:

I. The lcase holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

2. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

W

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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Mining shall be limited to day hours time only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archcological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surface water and groundwater), if required tor
the project.

Wastewater, if any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject (o obtaining clearance under the Wildlife (Protection)
Act, 1972 [rom the competent authority, if applicable to any project.

. Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.

. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
1o be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. s
Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall bc made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
care and sanitation ete.

. Ambient air quality will be regularly monitored at the site and the ncarcst habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environiment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective
Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

. Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

i process and or mining technology, modernization and scope of working shall again

B
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require prior Envirenmental Clearance as per provisions ol EIA Notification, 2000 (as
amended).

28. Mining Ofticer shall submit the list of blocks satislying conditions stipulated above to
SEIAA Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action intiated under EP
Act or any court casc pending in the court of law and it does not mcan that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In case ol submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1936.

6. The Environment department rescrves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason alter consultation with SEIAA.

7.In case of any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, il any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution )-Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

feoh ..
(R.A. Rajeev)
Principal Secretary,
Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

-14-
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Additonal Sceretary. MOEF, "Paryavaran Bhawan® CGO Complex, Lodhi Road,
New Dethi— 110310

Additonal Chief Scerctary. Revenue,Revenue & Forest Department.

Member Secrctary, Maharashtra Pollution Control Board,

The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,

-

Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-3, Ravi-Shankar
Nagar, Bhopal- 462 0106). (MP).

Regional Office, MPCB, Pune
District Mining Officer, Pune.

IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Select file (TC-3).

>

(EC Uploaded on - 2§ Javy 4.4)
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Hori. Scale 1:2000
Vert. Scale 1:2000
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NAME OF OWNER - MR.SAGAR SHIVAJI PAWAR
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| Volume Report of Stone Quarry of Mr.Sagar Shivaji Pawar
Sl.| Section Previous Cutting Volume
-| No. From Section Difference Width Area Previous Average Volume

Sq. Meters Area Sq. Meters | Cubic Meters
1] 1830.000 - 0.000 30.000 564.455 0.000 282.228 0.000
2| 1840.000{ 1830.000 10.000 61.824] 1417.193 564.455 990.824 9908.240
3| 1850.000| 1840.000 10.000 80.000f 2019.805| 1417.193| 1718.499| 17184.990
4 1860.000 1850.000 10.000 110.000f 2862.250f 2019.805| 2441.028| 24410.275
5] 1870.000{ 1860.000 10.000 130.000f 3374.255| 2862.250{ 3118.253| 31182.525
6 1880.000 1870.000 10.000 140.000 3647.250| 3374.255 3510.753] 35107.525
7| 1890.000| 1880.000 10.000 170.000] 4327.250| 3647.250f 3987.250| 39872.500
8| 1900.000f 1890.000 10.000 170.000f 4332.645| 4327.250f 4329.948| 43299.475
9| 1910.000{ 1900.000 10.000 170.000{ 4285.945| 4332.645] 4309.295| 43092.950
10| 1920.000| 1910.000 10.000 169.249| 4171.025| 4285.945| 4228.485| 42284.850
11{ 1930.000{ 1920.000 10.000 172.126] 4007.507| 4171.025| 4089.266| 40892.660
12| 1940.000| 1930.000 10.000 163.800] 3730.522| 4007.507{ 3869.015| 38690.145
13| 1950.000| 1940.000 10.000 150.663{ 3365.682| 3730.522| 3548.102| 35481.020
14| 1960.000| 1950.000 10.000 146.708] 3242.428| 3365.682| 3304.055| 33040.550
15/ 1970.000{ 1960.000 10.000 145.508| 3186.597| 3242.428| 3214.513| 32145.125
16/ 1980.000f 1970.000 10.000 114.038| 2497.089| 3186.597| 2841.843| 28418.430
17{ 1990.000( 1980.000 10.000 80.000| 1754.485| 2497.089} 2125.787{ 21257.870
18| 2000.000| 1990.000 10.000 50.000f 1000.265| 1754.485| 1377.375[ 13773.750
19] 2010.000f 2000.000 10.000 20.000 272.310[ 1000.265 636.288| 6362.875
Total 536405.755
Brass 189542.670
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Volume Report of Stone Quarry of Mr.Sagar Shivaji Pawar

Sl.

Section Previous Cutting Volume

No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sqg. Meters |Cubic Meters
1] 1690.000 - 0.000 0.000 0.000 0.000 0.000 0.000
2| 1700.000f 1690.000 10.000 20.000 76.115 0.000 38.058 380.575
3] 1710.000f 1700.000 10.000 30.000 89.495 76.115 82.805 828.050
4| 1720.000{ 1710.000 10.000 40.000 136.380 89.495 112.938] 1129.375
5{ 1730.000f 1720.000 10.000 42.208 150.525 136.380 143.453] 1434.525
6| 1740.000{ 1730.000 10.000 54.580 208.004 150.525 179.265] 1792.645
7] 1750.000{ 1740.000 10.000 70.000 287.391 208.004 247.698| 2476.975
8| 1760.000] 1750.000 10.000 80.000 445.755 287.391 366.573| 3665.730
9| 1770.000f 1760.000 10.000 92.804 555.427 445.755 500.591} 5005.910
10/ 1780.000f 1770.000 10.000 92.262 700.307 555.427 627.867| 6278.670
11) 1790.000{ 1780.000 10.000 90.000 767.910 700.307 734.109| 7341.085
12| 1800.000] 1790.000 10.000 80.000 577.215 767.910 672.563| 6725.625
Total 37059.165
Brass 13095.111
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